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LOK SABHA

Tuesday, April 11, 1978/Chaitra 21,
1900 (Saka).

Fhye Lok Subha met at Eieven of thc
Cluek.

{Mg, Speaker in the Chair]

ORAL AMNSWERS TO QUESTIONS

foe stegr & o sufeqm W
famtn

*678. W feeat e w3
R I q40T o gapady fx

(%) war A 71 9fx a9
o s oft Ay Y & afize §
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far  sat stm & form Meage @
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WO a1 § W Ag a1 ¥W an g
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THE "1INISTER OF STATE IN THE
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fe vy oy § wrera T o ST
FOTH QT I §, W g 9 @G
g oesY sar § argefuarmrd)
v8 ofFm ww qT Do e
w1 e @ o foms o ogefa ar
A gu § wfawie ag v §, wfww
W oam &t @t @ fer
THRI AR LW & 1 1 AT WA A wE
Y 77 IECH AT §% F 4g QoM
fs. zady arF @idr & e sfi-—em 14
JAA H qE FT A o A7 T A
ofr wq8r 7 f wg WY oF A w0
fx #gr. as & oo swr wm qEa o

st oy wome  waw @I, 89T
qmAr § g7 A9 AP E X w °
W Ry frg 4 4z fr oag o
aw # wrf omiidz W gwr 0 W@
gmiy afaw mfsw § 57 qear §
feqrer 2 waw faw 2 zERT Wem
04T A | 57 99Ar fgen 3 e
ehgfaadrfid | gRuT RET 3 1
AWTE | 50 9T JTCNEW T F1
Rt § wite 50 9z ga FTE 1w
9% &) aar &, AfeT w9y o
feem af 3 @ & w7 wT @war

1 X & vrATar S2W AR A WY %
wWEW F v ¥ far ggw aml &
Teg W oEwE A fr &1 Wt

MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) No, Sir.

(b) and (¢). Do not arise.
3521.8.=1



3 Oral Answers

fea a3 & AT FATAC T T HY
wiY aF S waaf g A oA
7 g vz it & far wfw wonfe
LN
0t feimt sa: & AeEE g
AN A qg A TGAT ¥ fow g wfem
qx faaq) ghead g5 § ? A A
g fe it 14 w770, 1978 W
ARG - L S 45 G
gew afmga N i forgy o
fRai ¢ wEdY 9@w g1 AT, W eE
ST AT T | AR F AT Agw ¥ HEd
qat ¥ g &) g faet 3 0 & 5
A & areem AvEAr g 4 Fgi 9T TAe
AT I 79 ¥ A7 AT A IAL WY
FY I AT 57 ¥ WAT 7§91 ¥
fay qga w67 ? a3 ug fafrm #=a &
qarin fr frasft ooefe amn, w@ife
sofrom am oo A geT?
& A TH TCILT T F Fafoer arrard)
FUdT ?
SHRI SHEO NARAIN: T require

noiice for the question. The infor-
mation is not with me.

ot ghcke snge: wadm 5D
A wmr fr za% fa7 97 w1 fe
arfga, ag 377 ara 2 Afea & ag 42
Tgar ¢ fr avmye and Fed a3
&1 FTEmER & 17 agr 25 gare i
F T A A7 ) 97 N TeIgR
AR foraft Jrg e wArd W amy
FY AR 2 AT IZ KT A A AN
gy ) wTEIT GAY AT AT AT T sa
Hrady wrafn &5 & far gz Aare #
AT AT FY TAT WA ATHIT X )
& gt Y & s meAr £ Froam
IER SN g F Iy A
Fr@r & 71 wg wTg 72 gu Ani 0 By
ARy £ ? gwaATAGAT A TR F
e smmreHr o AWMt ¥ oy
Fraagt gf & ?
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ot fny o ;. Wz oA
T AEA AEY 2, aw Sa Ay wwedey

-7 2 T §, grwuA Aae 2 ARt

& wrdm weem Y favars fesmar
argar £ B a0 wa} Y EA) A A
g w¢ 9% fafwwet w37 9 §
frzt famr 30

wYfw prie, smare dw aar g
a9 ® T i "R W waeq

*gg0. Y adfag warf o¥= : *77
@ A4 a7 qaF o F AT o

(%) 7ar Aty mamdn  (Trewepe
¥zarar ) AvmAarg ¥ (g
UIgTAR) W AV B (§EE-
firqniw)  wife § frax dow af
= A ¥ argfr e Arwwm s
wrom §;

() z# &t camfed) & == aw
A7 74 07 I WL AR *
=it T AW wq aF 7R @,
i

() 7971 798 41 mizay 7 ofy
317 1 CAY w1 wrAm 2 ot ol o,
dtfe am wr A afr ey o
wo oo g3 Ay war i Ay
o afgamd?

@ WAt (e Ry dvAA) : (¥)
v (;) =, WifE i = g
Afwa dear § Treea & A0V WA D
™ aq A gAm oo § e ogn
T o7 afgwer AR Ak o o=
sfegaii & wowaeg mifef A waT
w7 F A &

(n) w oYx wio & adwr
gt 2 A o wfeAt & e

Oral. Answers 4



$  Orsl Answers CHAITRA 21, 100 (SAKA) Oral Answers - 6

o w1 ww v & fad o smapte
ware fek i &1 warfy, Aopm-
wWeTER aw N gf wew §
Tt oy g § 1 oo oA ks
& v w7 qeef qTorifedy oY T
F gure Y ordw

. ot wrifag wid wiw: Wiy oeedE,
e dw ool foe AW wdg
wfzdl & fAa fas | {97 Fq g%
ooy fer wrd#d, o g7 mfent &
99 Y g v @ qard wwpd)

Mo wg dwwd : W mzat
ek ¥ F qrdfia qgew w51
auTT SrEaT § f 9w aw AAE 6k
Prrin oy T et 37 §F g Ew
o gwq am A § 91 mfed| 8 wmme
T &Y T2y ¥ AT 65,75 FT
TR 2 ar 38 0w w01 50 aw
wraT g & 38 e fr dwaAr {9
B TR FH BT A 39w 6 SR
afl, dfem ol ¥ w7 I TR
w4 A1 gg wY " ¥

rrgT-AETTTaET. G 4
WITA 97 gATI FIW 9T &, I 47 QL
$TEE 60 FIE ¥4 §, WA aF 20,3
T T g9 o @ 6t wd oAy
A= 7 fau 7,93 ¥ €Y d7wT pf
2 gadrwom § B8 1981 3% a3
AAWA T WF GO ET A | IqE
AZETT  CHF ATE ;AN AT AR
Ay wwdr &

ot o Forg w1f @@ ;5w
% wama § fe g7 medi % oot @
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wor fog oy § 1 e
#ife makq T aryT 3sOrCrEe §
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gfwet § WX 6-45 AX AW 9T gAY
% Ot @ IwrR FAgRT 9T IT AT
gree 30 faae w1 glar § 1 faw ag
TAFIE 9T 7T X 9-05 TF SEWAT
& orc wgi ¥ A & 9-45 g wedt
& Trastz ¥ 39 1 gree 40 PR W
gar g ) fox ag Nxdr ov 7a &
10-45 TR EN AT agi & A &
11.20 ¥% gzt ¥ 1 dwT § W
w gree 35 fare o @ g v T
g ¥ I W qRE 20
frre Wit # 20 famz wT ¥
g faar w3 9@ @1 gee 135 fame
w o g, O fr agw v & @
g dma ' o e AW
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L
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w1 qUY FH ¥ &, AT ALY w1 NG
srftarar | e fmm ag i
grarsR f mx fafrew ana $afad
grft 3, s 9z smar goatw F
g ¥ FE X W B AT AT qATF
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amf wrt &; wEwA 97 4wy
AT wF TZIAT qwEnr @
wifs wrt 99 £7 A wwe A
famer & 1 Ao #3fed), waatfer
NEN 07 & awg w7 F
aoliely afY woawd & Afer fee
gt farare o < & fie MRt
TRE FT & W @ fafadr
TG WT EY WU T ATET F 3R A
YT 1Y w6 w7 waarn fear iy
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PROF. P. G. MAVALANKAR:
While 1 am: glad that the Miaister
replied to the original question in
Hindi, that Hindi was slightly Jiffer-
ent from the Hindi he used in his
answers to supplementary questions.
So, I could not follow the original
question fully.

Anyway, since I had raised this
question myself, as you will recall, I
would like to ask him specifically two
things. In view eof the fact that con-
version from metergauge to broad-
gauge from Okha to Porbandar line,
as he has mentioned, will take many
more years, in the meantime, how
does he go about speeding up the
trains in Saurashtra region, where
railway travel is notoriously very
Jong; it consumes many many hours,
He has answered that it is only after
conversion that things will be all
right,

MR. SPEAKER: These gare parti-
cular questions relating to particular
regions.

PROF. P. G. MAVALANKAR: All
these trains are onlv in Saurashtra
region. 1 have travelled by these
three trains. 1 have also raised ques-
tions of these three trains more than
once in the past one year. People
like us who have no official cars have
to travel by these trains. These
trains take a lot of time. The hon,
Minister is so dynamic; he spoke well
yesterday in Hindi and the Prime
Minister gave his compliments to
him for his dynamism and I share
the giving of that compliment, Will
he not do something in this regard in
Saurashtra region where for decades
trains are o delayed and time con-
sumed is too long? 1 would request
him to come himself one day and
look up this for himself. Please do
not ask us to wait till the conversion
is over by the end of this century,

PROF. MADHU DANDAVATE: In
the first place, he has referred to the
Hindl spoken by me. As the hon.

"APRIL 11, 1078
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Member knows, the style of written
Hindi spoken and spoken Hindj will
be always different. In my supple-
mentaries, I might have used the
simpler words than those which have
been used in the written answer, For
instance, for traction, the word used
in the written answer is karshan. He
would not have followed, and, there-
fore. I used the word traction in ans-
wer to supplementary  questions.
There is, therefore, no difference.

As regards particular region of
Saurashtra. I wish to inform the hon.
Member that there are certain short-
range schemes and certain long-term
projects. As far as conversion scheme
is concerned, we have set the target
date ag 1981 and by that it will be
positively completed. even before
that. ¥ might alsp remind the hon.
Member that a similar question was
put by him some time back and when
1 gave the detailed answer, he said
in this very House¢ “I am completely
satisfied with the answer and I do
not want to ask any other question.”

PROF. P. G. MAVALANKAR: I
agree. Even today I am satisfied,

PROF., MADHU DANDAVATE: In
spite of that satisfaction, if some resi-
dual dissatisfaction is there, I will try
my best with my dynamism to re-
move that.

Expenditure in connection with Civil
Sult against U.S. Drug Firms in U.S.
Courts

*681. SHRI VASANT SATHE: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to lay a gtatement showing:

(a) whether it is a fact that the
Government have spent more than
Rs. 11 crores so far in connection with
a civil suit filed by it in U.S. Courts
against 8 American drug manufactur-
ing companies—PFIZER, CYANA-
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MIDE, SQUIBB, BRISTOL and
MYERS, UPJOHN AND OLIN under
the U.S. anti-trusy lawg fo, allegedly
having entered into a conspiracy for
price fixation on broad spectrum anti.
biotics and over charging on domes-
tic ag well as overseag purchases; and

(b) if so, important details of the
cases instituted case-wise, the period
for which the cases are pending, ex-
penditure incurred on each of such
case; so far and further action pro-
posed, provision  made/estimated
expenditure incurred on this account
for 1978.79 and damages recovered SO
far or likely to be recovered?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
No, Sir.

As at the end of November, 77 the
total expenditure incurred for the
payment of legal fees and services
rendered bv our Legal Counsel was
of the order of US § 132,58231 or
approximately Rs. 12.05 lakhs.

(b) A concerted Civil suit was filed
against all the six US Defendant Com-
panies in the US Courts on 11th Octo-
ber 1974. During the vear 1978-79 a
budget provision of Rs. 3.5 lakhs has
been made for this. No expenditure
has, however, been jncurred so far
against this provision.

Following the judgement of the US
Supreme Court in January, 1978 that
a Foreign Nation is also a “Person”
within the meaning of the Clayton
Act and thus entitled to sue for dama-
ges under the US Anti-Trust Laws, the
Government of India, in consultation
with the Legal Counse] are taking
necessary action to file a Damage
Brief’ in the US Courts.

SHR1 VASANT SATHE: The first
thing 1 would like to know from the
hon. Minister is: what is the extent
of damage involved? What is the
total amount that you expect or that
you have showed them by way of
damages in these cases?

Secondly, could you kindly give us,
as 1 have already asked in the ques-
tion, some important details of the
cage? That means, what is the charge
actually against these concerns for
which for a breach of contract or
whatever it be. you have filed a suit
for damages?

SHRI H. N. BAHUGUNA: The
damage brief ig being quantified cur-
rently ang it will take sometime for
the government to come to a conclu-
sion on the exact amount....

SHR! VASANT SATHE: Approxi-
mately. After all you have filed suits
already in 1974. How could you have
filed the suits without quantifying the
damages?

SHRI H. N, BAHUGUNA: The
question initially was whether we
can file a suit and whether we were
included in the term ‘a person’ with-
in the meaning and ambit of the
Anti-Trust Laws. That question was a
legal and theoretical question which
has been decided now by the US Sup-
reme Court and we have now to file
the damage brief before the appropri-
ate court. We have got to find out from
different sources as to what were the
tota] imports of this broad spectrum
of anti-biotics for which they were
over-charged. The basic thing was
that they were over-charged. They
should not have been charged at the
level at which they were charged.
This relates to the period 1953-54 to
1983-84 and we have got to find out
from different sources-—military,
rajlways, CPC or the STC and orga-
nizations like the Medical Health Or-
ganisation as to what were the total
imports and whether they were cana-
lised items or non-canalised items.
We have to find out the total amount

SHR]I VASANT SATHE: Some
broad idea you must be having.
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SHRI H. N. BAHUGUNA: 1 am
telling you—I cannot at present give
even a broad jdea because that may
be uysed against us by the defendants.
This particulaf discussion here may
be used by them fo say, Tnitially
you said X’ amount and now you are
saying ‘Y’ amount.” Therefore, as 2
matter of abundant caution, T cannot
be exact. It may be somewhere. I
cannot really exactly put myself on
the figure. If T say anything, that
will not be again exact. But I
want to be exact on the whole ques-
tion. Therefore, I am sorry the legal
advice is that we should for the pre-
sent not give it But I would like
to assure the House that as soon as
we file the case, 1 will let the House
know that we have filed a suit for so
much of damages.

SHRI VASANT SATHE: It is =ot
yet clear. 1f the matter is as old as
you say 1953—61....

SHRI H. N. BAHUGUNA: 1964.

SHRI VASANT SATHE: Yes, 1964.
Then the first point is which is that
law? As you told just now, is it the
Clayton Act under which you have
filed the suit? And was it in your
case that the Supreme Court gave this
decision that a country is a person’
or was it in some other case? Be-
cause why do you have to wait if it
ig a decision given in your case? In
that case you should have formulated
already your case and prepared the
brief on a cause of action. What is

that brief on the cause of action? Why

cannot that be mentioned?

SHRI H, N. BAHUGUNA: We join-
ed the legal proceedings following
two issues before the U.S. Appeal
Court.
became a party to the dispute and the
two pointg were— -

(i) Whether a foreign nation is a
person as defined in the U.S. Anti
Trust Laws entitled to sue the De-
fendant in the US. Court?

APRIL 11, 1978
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(ii) whether a foreign nation can
bring action in U.S. Court as offi~
cial representatives of the claims of
itg citizens?

We became a party on the basis of
these two issues. The Court of Ap-
peal decided first issue saying ‘ves,
the foreign nations were also a per~
son! On Issue No. 2, they decided
against us. We could uot or a group
of people cannot in any concerted.
way file an appeal for damages. That
means imports made by individuals
during this period could not be a sub-
ject matter which we could take up
for a suit of damages. That means
individuals will have to file ndividual
cases. But if the Government has
imported something through X’ agen-
cies, we could do it. The question,
therefore, was One of principle im
which we becameé a party at the
stage of U.S, Appeal Courf.

DR. V. A. SEYID MUHAMMAD®
Will the Minister be picased to state,
in view of the fact that enormous-
amountg are being expended for liti-
gation, and there is no permanent.
machinery in the U.S. for conducting’
litigation, sand many cases are lost
because t period of limitation 1%
over and a large number of officers
have to go from here and stay there
for a number of months, does the
Minister propose to have a permanent:
machinery for litigation either Wash-
ington based or New York based?

SHRI H. N, BAHUGUNA: So far
as the general question is concerned,
I do not think this ariseg out of this.
In this particular case arrangements.
were made in 1974, Agreement has
been entered with a Company of Soli-
citors—Lawyers in U.S:A. Payment
has been n:ade to them. One of the
officers went, there for ten days to brief
them. They have come here and taken
the brief, I do npt think, for this par—
ticular case there iS....

DR. V. A. SEYID MUHAMMAD:
There ig an officer who has been stay-
jing there for the last ten months.

"y
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SEHRI H. N. BAHUGUNA: I am
willing to check the information. The
information as available to me is ‘ten
days’.

DR, V. A. SEYID MUHAMMAD: 1
can mrention the name 1f you want.

SHRI H. N. BAHUGUNA: The hon,
Member has been the Minister of
Law. Perhaps, it was during his pe-
riod that the officer remrained for ten
months He must be knowing better.

Extension of Qutab Express to New
Delhi Station

*§82. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
RAILWAYS be pleased to stafe:

(a) whether despite the insistent
and leng standing public demand for
the extension of the Qutab Express to
New Dethi, Government have not seen
its way to meet it; and

(k) whether now its less than apti-
mum utilisatjon on account of its ter-
mination at Hazarat Nizamuddin is be-
ing made a gfound for thy cancella-
tion of thig train?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Exten-
ston of Kutab Express to and from
New Delhi ig operationally not feasi-
ble due to lack of terminal facilities
at New Delhi,

(b)No, Sir. There is no propesal to
cancel this train. However, this traip
is being extended to and from Jabal-
pux frem Maeay;- 1978.

SHRI SHAMBHU NATIF COHA-
TURVEDI: A wvery feasoniable  ghd
logg, standing demand. and: very «rifl-
ing demand too, for the extetfsion ot
thé WutaB Express from Fazarat Niza-
muddia te New Belhi has-heen tura-
ed down op the ground of feasjbility.
I may point out that apart froth the
timetrouble and imconvenience caus-
ed in.geiting a eomveyance, the expen-
ses from Hazarat Nizamuddin to New

CHAITRA 21, 1900 (SAKA)
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Delhi by taxi or scooter come to as
much as Second Class Railway fare
from Agra to Hazarat Nizamuddin. If
you hayve got luggage, there is no end
to the trouble. Yesterday, it took us
we were three Members of Parlia-
ment—45 minutes to get a convey-
ance.

The demand has been turned
down. Why? On the giound of fea~
sibility. So far as feasibility is con-
cerned, I msyt say....

MR. SPEAKER: Plezse remember
that this is Question Hour.

SHRI SHAMBHU NATH CHA-
TURVEDI: 1t has to be devised. It
has to be contrived. Where there is
a will there ig a way. Now, Sir. I
ask this. Has the Minister taken into
consideration the suggestion which
we made? We made a cuggestion
that the Sri Nagar Express can be ex-
tended from Hazarat Nizamuddin to
New Delhi and the Qutab Express
can be extended in the reverse direc-
tion. It will satisfy our demands. It
will not be difficult in any way. Sir,
the mattern of traffic on this Agra—
Mathura—Delhj route is just like the
traffic between Bombay and Poona.

MR. SPEAKER: You are making
a gpeech.

SHRI SHAMBHU NATH CHA-
TURVEDI: I am just giving the
hackground.

MR. SPEAKER: You are giving
aut 5 suggestion: That it evident.
That sheuld be done otherwise, not
{m Question Heur.

SHRI SHAMBHU NATH CHA-
TURVEDI: 1 am onty telling him
about the pattern of traffic. The
cHaraliér and the pattern of traffic is
just like that between Bombay and
Poona: The faeilities fhiat exist there
mhay also be given to us. That is our
demand and. that is- the suggestion
tHalSi%- given. ) _ \
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MR. SPEAKER: He has made a
suggestion.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): 1
may inform the Hon. Member that
with all our desire to take that train
to New Delhi, there are certain gphy-
sical difficulties as to why w» cannct
take it to New Delhi. For extending
any train to a further stage we have
to ensure that there is adequate ter-
minal capacity and terminal capacity
does not merely consist of increasing
the number of platforms. In corder
that the train should be allowed to
terminate at a given station, the ter-
‘minal capacity should consist o more
platforms, more watching hnes, more
stabling lines, more shunting facili-
tieg and loco sheds where the loco-
motives can be changed. Ang since
today the terminal capacity a: New
Delhj is totally gaturated, just now
there is no room for anv additicnal
train being taken there. But we wil:
take his alternate suggestion into ac-
count. He must really know the diffi-
culty that I will not be able *o satis-
fy him but I will be able to create
dissatisfaction in the minds of thoss
who are going to Srinagar and there-
fore we have equitablv to distribute
the dissatisfaction between him and
people coming from: Srinaga-.

MR, SPEAKER: Second supple-
mentary. Not second speech.

SHRI SHAMBHU NATH CHATUR-
VEDI: Yes, Second Supplementary.
Sir, I have made a suggestion. It does
not affect the passengers coming
from Srinagar because thev wiil come
via New Delhi to Hazarat Nizamud-
din. Qutab Express can be extended
in the reverse direction. May I get
an assurance from the Hon. Minister
in this regard? Will the Minister
also arrange for a connecting {rain
from Hazarat Nizamuddin {p New
Delhi, so that the present difficulty
could be obviated? Secondly, T want
to know whether he will attach two
second class bogies to this irain bet-
ween Agra gnd Hazarat Nizamuddin
if this train is extended te Jabalpur.
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Agra hag now become an intermediate
station instead of being a terminal sta-
tion. You can well imagine the difficul-
ties which arise therefrom in regard to
reservation and accommodation in
general.

PROF. MADHU DANDAVATE:
There are two answers. If we try to
provide them a connecting train with
some time-lag in between the iwo,
probably before they get into the train
to reach New Delhi, prior to that,
they will be able to take a taxi and
reach New Delhi, He will withdraw
his suggestion after he gets the expe-
rience. So, that is impracticable.
But I will give him a good inforra-
tion. Already we have a scheme of
remodelling the entire New Dalhi Sta-
tion. It is already in progress, And
soon, if we are able to remcdel it
with increased terminal capacity, all
hig difficulties will be removed, to
that extent, +
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foelt wen @ W gETa w8,
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¥ w0 FR, gaar Af W

o) TH A W GIA W TH AL,
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gty 93 77 A0

MR. SPEAKER: You have put the
question,
oY Tt wrw guA: EAr |64
FAmY A a2 fadiw wga 24
g faaa fAiza 2 fr wgeaed
o ¥ A7 FAvT 0@ AT DA
MR. SPEAKER: There is no point of
order.
ot TNt o gwA T H AR
Froaw ¥ & aff qgan

aW 1978~79 ¥ FIXTAY AA WA AT
Temifyat

%685, ot TR YATC WAl @
wT W Y qg qAy Fr g oA o

(%) a8 1978-79 H QX AWM A
foast o tomfeqt wark omd fY;
(@) wr "woere, w1 fewre gqawe-
AOXWATZ-FTAET ATEA/®Z 9T ¥F Y
agar w1 W gC  wAAr Ty mieat
Ty ¥ §; W

{7) ziwet, Awwoaw?

o Wl (o Ry wEA) : (F)
1978-79 ¥ AYH Wq TF 145146
NETH-VEAR(AE TEAAT TFAFAA6-4-7 ¢
¥ wardy wat &, S Sofy TgAmdr §
wFaT, 1978 ¥ FF aq@-aATvN ¥
gavgw frar agm, ag W sfas
Soft-vfew mfear waw ¥ W T
faar, farar smat

(&) & (). gaer o gEE
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! tHA A Wi ;"
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AT Fgy W § wh & mweew
w7 quwr  wgm fi few &
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ot wrrer § Afew gy & A frenr
¢ § e ot v wpEae Rww W
qaw &, e wOw 76 T¥wT W
wrefr § e 39 OF W vy § Wy
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§ ooy T wgar § Wic g ag @
fr ard areht ez afol § g o
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Wagon Allotsient to Salt indusiey

*686. SHRI ANANT DAVE: Wwill
the Minister of RAILWAYS e ;lca:ed

to state:

{a) whether sny Memorandum
from the Gandhidham Chamber of
Cotngnerce tregatding sul; Wagony Kas
baen Feceived;

(b)..the details .of figura given.. by
the Chlmber renrding wagons;,

() the reasons: !m' which, the, ﬁk
indastry and Minerbly industry are
not getﬁng wagons; and

(d) actions taken by the Guvern-’
ment in this regard?
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P MINISTER T OF RAD WAYS

- APROF. MADHU_ DANDAVATE): (8)

10 (d). A stafement is lald on the Table
of the 8abha.

Statement

(8) Yes, Sir.

() The Chamber have requested
for a special daily quota of wagons
for movement of non-programmed salt
under priority class ‘E’' and suggested
an allotment of 100 wagong per day,
both on the broad gauge and metre
gauge, for this purpese, :

(c) and (4). After a careful examina-
tion, dafly quotas of 20 wagons on the
broad gauge and 25 waguns on the
metre gauge have been allotted on the
Western Railway for movement of
non-programmed salt. These quotas
are being adhered to.

Loading of minerals from Kutch
area ig current.

sMtomra®: werm wERw, &
mmammmtmg
witfe SR aefrizt ware g iy
0w o A § N F g
fenmaw o § wr IAE o ¥ @
tlkﬁmﬁmwwmmg
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§ P el by Y mem
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- Y SX WK e e Oy &
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T 77 Arady 7 4 At A ik weefin:
aoft g1 wifgy 1 g &0 w10 gw AmE
&) it gaF cEEE awT ¥ %
miwmfmtnfmwmfm
N v &

PROF R. K. AMIN: May I know"
from the bon'ble Minister since more
than 80 per cent of the salt i1s being
manufactureq in Gujarat and that too
concentrated in the western side of the
coastal area would he think of evolv-
ing one gauge gystem—either broad or
metre—so that carrying of salt to
other parte becomes easier? Would.
he conduct an enquiry?

PROF. MADHU DANDAVATE: Sir.
it is true that Gujarat area is a saity
area and all the ifacilities should be
given to them. Ajs far a; change of
gauge is concerned I want 10 assure
the hon’ble Member thap if he relies
only on the conversion of the gauge
then he will have to wait for a longer
time. Rather chain relying on gauge
conversion the formula for wagon
allotment will be preferabl: and this
formula I think, will be erfectively
implemented.

Construction of Ralfway Line in Trag
+ .

*687. SHRI R. V. SWAMINATHAN:

S!IRI G, M. BANATWALLA:

wilj the wmm of RA!LWAYS oe
pleased to state:

(2); whether it is- 3. fact that Iraq

-has offared a zail confracy for. cons-

truction of Baghdad Hlﬂah Akaahat
railway line; . .

(b) gﬂgr whethgr Indm haa aceept-

(e)mmﬂmdamdw_;
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(d) whether Indian Railways have
any such contract with some other
foreign country during 1878-79;

(e) if so, the details of the same;
and

(t) if not, whether Government
-propose to make any efforts in this
regard?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
1o (1). A statement is lajd on the Table
.of the House.

Statement

In response to a global ‘ender notice
issued by the Government of Iraq, the
Rail India Technical and Economis
Serviceg Lid, (RITES) and Indian
Railway Construction Company Ltd.
(IRCON), the two nublic se>tor under-
takings under the Ministry of Rall-
ways, had jointly submitted a bid for
the construction of the BAGHDAD-
HSAIBAH-AKASHAT R»silway Lne.
Offers to undertake the construction
of railway projects planae? 'y other
developing countrieg will also be muade
as and when tenders are issued.

No contract for =uch railway pro-
jects abroad has however, teen signed.
.80 far,

SHRI R. V. SWAMINATHAN: May
I know whether it is a fact that one
Mr, Jassim, President of the State
Rallway Organisation of Iraq and also
.some members of the High-Powered
Commission of Iraa met the hou'ble
Minister and had discussions, If so,
what was the outcome of those discus-
sions?

PROF, MADHU DANDAVATE: The
discussiong were of an informal type
and exploratory in nature. They have
only indjcated that they would like to
invite our team for further discussions
and according to the invitation given
to ug our team of experts on behalt of
the Railway Administration will be

-visiting Baghadad on I19th and 20th
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April. We have already submitted o
global tender. There are some other
countrieg who have also submitted
their tenders and it is only after consi-
dering the relative merit and de-
merifs of these tenders....which have
been submitteq by different countries
that the final decision will be taken
by the Iragi Government for the final
allotment of work. Anyway our team
ig proceeding to Irag on 19th and 20th
April and we hope that we will suc-
ceed in our task.

SHRI R. V. SWAMINATHAN: Re-
garding the contract, may I know from
the hon, Minister—If the contract
materialises—whether the experts will
also’ include skilled and unskilled
workers and they will be sent to Iraq
and also to those countries where the
contract is being undertaken®

PROF. MADHU DANDAVATE: Even
our contract hag not been accepted
and he wants me to tell him about. ...

SHRI R, V. SWAMINATHAN: 1If it
materialises. . ..

PROF. MADHU DANDAVATE: 1t is
against the international convention to
give the details on the assumpotion that
the contract has already been ac-
cepted. When even the engagement
has not taken place, you are asking
about the future of the couple.

it qwerw : wera wEEw & o
o1gT 2 fx v & Ay
w7 oY gfer ¥ w27 v
argx N 700 Peeiriex
7 & fagfor o T ¥ Wy
W 9 ffeay R TR
¥ gret g otw fear w3 7

e wy Yew : ug Fare o &

TR ¥ § ot ey fow & ok A
w® &

MR. SPEAKER: In your statement
you have mentioned about Iran.

5;%3

13
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Promotion of Clerks Grade I to
Grade I

*630. SHRI A. K. ROY: Will the
Minister of RAILWAYS be ple:sed to
state:

(a) whether it is a fact that no uni-
form policy is being observed in the
matter of promotion of Clerks Grade I
from amongst the Clerks Grade II
who have come to new Mughalsarai
Division from other Divisions and
preference is being given to the clerks
of Danapur Division ignoring the
seniority of the staff of other Divisions
who have come op transfer in the
administrative interest;

(b) if so, the policy of the Gov-
ernment in this regard and action
taken to stop the discrimination; and

(¢) the policy of the administration
to provide Railway quarters to the
staff who have come on transfer to
Mughalsarai and the action taken
to provide them the actual possession
of the quarters unauthorisedly occu-
pied?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHFO NARAIN): {a) to (c). A state-
ment i3 laid on the Table of the Sabha.

Statement

In forming Mughalsarai Division the
clerical strength for the Divisional
office was to be obtained hy bifurca-
tion of the existing clerical strength
of Danapur and Dhanbad Divisions.
Because of opposition from the clerical
staf of Danapur Division to moving
men along with the posts, this bifurca:
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tion has not yet been completed. Mean-
while, for urgent requirements of-
work, some volunieers from other
units have been taken. Pending fina-
lisation of the cadre sirength of
Mughalsarai Divislon the clerxs trans.
ferred from other Divisions are kept
separate. Each Group is being consi

dered for promotion only against posts:
of their parent units, Posts of clerks
Grade I falling vacant in the original
strength of Danapur Division aie being
filled from Danapur Division staff
only. This does not sadversely affect
the volunteers as they hold their lien-
in their parent units where their pro-
motiona] prospects ore protected.

Staff transferred from other Divi-
sions are provideq yuarters along with
other staff on the basis of statiom
seniority, namely the date of joining
at Mughalsarai. Departmental action
is being taken against the stalf who
are occupyving quarters unauthorised--
ly. .

SHRI A. K. ROY: Mr. Speaker, Sir,
whenever there is <ome rnom for dis-
comfiture, a statement ig always laid’
on the Table of the House. There is
nothing clear. I would like to know
from the hon. Mimster the number of
clerks of different Divisions whn were
transfered to Mughalsarai Division and’
in how many cases the principle of
combined seniority has been violated.

PROF, MADHU DANDAVATE:
Against 565 posts for the Divisional
Office to be transferred frcm Danapur
to Mughalsarai, 400 staff will have to
be transferred. When orders were
issued the staff having refused to ac-
cept the transfer, only 40 or so have
so far carried out the trarsfer. The
difficulty is that there is a difference
of approach between tha statf employ-
ed at Danapur ang the staff at Mughal-
saral. It is a ticklish question. Mem~-
bers belonging to the same Unicns,
members belonging to the same r.oliti-
cal parties, and members belonging to
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the same organisations have been
-divided on thijg issue on geographical
lines and therefore we are trying to
-establish a rapport between them. In
the meantime we have given the stay
order so that no hardship or harass-
ment shouly be caused to any staff
member and we assura you that in
collaboration and in consultation
with the parties and organisations
concerned, we will amicably settle the
“problem,

SHR! A. K. ROY: The staff who
have been transferred to the new
"Divisions, have been facing great difi-
culties because the guarters meant for
them in the D, 8 Colony have been
occupied by somebody else. I would
‘like to know from the hon. Minister
the actual percentage of quarters for
the Divisional Office. I would also like
to know whether the quarters are
being occupied by unauthorised persons.
What is the percentage of quarters for
the various categories of staff in this
new Division?

PROF. MADHU DANDAVATE: Be-
cause the entire problem hus remained
pending, there is a ‘ot of difficulty
about the housing accommodation.
But we propose to construct 245 auar-
ters so that the problem can be solved.
Even then it would not be solved
hundred per cent becauvse the accom-
modation is not provided to hundred
per cent staff, But in order to facilitate
the solution of the problem, we are
undertaking the -onztruction of 245
quarters. In the meantime, we will
sort out the problem of transfer suit-
ably and only when it is proverly sort-
ed out, we will see to it that the
accommodation problem is tackled. In
the meantime we are not disturbing
the present arrangemeng of accommo-
dation so that no harassment should be
-caused to the workers.

SHRI A. K. ROY: I just want to get
‘one clarification. What is the percen-
tage satisfaction of the workmen em-
vloyed for whom the quarters have
been built ang what ig the percentage
of  unauthoriseq  occupatlon of
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quarters? He hag agreed that there b
unauthorised occupation. 3 want to
know the gxtent of the problem in the
mind or in the record of the Minister.

PROF. MADHU DANDAVATE: By
giving the figures anbout unauthorised
occupation, 1 do not want ty legalise
the unauthoriseq occuoation and theye.
fore, let ug not go into the details, let
ug sort out the problem.

Overseas Operation by ONGC

*692. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI
ZERS be pleased to state:

(a) whethey ON.G.C. secured con-
tracts in foreign countrieg for overseas
operation; and

(b) If so, the countries with
which contracts were made?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): a)
and (b), Yes, Sir. The ON.G.C. has
secured confracts in Iran, lraq and
Tanzania.

SHRI P. RAJAGOPAL. NAIDU: 1s
there any possibility of gelling new
contracts?

SHR[ H. N. BAHUGUNA: Yes, Sir.
Sure enough. We are trying all over
the world and we are bound to get
some more, I do not know where,

SHRI P, RAJAGOPAL NAIDLU:
What are the amcunts for which the

contracts have been signed in this
affair?

SHRI H. N. BAHUGIUNA: There are
different{ contracts, With Iran, we
have entereq into an agreement with
effect from  17-i-9¢s. This js in
collaboration  with NIOC of Iran as
éne party, Phillipy Petroleum Compa
of UBA and AGIP of Italy ang mﬂgdrn:
Carbong Indiy Private Limited, thit is
our company. The agreement was
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signod on 17-1-)905. T‘nll says thlt the
cost. of exploration and ‘exploitation
will be ghared unde:r this agrcement
on thig basis—ffty per cent of the
produced oil would go to the NIOC
and the remaining fiity per cent would
be shared equally Ly the rest of the
pattners. 8o far as the other «on-
tracts are concerned we are Going it
Irag National Qil Tompany had given
us exploration and exploitation far an
area of 4,175 sq. miles and this was
ratified on 20th November, 1973. They
have also given ug same sessmiz and
drilling contracts. It ;5 not Irr oil
sharing, it Is a sort of money to be
paid according to ditlerent {vpe of
work to be done. Now that is not the
total sum but different itemg having
different accounts. Then the third one
Is Tanzania. It wag in December 1975
that ONGC entered in'os an agreement
and the contract is for drillina opera-
tions which starteq in June 1976 again
to be paid for different type of work.
That iz not somethin; on a wholesale
basis that so much monay anid sc much
work,

DR SUBRAMANIAM SWAMY: 1
would like to know from the hon,
Minister in view of the fact that QNGC
is in some king of cloud due to the
activitieg of the previons Gavernment,
how o the terms and pavments given
by the foreign countries to us or the
ONGC compare with what we give
them for doing their operations within
this couniry.

SHRI H. N. BAHUGIUNA: Thege are
contracls which are already signed
and I have not applieg my mind to the
comparative figurex or the competitive
figures. But the harl point ig that
thiz has put us on the world map.

DR. VASANT KUMAR PANDIT: 1
would like to know from the hon.
Minister the number of Indian techno-
nogists and other type of personnel
working in these countries on bebalf
‘of ONG? in Class, 1 1], IIT and IV.
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Is there any condition laid down
the contract with regard to employing
Indian personnel?

SHRI H. N, BAHUGUNA: So far as
Tanzanig ‘and Iraq are oncerned, we
have hundred per tefit cottiplement of
our officers and technical personnel of
all clases. There are no ‘fanzanian or
Iraqi nationals employed so far as
these contracts are concerned. Our
boys have gone there along with our
equipment. 8o far ag Iran j; concern-
ed. gince there are more than one
partner, therefore, there are different
people. But we are also there.

SHRI K. LAKKAPPA: After enter-
ing into these: agreements, have you
thought of asking those governments
Jor a reduction of oil price under these
agreemen{s?

SHRI H, N. BAHUGUNA: 1t is not
something which {8 done because of
the contract entered into with them,
because it is a question nf the quantity
of oil in Iran which we get and not
the price which we get. That oil sells
at the same price as the world price
or we bring it for ourselves. So far
as Iraq ie concerned, it is not g ques-
tion of bringing oil. We are merely
there on a job. The same is 'he case
with Tanzanfa,

firat gt ol wrsawl & wearaw
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{7) wr A gt ¥ gsgrea
¥ wq1 F uesaar qrf srady ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes,
Sir.

(b) and (c). Do not arise.

ot wpdAw: 7 A7 for A
STH F WTTHT AV WA wAw AT
afaat 1 & 9z w1 wgw g fR
¥ qFeTTr Ay & 7 #ar waew Fray
T wEr R

SHRI SHEO NARAIN: The :nedium
of instruction varies from zone to zone.
Besides English and Hindi. in certain
rzonal regions, the students are taught

in regional languages such ag Bengali,
Marathi, Telugu ete

ot wpfw: wer wEvEw, Y g
FT IaT AEY frar mar {8 qer 9r
fr = faamr o faedy wYT w6 &
HETTTHT ¥ HEw Ara ¥ fao wa-
wd § @0 afwm grard v Y 3

™ Hat (slto W dwwd): &
AT w27 Y @A argaAn g iy faw
ety & 78Y, afex At Tl vy &
& fay foed vt 7€ %) omr a7 2
fr fag sufi gemosi ) frer =y
& T gan gan farzw gafm
w4t gk ¥ P o wAw I ¥ g,
oAy, Fart e afga wifs st
& wearaA-wrd Frat wrar 20w 9
i & frar srAar &0 gw At Ay
e ag sifow Al & fr say
wrT & wewrew g1 oar eoft Wi ¥,
aft wearTE ¥ g F19 £ w1 07
&t e TR0 o wearaw wrgwdy FH(
§ &, A afaq ar qgadr ar gl
¥ agry §, Ier wwfam ) & B o3
# qdwfy & s 7 fafer o
g€ enw ¥ =y wd 1 g ¥ 9y sy
Y & Fip sy o 3efy srarsdi ¥ Frsrnt
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MR. SPEAKER: Mr. Paswan, it does

not arise out of the question at all

Pnlit.y regarding laying of New Rall-
way Lines

*680. SHRI BALWANT SINGH
RAMOOWALIA: Wﬂl the Minister of
RAILWAYS be pleased to stale:

(a) whether it is a facl that a
change in the policy of laying new
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roilwsy lnes in the ‘areas which
do not have rafl connections i3
under the active consideration of the
Government and the “economically
viable” criterion is to be given up; and

(b) if s0, when a decision is likely
to be taken and the new criteria
evolved?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b)., A new policy for construc-
tion of railway lines in backward areas
of the country is under consideration
of the ‘Government. The policy will
be announced in the Parliament ag soon
as it is finalised.

SHRI BALWANT SINGH RAMO-
OWALIA: Sir, ag it is clear from the
answer of the Minister—so far the
policy is yet to be annmounced. But
there are some sectors in which the
people are facing lot of hardships due
to unavailability of railway lines. It
results in the wastage of money and
man hours. Will the hon. Minister
take care to give first priority to those
areag where gurvey has already been
conducted, such as Haryana-Chandi-
garh railway lines, which need to huve
your first priority?

PROF. MADHU DANDAVATE:
There are too many areas that are
demanding priority No. 1 and the
difficulty is that priority No. 1 can be
only one. Therefore, to go into the
problem we have already set up a
Cammittee of officials that will review
the capital structure of the railways
and on the basis of our study we will
make certain suggestions to the Fin-
ance Ministry and the Planning Com-
mission and only under the overall
policy of the Planning Commission
we will have to function ag far as the
construction of rallway lines is con-
cerned.

SHRI M. SATYANARAYAN RAO‘
1 would like to know from the hon.
Minister whether he is aware of the
fact that in certain sreas since inde-
pendence not even g single line is
352 LS-2.

laid. For example, the Telengana
area in Andhra Pradesh. You know.
Sir, he is very dynamic—not only dy-
namic, but he happens to be my good
friend. He was sitting here for six
years with me. He will also appre-
ciate the fact. In this connection I
would like to know whether he is
going to lay new lines from Rama-
gundam to Nizamabad via Karimnagar.
That demand is there since Indepen-
dence and for six years I have been
fighting for it and he also sympathises,
But he does not do anything at all
with regard to this.

PROF. MADHU DANDAVATE: lLet
me assure the hon. Member that I
was his friend not only when I was
sitting there, but even when I sit here
I continue to be his friend. I am also
the friend of the area from which he
hag come because that is one of the
most backward areas that has created
more problemsg and on varioug lines
which were under consideration from
the point of view of the development
of backward area. The region to
which he has referred to is definitely
in our mind. The only question is
getting of more allocationg for the
development of lines in the backward
areas. For that copcrete alternatives
have been formulated and the moment
they are cleared we will be able 10
go in for the line to which he has
made a reference.

WRITTEN ANSWERS TO QUESTONS
Over-Crowding in Pashchim Express

*677. SHRI SOMJIBHAI DAMOR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that on
Western Railway A/C Express (De.
luxe), Pashchim Express are running
over-crowded;

(b) it so, what steps have been
taken to help the passengers; and
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(c) is it possible to provide one more
Second Class ordinary coach in this
train; and if not, why?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
25/26 Bombay Central New Delhi/
Amritsar A.C./Paschim Expresses are
popular trains. There is some over-
crowding in the ynreserved portion of
the train and passengers are on the
-waiting list for reserved accommoda-
tion.

(b) and (c) Augmentation of the
loads by these trains is not feasible as
these traing are already running with
maximum loads. Other measures are,
however, under consideration to meet
the passenger demand on this route.

Gas based Fertilizer Plants

*679. SHRI K. RAMAMURTHY:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have ap-
proved the proposals to set up four
gas-based fertilizer plants in the coun-
try at a cost of Rs, 800 crores; and

(b) if o, the details of such propo-
sals?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI JANESHWAR MISHRA):
(a) and (b). Two large sized fertilizer
plants based on gas from Bombay
High and South Bassein are proposed
to be taken up for implementation.
The plants would each have a capacity
for the manufacture of 1350 tonnes
per day of ammonia and 1800 {onnes
per day of urea and are together es-
timated to cost Rs. 491 crores with a
foreign exchange component of ahout
Rs, 280 crores. A Task Force has l-een
constituted ta consider the environ-
mental impact of these projects on
-different possible locations. A final
decision on the location will be taken
after the receipt of the repori of the
‘Task Force and thereafter the projects
will be processed for the necessary ap-
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provals. The projects will be imple«
mented by the ‘Rashtriya Chemicals
and Fertilizers’,

Based on gas available from Bombay
High and South Bassein, it is also
proposed to set up two large sized
projects in Gujarat. These two pro-
jects would be implemented by IFFCO
and M/s. National Fertilizers Limited.
The two companieg have been nasked
to prepare a common feasibility re-
port for the projects.

There is also a proposal to set up
a fertilizer plant gt Namrup with a
capacity of 600 tonnes per day of
ammonia and 1000 tonnes per day of
urea based on gas from the oil-fields
in Assam.
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Category of Posts of 5.C./S.T, in
Ministry ang Ms Undertakings

*084. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) total number of posts in the
Ministry and itg attached and subordi-
nate offices and the public undertak-
ings filled in each category of posts
with specific shares of S.C. and S.T.
in such employment and also the
number of postg de-reserveg in each
category during the entire period of
Janata regime angq reasong thereof;

and

(b) total numher of departmental
promotions/upgradation of posts in
each category of posts and how many
posts went to S.C. and S.T.?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERg (SHRI H. N. BAHUGUNA): (a)
and (b). A statement givir- informa-
tion relating to Ministry is placed on
the Table of the Sabha. Information
relating to other organisations/under-
takings is being collected and will be
placed on the Table of the Sabha.
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Name of the Group No. of No.outof col+ No.of No.of No. belonging
organisation posts umn g belongingto posts  posts  out of col. 7 to
pry SC 5T oy 50 ST
er 8 '
24-3-77 after ﬁlleds
24-3-77 by
pro-
motion/
daton
1 2 3 [ 6 7 8 9
Department of Petroleum A i 3 . o
B 16 1 10 2 ]
c 14 1 3 6 1 .
D 2 . H a . .
ment of Chemicals A 19 . ’ 8 .
& Pertilizers
B 29 2t 2 .
c 59 5 10 2 -
D 6 4 1 "

Nete : Group ‘A’ : Posts carrying a pay or scale of pay with the maximum of not less than Rs.

1,300/,

Group ‘B’ : Posts carrying a pay or a scale of pay with a maximum of not less than Rs.
goo/- but less than Rs. 1,300/-. .

Group ‘C’ : Posts carrying & pay or a scale of pay with a maximum of not less than Rs.

290/~ but less than Rs. goo/
-~

Group ‘D’: ll’nm carrying a pay or a scale of pay with a maximum pay of Rs. 290/- or
ess.

Setting up Chemical Complex in
Madhya Pradesh

*g68. SHRI SUKHENDRA SINGH:
Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the State Government
of Madhya Pradesh have approached
the Central Government for setting
up & chemical complex based on
lime stone and coal in Madhya Pra-
desh; and

(b) if so, what are the details of
the proposal and the action taken hy

the Centra] Government in this re-
gard? '

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR
MISHRA): (a) No, Sir,

(b) Does not arise.

folt # Gin dn & qoie
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Complaints against Burmah Shell
Dealer at Ballabgarh

*693. SHRI DHARMA VIR
VASISHT: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether Government received
complaints against a  Burmah-shell
dealer at Ballabgarh (Hsryana) re-
garding adulteration of petrol and die-
sel resulting in large scaly impair-
ment of tractor and car engines, if 50,
the action taken thereon; and

(b) whether it iy a fact that the
said dealer had been challaned for the
same offence earlier, alsg if so, rea-
sons for continuing his dealership?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
Complaint against a petrol dealer of

Bharat Petroleum Corporation Limit-
ed (BPCL) at Ballabgarh (Haryana)
was received in this Ministry from
certain  residents of Ballabgarh
through the Hon'ble Member, The
complaint relateq to the alleged adul-
teration of High Speed Diesel and
Petro]l by the said dealer, resulting in
impairment of tractor engines. Some
of the tractor operators complained to
the police who took samples from the
retail outlet. The samples were sent
to BPCL by Gurgaon Police and
these were analysed by BPCL. As
per BPCL's report, the analysis show-
ed that while the High Speed Diesel
samples were found to be on specifi-
cations, the petrol sampleg failed on
two counts namely, octane number
and final boiling point. The petrol
appeared to be contaminated to the
extent of approximately 10 per cent
with products 1like kerosene and
mineral {urpentine oil. BPCL had
conveyed the test reports to the police
authorities and simultaneously wrote
to the dealer asking for his explana-
tion. The dealer had replied saving
that no adulteration had taken place
at his site. BPCL have been asked to
examine the matter further.

(b) According {o information re-
ceived from BPCL, the dealer con-
cerned has not been involved in any
case of adulteration in the past.

Proposal for Professionally Qualified
Members on Company Law Board

*694. SHRT K, MALLANNA: Wwill
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is g fact that nome
members of Compsny Law Board are
also holding high posts in the Depart.
ment of Company Affairs;

(b) whether it is also a fact that
the members of the Company Law
Board do not have any independent
and separate status but are an integral
part of the Department of Company
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Affairs and are subservient to and
function under the direction ang con-
tro] of the Minister of Law, Justice
and Company Aftairs;

(c) whether Government feel that
it would be useful to have profes-
sionally qualified persons like Char-
tered or Cost Accountants or Econo-
mists who are well verseq in Com-
pany matters on the Company Law
Board; and

(d) if so, the steps Government
have taken or propose to take to
have professionally qualified persons
like Chartered/Cost Accountant; on
the Company Law Board?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) The Chair-
man and three out of the remaining
6 Members of the Company Law
Board are also holding the posts of
Secretary and Joint Secretary/Public
Trustee respectively in the Depart-
ment of Company Affairs,

(b) The constitution and the status
of the Company Law Board is governed
by section 10 E of the Companies
Act, 1956 sub-section (6) whereof pro-
videg that in the exercise of its powers
and discharge of its functions the
Company Law Board shall be subject
to the control of the Central Govern-
ment,

(c) and (d). Persons who are ap-
pointed as Members of the Company
Law Board have adequate back-
ground and experience in related
disciplines such as Accountancy,
Law, Economics Commerce, Finance,
Indusiry ete. to enable the Board to
take an integrated view on the various
caseg which come up before it. The
composition of the Company Law
Board broadly conforms to these re-
quirements and includes Members
who possess qualifications of Charter«
#d Accountancy and Cost and Works
Accountancy.
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Acquiring of Shares of Balmer-
Lawrie Group of Companies

6372. DR. BIJOY MONDAL: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state what was the econo-
mic justification of Indo-Burma Petro-
leum Company Limited acquiring
Balmer-Lawrie group of companies
majority shares at a higher rate than
the prevalent market rates?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
FRS (SHRI H. N.- BAHUGUNA):
Balmer Lawrie and Company was a
foreign equity company till some years
ago. Itg interests were in the tea
trade, manufacturing activities and
miscellaneous  activities, including
shipping, travel agency and other
agencies. There were originally six
subsidiary companies of Balmer
Lawrie, two for manufacture of steel -
barrels; one for electrical equipment,
including switch-gears; one for struc-
tural fabrication; one flour mill and
one for steel windows manufacture,
Two of these subgidiaries were sold
by Duncan Brothers one before IBP
came into the public sector and the
other thereafter.

Name of the party

Indo-Bruma Petroleum Company.
Alex Lawrie and Associates of UK
Duncan Brothers (Goenka Group)
9%3 Small shareholders

ToTAL

Number of Percen-
shares tage
. . 43,341 30° 09
L C_— 39,675 27°55
. . . . . 32,540 22°%9
. . 28,474 19° 77
' . 1,44:,030 70000

The shareholdingg in Balmer Lawrie
were as follows:

The shareg of Duncan Brothers and
Alex Lawrie had been purchased by
IBP to hold 80.23 per cent of the
shares. This deal was finally nego-
tiateq between 20th May and 1st June,
1972. The price paid was Rs. 93 per
shere to Duncan Brothers and Rs, 85
per share to Alex Lawrie, giving an
average of Rg, 89.50 per share.

The reasons for IBP acquiring
Balmer Lawrie & Company shares
from Duncan Brothers and Alex
Lawrie at Rs. 85 and Rs. 85 per share
;::'pectively, are briefly set out be-

1. IBP was the single largest
shareholder of Balmer Lawrie since

1058, holding 80.00 per ceng shares,

and {4 controlled the company

jointly with Alex Lawrie & Com-

pany (the original parent company
of Balmer Lawrie) holding 27.55
per cent of shares.

2, In 1968, Alex Lawrie was taken
over in the UK by Walter Duncan
Group, who are associated with
Duncan Brothers in India. Duncan
Brotherg purchased 22.59 per cent
of Balmer Lawrie shares in India
from L.I.C. and in the open market,
and arranged with Walter Duncans
to purchase Alex Lawrie share.
holdings, which would give them
50.14 per cent shares, anq the majo-
rity control,

8, Dun’can Brothers obtained Gov--
ernment of India permission in
January, 1969 to purchase Alex
Lawrje shareholding gt Rs. 93
share. :
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4, In January, 1870, IOC acquired
majority shareholding from a
British Company in IBP and IBP
thus became a public sector com-
pany.

5. IBP representative on the Board
of Balmer Lawrie observed that
Duncan Brothers were managing
‘the company to suit their own in-
{erests ang not looking after share-
holders® interests. Government of
India also received complaints re-
garding this and Company Law
Board carried out an investigation,
which confirmed the above.

8. As a result, Government of
India appointed two Government
directors on Balmer Lawrie Board
under Section 408 of the Companies
Act,

7. Under legal advice on a prior
pre-emptive right regarding Alex
Lawrie shares, IBP filed a' suit in
the Calcutta High Court and obta'n-
ed an injunction restraining Alex
Lawrie from gelling iheir shares to
Duncan Brothers.

8, After the above steps by the
Government of India were takea.
Duncan Brothers realised that they
<could not manage Balmer Lawrie
in their own way till IBP had a
shareholding in it. Therefore, in
an effort to compromise they made
two alternative proposals to the
Goverrment which after negotia-
dions became gs follows: —

(a) Duncang to acquire IBP
shareholdings at Rs. 160 per share
-or

(b) IBP to acquire Duncans
shareholding at Rs. 95 per share
and also gimultaneously purchase
Alex Lawrie shareholding,

Besides the above two alternatives,
the third alternative available to
IBP was to maintain status quo,
pursue the legal proceedings, which
with appeals ete, could take several
years; in the meanwhile the finan-

«cial position of Balmer Lawrie group

mwould have eroded.
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9. The socio-economic problems
in West Bengal required early action
g0 that Duncan Brothers could not
manage Balmer Lawrie group in.a’
manner leading to closure of acti-
vities and increase unemployment.
This consideration along with the
fact that selling IBP shareholding
to Duncan woulq have helped to in-
crease the activities of a Larger
House.Goenkas-and would have
meant walving of rights of a public
sector company in favour of private
sector, led the Government to decide
in' favour of takeover of Balmer
Lawrie by IBP.

10. Regarding the price paid, the
standarq criterion adopted by the
Government in valuation of shares
ig an average of the following three
values:—

(a) Asset value;
(b) Market value;

(c) Profit earning
value.

capacity

In spite of taking market value at
Rs. 68 and the profit-earning value
based on the worst period of Balmer
Lawrie (January 1971—May 1972)
instead of normal practice of taking
past three years results (which
would have resulted in a higher
value), the Department of Econa-
mic Affairs calculated the fair price
of the share as Rs, 95.60 taking the
asset value gt Rs. 174.50 per ghare.
But if we take the value of Balmer
Lawries’ investments at market
value, and the present realizable
value of its fixed assets, the intrin-
sic worth of Balmer Lawrie Shares.
is over Rs. 300 per share. Average
price of IBP purchase works out to
Rs. 88.50 per share,

11. It is incorrect to say that
Balmer Lawrie was a losing con-
cern, It incurred a loss for the first
time in 1971. This was due %0 a
slackening of the tea warehousing
business leading to eventual closure
in January, 1972; it the loss on this
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account ig gquuded. the profit in
that year would have been Ra. 17
lakhs. It Government had only
looked at this single years’ loss and
decided to part with their shares,
this would have only helped Dun-
cans who were all the time keen

and anxious to control Balmer

Lawrie. The Business of Balmer
Lawrie and its subsidiaries continues
to remain sounq and there are good
prospects of expansion and improv-
ed performance,

12. Having decided to obtain con-
1rol over Balmer Lawrie, the only
course open to IBP was to purchase
the shares at a negotiated price from
Duncan Bros. and Alex Lawrie who
together held 50.14 per cent of the
shares. Even if market purchases
were resorted to, only 4-5 per cent
of the shares would have been avail.
able for purchase; the market price
would have shot yp and IBP would
not have succeeded in securing con-
trolling interest which was the ob-
jective. M/s. Alex Lawrie =nd
Duncans had agreed between them-
selves to sell together, The price
paid was reasonable and by ihis
purchase, the Duncan Bros’ designs
to control an important group of
industrial units had been effectively
and finally averted.

Malpractices by Large Industrial
Houses sng Foreign Companies

6373. SHRI C. K. JAFFER SHARIEF:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether some cases have been
brought to the notice of Government
recently regarding the large industrial
houses and foreign companies for their
indulging in trade malpractices pro-
hibited under the Restrictive Trade
Practice Act; and

(b) if so, the types of restrictive
trade practices being indulged in by

such companies and the number of
such caseg registered and the reaction
of Government thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANT] BHUSHAN) : (a) Yes, Sir.

(b) A statement showing the en-
quiries instituteq by the Monopolies
and Restrictive Trade Practices Com-
mission against Indian Companies be-
longing to large industrial housez and
foreign companies under Monopolies
and Restrictive Trade Practices Act,
1969 between 1-1-1977 and 31-3-1978
is placed on the Table of the House.
[Placed in Library. See No. LT-2082/
78).
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Asmgunt alioccated fo Bihar from the
Rallway Safety Fund

6375. SHRI SURENDRA JHA SU-
MAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the amount allocated to Bihar
? the Railway Safety Fund since
197

(b) what are the Safety works
taken up in that State out of alloca.
tion from the fund and the progress of
those works so far?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
The amount allocable to the Bihar
State out of Railway Safety Works

APRIL 11, 1078
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Fund during the years 1975-76 to
1978-79 is s under:—

(Figures in thousands of
Rs)

197876 . . . . . 1851
1976-77 . . . . . 2116
3977-78 (Revised Estimates) . 217
1978-79 (Budget Estimates). . (311

(b) The following schemes for road
over-bridges in replacement of level
crosgings in the State have presently
been approved and included in the
Railways Works Programme.

State Govt’s share
of cost reimburse-

S1. No. Name of scheme

able from R.S.W.F,

Remarks

1 Construcuon ofa ro-l:vc::er-bndge Rs. 7+ 36 lakhs -

Nm 47 lnd 48 between Begu-
sarai and Tilrath on North
Eastern Railway

2 Comtrucuon of & road we:-budqe Rs. 34° 85 lakhs
of level

No. 52 #t Samastipur

Work is in progress

Rnlwn{,d portion of work le.
across the tracks
l:: been mo:;:letad Work on
the app is in progress
by the State Government and

to be completed
sboﬂly.

The State Government’s share of cost
of above works, which comes to about
Rs. 4221 lakhs, is reimburseable to
them from the Railway Safety Works
Fund.

In addition to the above, 11 schemes
of manning/upgradation of level cros-
sings in the State of Bihar were ap-
proved during 1975-76 to 1977-78 for
being financed out of 10 per cent of
the Fund which is held in reserve
only for such works. Works on these
is in various stages of progress,

Aoccommodation in Tralng

6376. SHRI PARMANAND GO-
VINDJIWALLA: Will the Minister
of RAILWAYS be pleased to state:

(a) what isg the total number of
sitting and sleeping accommodation
available in all Indian traing in second
class and first class and also in air
conditioned class separately; and

(b) the dally average number of
Paasengers travelling in the trains?
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THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (e)
Details of sitting and sleeping accom-
modation available on Indian Govern-
ment Railways as on 31ist March,
1977 were as under:—

Number of
Class Seats Berths
Air Conditioned 3,309  39,309*
A.C. Chgir-Car 3,531
Firt . . 160,065 60,422*
Second , 1,906,301  149.279°*

*Included in seats abso.

(b) The daily average number of
Passengers carried on Indian Govern-
ment Railways during 1978-77 was
9.04 millions.

Timings of Train No, 2ABQ

6377. SHRI DURGA CHAND: Wwill
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether a representation has
been given to the General Manager,
Northern Railways and Divisional
Superintendent Ferozpur about change
in the timings of Train No. 2ABQ as
to start from Qadian at 7.40 hours
and to reach Amritsar at 9.30 hours
by arranging cross with 3ABP at
Verka; and

(b) it co what action has been or
proposed to be taken by the Govern-
ment in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Yes.

(b) With effect from 1-4-78, 2ABQ
hag been scheduled to leave Qadian
at 7.20 hours and arrive Amritsar at
9.23 hours after crossing SABP at
Verka instead of Kathunangal.

Rules regulating Service conditions of
RD.S,0. Employees

6378. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state what are those rules
which regulate the Service Conditions
of the all workmen, employed in the
R.D.S.0. and where are those contain-
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): The
employees of the Research De-
ssigns and Standards Organisation are
governed by the relevant provisions.
contained in the Indian Railway
Establishment Code Volumes I & II
and other rules and orders issued by
the Ministry of Railways from time
to time,

Minority Representative Associations.
Recoguised

6379. SHRI DINEN BHATTACHAR-
YA: Wil the Minister of RAILWAYS
be pleased to state what are these
rules under which the Minority Re-
presentative Association had been
recognised and the law under which
these rules were framed?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
No Association representative of mi-
norities i.e., formed on the basis of
any caste, tribe or religious denomi-
nations or of any group or section of
such caste. tribe or religious denomi-
nation has been recognised.

Alleged Discrimination against Casual
Workmen

6380. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state what are the discrimination
being exercised with the casual work-
men  from those on the regular
temporary establishment under Chap-
ter XXIIT of the Railway Manual?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): Casual
labourers are engaged for works
of intermittent, sporadic and urgent
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nature such as flood damages etc.
They are generally on dally rates of
pay. However, the following conces-
tlons are given to them if they are
contained for long periods:

(a) Those casua] labourers who are
employed in the open line establish-
ments of the Indian Railways conti-
nuously for four months’ in the same
type of work are granted temporary
status ang are eligible for almost all
the rights and privileges applicable
to temporary railway employees such
ag leave, passes, P.T.Os etc. They are,
however, not entitled to retirement
benefits, advance etc.

(b) Casua] labourers on projects are
granted scale rate of pay on comple-
tion of 8 months’ continuous service,
but not temporary status, and are
not entitled to the benefits mentioned
in (a) above.

(c) Casual labourers are screened
and absorbed against regular vacan-
cies and thereafter they become regu-
lar Railway employees.

Temporary Casual Labours

6381. SHRI SHYAMA PRASANNA
BHATTACHARYYA: Wil]l the Minis-
ter of RAILWAYS be pleased to state
the reasons for which all the tempo-
rary casual labourg already attained
the status of Temporary Railway
servant are not regularised as
temporary regular railway servants
strictly according to their seniority
uccording to their length of service
without any selection, based on
their long experience of their work-
ing service on the same posts?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): Ca-

sual labourers are engaged local-

ly by Inspectors who are in charge
of works without any selection. The
normal rule is that there should be
a selection before anyone enters regu-
lar Clasg IV service. In view of the
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service put in by casual lsbourers, a
specia] relaxation has been made in
their favour that they need not be
subjected to selection but need only
be screened by a Screening Committee
and absorbed in the order of thier
seniority as casual labour,

Treatment of Casual Labours as
Temporary

6382. SHRI XRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased lo state how many
of the Casuwal labours have been
treated as temporary railway servant
in termg of Rule 2501 of the Indian
Railway Establishment Manual?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN):
Information is being cullect2d and will
be laid on the Table of the Subha.

Employees with 15—20 Years' Servics
not Confirmed

6383. SHRI MADHAVRAO  SCIN-
DIA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that the
persons emnployed in the Indian Rail-
ways rendering more than 15—20
years of service are still not confirmed
in their respective post and on the
other hand persons employed much
later have been confirmed;

(b) if so, whether as g result of this
practice interest of some officers have
been affected adversely:

{c) it so, the categories in which
such discrepancies have been pointed
out; and

(d) steps proposed to protect the
interest of such employees?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
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Staft are confirmeq against permanent
post in their turn depending upon the
availsbility of permanent posts.

(b) and (c). No discrepancies have
come to the notice of the Government.
There ji8s no adverse effect be-
cause of non-confirmation as senio-
rity for the purpose of promotion {s
based on the length of service irres-
pective of whether any employee is
confirmed or not. Further after
three years service, almost all the be-
nefits of permanent service are avail-
able to temporary Railway Servants.

(d) Does not arise,

Oft-Shore Exploration in  Ratnagiri

6384. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to refer to the
reply given to Unstarred Question No.
296 on 15th November, 1977 regard-
ing off-shore oil exploration in Ratna-
giri ang state:

(a) what are the results of drilling
of the well in the area about 55 Kms.
from Ratnagiri coast;

(b) whether any geophysical survey
in the area South of the well about
53 Kms from Ratnagiri coast has been
made; and

(c) it so, what is the result?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
KRS (SHRI H. N. BAHUGUNA): (a)
No oil or gas shows were found in
the well drilled in the area about 85
kms from Ratnagiri Coast.

(b) and (c). Geophysical survey
carried out along Regional North

South Line extending from Ratnagirl

to Mangalorg in the off-shore shows
thinning of the sedimentary section
South of Ratnagiri towards Goa.

Law on Dowry

6385. SHRI OM PRAKASH TYAGI:
Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government feel that
the existing provisions of the Law are
ineffective to check the evil of dowry;

(b) if so, whether Government pro-
pose to make giving and taking of
dowry a cognizable offence; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI NAR SINGH YADAV): (a)
Government feel that the existing
provisions of the law are not quite
effective in checking the evil of
dowry.

(b) and (c). Proposals to amend
the Dowry Prohibition Act, 1961, in-
cluding the question of making
the offence thereunder cognizable,
are under the active consideration of
Government,
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Installed Caapcity of Fertilizer Plants

6387. SHRI RAJKESHAR SINGH:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the pumber and nameg of ferti-
lizer plants State-wige together with
their installed capacity and actual
production during 1977;

(b) names of the States having no
fertilizer plants; ahq

(¢) programme, if any, for estab-
lishing these plants in such States?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI JANESHWAR MISHRA):
(a) to (¢). A statement giving the
required information is attached.

Statement
Installed copacity of fertilizer plants

fa) The required information is given below:

iln 000 tonnes)

State/Units Installed capa-  Actual pro- Actual
city in terms of  duction 1976-77 production
) 19177-"“
upto .
78)
Nitro~: Phos-  Nitro-: FPhos-  Nitro-  Phoe-
gen pbate  gen phate  gen phate
169 (=) (3) (4) (s) (6) ()]
Andhra Pradesh
Andhra Fertilizers
(Tadepalle) . . 64 . 46 . 58
2, Andhra Sugars Led
(Tanuku) . . . . 54 N 19 . 24

I
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(

(2)

(s

1)

(s)

-~

(6

o

bad Chemicals

s 2% (Hydera-
bad). . . .
4 Krishna  Industrial
Corporation  (Nidada-
wvalu) . . .

s Coromandal Fertilizers
Lid (Vizag) . .

Assam:

NlmruP & N
! Expansion ‘ch):mruif

a Assaciated Industries
(Chandrapur) . .

Bihare
1 Barauni (FCI) . .
2 Sindri (FCI)

9~ Bihar Su hate
Factory, Sindri .

4 'Tata Iron & Steel,
Jamshedpur (By pro-
duct) . . .

Guyarat:
1 Paushak (Baroda)

2 Adarsh Chemicals &
Fertilizers (Udbhana) .

8 Anil Starch (Bha'magar)
4 Guiarat State Fertili-
zers Comoany (Baroeda)

3 IFFCO (Kandio &
Kakl) . .

6 Anish Chemicals (Ab-
medabad) . .

Kerala:

1 Udyogmandal-FACT .

2 Cochinl&IT , .
Karnatka ©

1 Chamundi Chemicals
& Fertllizers, Raichur

8

197

216

218

82

192

67

54

5'4

54

1°0

72

.o

24°8

250

38

173°8
158-0
Neg.

431
80+ 5'

13

o3

22

69

26

Neg.

87

X

g8
94

.e

27

1560
1953

Neg.

46'9

20

18

367

Neg.

Nil

+5
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)

(2)

(9

1Y)

(s)

()

2 Gammon  Chemicals
&  Fertilizers, My-
sare . . . .

Mangalore Chemicals
8 & Fertilivers Ltd .

MedRya Pradesh :

1 Hindustan Steel Ltd.
Bhilai (By product) .

2 Dharmsi Morarjl
Chemicals Co Ltd
Cumhari . B

Maharashira :
1 Trombay (FCI) .

2 Bharat Fertilizers
Industries (Bombay) .

8 DMCQC (Ambernath)

4 Western Chemicals
Industries (Bombay)

5 West India Chemicals
(Loni Kalbhore) .

6 Maharashtra Agri~
Industriex (Bombay) .

t Hindustan Steel Ltd
(Rourkela) .

2 Hindustan Steel Ltd
Rourkele, (8y pr>-
duct) . . .

g Orissa Chemicalr &
Fertilizers (Rourkela)

Punjab :
t Nanzil (FCI) . .
Rajasthan :

1 Hindustan Zinc (Udai-
pur) .

a Sh+ Ram Chemicals
(Kota) . . .

Tamil Nady :

t Neyvell Lignite Cor«
poration (Neyveli) .

160

120

52

86

117

o3

58

80

-

12°2

o6

.o

120°0

43’0

ae

03
21-6

58

5t

s

73

66-3

9

49'8

1087

363

13°2

o9
19°9

o 16
34

2°5

56

.
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(1) (a)s (s @ (s (6) )]
2 Madras Fertilizers Ltd.
(Madras) . . 176 . 129°6 120" 4 .
3 EID Parry (Bamore) . 16 . 84 . 78 .
4 SPIC (Tuticorin), . 258 e 149°0 . 162° 3 .
5 Kothari Lid. (Madras) . 7°2 . 1.6 46
6 Premier Fertilizer (Mae
dras) . . . 65 . . . .
7 Shaw Wallace (Mad-
ras) . . . . 15°2 . 9'4 . g o1
8 Coimbatore  Pioncer
Industries (Coimba-
tore) . . . . 6y . '3 o 2°2
9 EID Parry (Ranipet) , .. 6y . 56 . 65
Utiar Pradesh:
1 New Central Jute Mnlh
(Varanasi) . 10 . 51 . 42 .
2 Indian Explosives Lﬁd
(Kanpur) . 200 .. 188-0 . 181°0 .
8 Gorakhpur (FCI) . 131 . 95'2 . 77°8 ..
4 Rallis Chemicals (Kan-
pur) . . . 9°8 ve 6-2 . 774
West Bangal:
1 Jayshree Chermcah
(Calcutta) . . 9'2 . 51 . 31
2 Phosphate Co ( al-
cutta) . . . 98 ve 45 . 7°7¢
3 Durgapur (FCI) . 152 . 460 . 50°9 .
4 USCO, Burnpur (By
product) . . . . s . 1.5 .
8 Hindustan Steel Lad.,
Durww (Bv pro-
duct) 4 . g1 . 27 .
Duihis
D.C.M. Chemical
Works {New Delhi) . N 33'0 . 19°0 . 15°¢
Goa: '
Zuari  Agro-Chemicals

(Zuaritagar) . . (b1 . 123°00 . 1929 .

#tncludes 3000 tonnes of Nitrogen produced by Phase IT under trial run.
352 1Ls—3
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In addition to the fertilizer plants
which are already in production, de-
tailg of which have been given above,
the following fertilizer plants are
under construction in the States indi-
cated below:

Name of the plant State

APRIL 11, 1978

1. Public Secter
1. Nangal Expansion Punjab
2. Sindri Rationalisstion . Bihar

8. Trombay IV Maharashtra

4. Ramagundam Andhra

5. Talcher . . . Orissa

6. Sindri Modernisation . Bibar

7. Bhatinda Punjab

8. Panipat . . Haryauna

o- Haldia ‘West Bengal
10. Trombay V Ma harashtra
1I. Private Sector

11. Broach Gujarat

1. Co-operative Sector
12. Phulphur Uttar Pradesh
(b) There is at present no proposal
to set up any fertilizer plant in the
following States/Union Territories:
States
1 Himachal Pradesh
2 Jammu and Kashmir
3 Manipur
4 Meghalaya
3 Nagalund
8 Tripura
7 Sikkim

Univn Territories

1 Andaman and Nicobar Islands
2 Arunacha] Pradesh
8 Chandigarh
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4 Dadra & Nagar Haveli
§ Lakshadweep
6 Mizoram

7 Pondicherry

(¢) The location of a fertilizer pro-
ject is based on techno-economic con-
siderations which, inter glia, include
factors such as availability of feed-
stock, infrastructure facilities, proxi-
mity to the market and demand of
fertilizer in the economic marketing
zone of the project. If the States,
which do not have a fertilizer factory,
are found to satisfy the above condi-
tions, Government will no doubt con-
sider establishing fertilizer factories in
such States while planning for addi-
tional capacity.

Rallway-Freight-Structure Enquiry
Committee

6388. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railway-Freight-
Structure Enquiry Committee under
the Chairmanship of Dr. H K
Paranjape hasg started functioning as
announced by the Railway Minister at
hig Bhubaneshwar Press Conference
on 10th September, 19877; and

(b) if so, what hag been jts pro-
gress of work so far in respect of fare
and freight revision?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Yes. The Rail Tariff Enquiry Com-
mittee which wag set up under the
Chairmanship of Dr. H. K, Paranjupe
vide Government of India Resolution
dated 18-9-1877 has started function-
ing.

(b) Besides issue of a Notification
in all the leading newspapers invit-
ing suggestions from rail-users and
public on the terms of reference of
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; Trade and Passenger Asso-
ciations, Public and Private Sector
Undertakings, Central Ministries, State
Governments and the Universities
have alsp been addressed inviting
their suggestions. The memoranda/
replies received are being studied by
the Committee.

In addition to examining various re-
ports and literature on the subject, re-
levant data is being collected by the
Committee,

the Committee, various Chambers of
Commerce,

Freight Concession for Export Cargo

8389. SHRIMATI PARVATH]I XRI-
SHNAN: Wil the Minister of RAIL-
WAYS be pleased to state:

(a) whethe; Government have a
proposal under consideration for
allowin“ freight concession for move-
ment of export cargo; and

(b) if so, the details thereot?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
XAYS (SHRI SHEO NARAIN): (a)

0.

(b) Does not arise.

Complaints ang suggestions fro)
Passengers of Bombay Local 'rra!:

6390. SHRI R. K. MHALGI: win
the Minister of RAILWAYS be pleas-
ed to gtate:

(a) whether it is a fact that Gov-
ernment have receiveq ; number of
representations during the period of
Jaauary and February, 1878 from the
Federation of Bombay Suburban Pas-
sengers’  Associations, Dombiwali,
Distt. Thang (Maharashtra) regard-
ing the complaints and suggestions of
Passengers on local trains;

(b) it s0, the number of such re-
presentation; .

(c) wlat action have Government
taken in regard to the game; and

(d) if no action taken sop far, the
reasons thereof and when it will be
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHR] SHEO NARAIN): (a)
Yes,

(b) Seventeen.

(¢) and (d). Necessary corrective
action has already been taken in case
of thirteen representations, replies
explaining the position sent in case of
two representations and suggestions
contained in other two representations
are under examination.
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Detnang for Molnsses Tanks

6392. SHRI AGHAN SINGH THA-
KUR: Wil] the Minister of RAIL-
WAYS be pleased to state:

(a) the demand for molasses tanks

in Delhi Division during last three
months;

(b) the number of tanks supplied
for malasses during the lagt three
months to Delhi Division; and

(c) whether Government propose
to meet the demand in view of short
supply of molasses?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL~
WAYS (SHRI SHEO NARAIN): (a)
and (b), As on 1-1-1978, demands for
12 molasses tanks were pending. Dur-
ing the pérfod 1-1-78 to 31-3-78 fresh
demands for 135 tanks were received
against which 117 tanks were supplied
and Joaded.

(¢) As on 5-4-78 the outstanding
demands were only for 18 tank wa-
gons with the oldest date of registra-
tion being 23-3-78. These are also be-
ing met.

Selection of A.SMs. in Delht Division

6393. SHRI RAM PRAKASH TRI-
PATHI: Wil] the Minister of RAIL-
WAYS be pleased to state:

(a) whether it iy a fact that some
juniormost Assisten¢ Station Masters
were given outstanding report in the
oral selection of Grade 485700 in
Delhj Division Northern Railway in
year 1977;

(b) whether such selection held by
viue voce are legal and had been held
in other Railways/Divisions,

(c) whether the Railway AdmMis.
tration iy justifying this selection held
in emergency period; and

| APRIL 11, 1078
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(d) wlhisther the patel was formsd
to fill the vacanciés and it not the
reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY or RAIL~
WAYS (SHR1 SHEO NARAIN): (a)
Four Assistant Station Masters of
Delhi Division were classified as ‘out-
standing’ in the selections for ASMs
grade Rs. 455-700 (RS) held in 1977.

The selections were made on the
basis of vivae voce on all the Divisions
in order to expedite implementation
of the upgradation orders,

(c) The selections were held correct-

ly and in accordance with rules and
orders.

(d) Yes.

Reservatioy of Posty for SO/ST

6394¢. SHRI MAHI LAL: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pieas-
ed to state:

(a) whether in view of his speech
while lnaugurating backward classes
convention in Lucknow he has ensured
that the quota reserved for Scheduled
Castes and Scheduled Tribes in his
Ministry and Public undertakings will
be filled trom the persons of these com-
munities and that 50 per cent of the
posts will be filled from persons of
these communities till the posts against
reaerved quota for them is not filled;

(b) whether o separatey roster in
regard to reservation in promotion to
the employess of the 8C & ST Com-
munities s being maintained in the
uukmmwm.m-nd!’b't
ling Division and the Chairmen's
Office of the Indlan Ofl Corporation; it
not, why; and

(c) how the provisions of l::nm-
tion in on contained i office
mnM& 27/2/71/8st. (BCT)
dated 27th November, 1072 imued by
Cabinet Sectt.; are being implemented
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il the ~ Divislons/Deptt. of Jndian

Ol Oirporation "in ' particular and

ather_pndertakings under his. Ministry
hﬂenenl?

THE MINIBTER 011‘ PETROI.EUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA): (a)
Necessary instruetions have been
issued to  all undertakings of this
Ministry,

(b) Separate rosters as provided
ander the Presidential Directives are
being maintained by all Divisions of
the Indian Ofl Corporation.

(¢} Promotions in the Indian Oil
Corporations are normally made on
the basis of merti-cum-seniority (pro-
motion by Selection), and the Presi-
dentigl Directive in this regard was
made applicable w.ef. 27-1-1878.
‘Wherever promotions are made on
the basis of seniority subject to fitness.
the provisions of the Presidential
Directives of 1871 and 1975 in this
regard are followed by Indian Oil
Corporation. The information in res-
pect of other undertakings is being

collected and wili be laid on Table
of the Sabha.

Reasons for Closure of Bengal Immu-
nity Co. Ltd

8395. SHRI BHAGAT RAM: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Government are
aware of the closure of Bengal Immu-
nity Co. Ltd. and all its units and
saleg officeg by the management;

{(b) what are the reasons for the
closure and what steps have been
taken by the Government to save the
interests of the thousandg of workers
employed by the firm:

(c) is it also a fact that the Bengal
Immunity Co. Ltd., is enjoying mono-
poly for the manufacture of certain
iity saving drugs etc.; and

74

{d) & o what remedial measures
have Secn taken by Government to
esmure that public at large will not be
affected of ity

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (8HRI H. N. BAHUGUNA): (a)
Closure of M/s. Benga] Immunity
Company Iid., proposed by the
management is reported to have been
deferreq till 20th April, 1978 at the
request of Government of West Ben-

(b) The closure was proposed by
the management namely due to
uneconomic working of the Company.
Government have issued an Order
dated the 2nd March, 1878 under
Section 15 of the Industries (Deve-
lopment & Regulation) Act 1951,
constituting a Committee to make a
full and complete investigation into
the circumstances leading to the pre-
sent state of affairs in the company.

(c) The Company is manufacturing
various essential bulk drugs and for-
mulations including sera and vaccines
which are manufactured by other
units also.

(d) Such action as may he consider-
ed necessary will be taken by Gov-
ernment on receipt of the report of
the Investigating Committee.
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8399. SHRI K. PRADHANI: Will
‘the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
_pleased to lay a statement showing:

(a) what.are the details.of the allo-
-cation of kerosene ofl guota to each
-State made during the last one year;

(b) what is the actual quantity of
kerosene supplied to the States parti-
.cularly the State of Orissa during the
same period; and

(c) whether Government have taken
.steps to ensure that the rural popula-
-tion particularly the Scheduled Castes

.and Schedu]ed Tribes get their quou

THE MINISTER OF PETROLEUM
AND CHEMICALS _AND FERTILI-
"ZERS (SHRI H. N. BAHUGUNA): (a)

-and (b). A Statement giving the
‘details .of the allocation of -kerosene
made to the different States (including
‘Orissa) and Union Territories during
the calendar year 1977 as also the
actug] sales of kerosene made therein
«during the same pextod is -attached.

(¢) The actual distribution of kero-
sene within the State is the responsi-
bility of the State Government. Oil
.companles supply kerosene oil to their
agents on the basis of district-wise
qtiotag laid down by the State Gov-
erbments. These agents supply the
product to ‘the wholesalers or retsil
dealers Jicensed Ly -the State Govern-
mentsior llle‘toihe public, The oll
mPanles on their paﬂ ensure time-
Iy irelease of adiguite’ quﬂ!lthi of
kepqeepe supplies in -arder;; to fully
meet the demsnds of afi sections of
the population,

mtk 11,4988 . e

Details of the allocstion of ‘herooons made
to diforent States lincluding - Orissa) ond -
Unio Terrltories during 1M calondsr yeor
lsnudquﬁ~mﬁm_
mads during poriod.
States gl'unilzv Sale
kero- of
sene kero-
: ot~
ric Tonnes) Metric
Tonnes)
Andhra Pradesh a39ras  @54563
Asam . . wbor7 3321}
Biher . soegyy 181883
Gujarat . . su1gy7 308368
Harayns . . 57308 58862
Himachal Pradesh. 11509 12734
Jammu & Kashmir 28708 19743
Karmnataka . 182261 188174
Keralsa . . 115428 119551
Madhya Pradesh 169810 172018
Msharashtra . 693349 695502
Meghalaya " 6gan 6654
Nagilend ' . 3778 L)
Orima . . 69609' gag 6344.1
Punjab . . f1egoo 115538
Rajasthan., 14270
Tamil Nadu . 87982
Triputs o & - ropes
Woa Beigal . ~ pinkoy
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T
Andsman & Nicobar - B8
- Arunachal Pradesh %5 1041
Chandigarh . . 9880 7540
Dadra and N

Havai o Lo 600 NAJ

Deli . . . 85779 8011
Mizoram: . . 8045 2483

Pondicherry . . 4971 6220

Gaann Torar (ALL
INDIA) . . . 3%2%070 3511796

Annusl Meeoting of Raliways between
Indis and Pakistan’

6400. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Indian Raliway
Delegation to Islamabad and the An-
nual Meeting of Railways between
India and Pskistan had agreed to a
new proposal to boost up exchange of
good* and parcels betweeérn the two
countries;

(b) if so, how many wagons wouid
be exchanged daily and on what termg
and eonmtium rml'dinc its procedure;

(&) what decision wes thkeh on the'
excharige of paredl setvice betwoim
the two eountrl!a and’

ing ms.m

uﬂmn!ndmhtnﬂlcdm-‘

m MINEPPER Of STATE IN
THE = MINISTRY OF  HAIL-
WAYS (SHRI S8HEO NARAIN): (a)-
to (c). In-the Annial Co-ordination
Meeting held between the Railway:
Délegations of India ang Pakistan at
Islamabad in December, 77 the follow-
ing propossls were mutually agreed.
upon for boosting up the exchange of
goods and parcels between the two
countries: — A

(i) Pakistan Railways agreed to.
accept upto 100 wagons daily from
India, provided the traffic on pri-
vate trade account to Lahore does
not exceed 40 wagons per day.

(if) having regard to the increas-
ing volumeé of iron and stesl traffic
from India to Pakistan it was mu-
tually agreed that Bogie Open Flats
will be interchangej between the-
two countries;

(iii) Pakistan Railways agreed to
diversify the terminals to enable-
movement of bulk traffic;

(iv) the procedure and rules
governing spevifications of wagons
which are fit for interchange bet-
ween the two countries were-
streamliried to enable more wagons
to be interchitiged;

(v) Keeping in view the ircreas-
ing trend of parcel traffic both the
sides agreed that a deily parcel ser--
vice should be introduced between
Amritsar and Lo.hoze.

(vi)ltwud»ur-odthatthe
nﬂu goverzing thy - despatch: of
mmummcmmn

.‘thorenhouldbndmm
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(d)mmammmlm transported between the two

countrie. is given below:~—

Goods Traffic (Wagons)

Parcel Traffic (No. of Packages)

From India to Pakistan
India

Sept. 76 to February *78

11305 ‘28

From Pakistan to

Sept. 76 to February August *76 to
Ty 78

From India to From Pakistan to
Pakistan India
ust *76 to Feb-
‘:un:ryhlgﬁ
435513 8n

:No information is available about the
estimated increase in traffic during
1978-79.

Stopage of Nilgiri Express

6401. SHRI R. KOLANTHAIVELU:
"Will the Minister of RAILWAYS be
‘pleased to state:

(a) whether Nilgiri Express allas
Blue Mountain Express which wes
‘introduced 50 years ago stops at
Sankari Drug from the beginning;

(b) if so, the reasong why the down-
-ward train (Madras-Coimbatore) steps
:at the lower level platform and not at
‘the regular platform for some time;

(¢) since w.hen, stopping at lower
level platform started;

(d) whether Government have re-
-ceived representations regarding the
‘inconvenience caused particularly to
-older people by stopping the train at
“lower level platform; and

(e) the steps tsken or proposed to
‘be taken to remove such inconvenien-
-ces?

THE MINISTER OF BSTATE IN
‘THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Available records show that this
-train has been stoping at Sankaridrug
-gince December, 1948,

(b) and (c). After doubling of
Anangur -Sankaridrug- Mavelipalai-
yam section from 14-6-1968. 5Dn Nila-
giri Express ig dealt with on the
Down rail level platform and the Up
trains on the Up high level platform.

(d) Yes.

(e) It is not operationally feasible
or advisable from the point of view
of safety, to receive the Down Express
on the Up high level platform. Consi-
dering the quantum of passenger
traffic dealt with at the station, there
is no justification for converting the
rai] leve]l Down platform to high level
at present.

Porters at Scheduled Rates

6402, SHRI D. B.
GOWDA:

SHRI ISHWAR CHAUDHRY:

CHANDRE

Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived complaints that at big rallway

(b) whether it is also a fact that
mm.lumuutwehedbynwrﬂ-
cular porter no other member of
fraternity will handle it and’ passen-
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no. other alteynative but to. agree to
that high rates; ang

© (c) i so, the steps Government have

taken for betiar passenger-porter re-
ationship?

THE MINISTER OF BSTATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
and (b). A few complaints have been
received by the Railway Adminis-
trationg about over-charging the
passengers by licensed porters at rsil-
‘way stations. Suitable action is taken
against such licensed porm when
complaints are received.

(c) Instructions already exist that
the porterage rates approved by the
Railway Administration should be
displayed on a Notice Board conspi-
cuously at each station for the in-
formation of the travelling public.
In addition. rates are required to be
inseribed prominently on the uniform
of each porter and announcements
made on Public Address System
wherever provided, to educate the
passengers about the approved rates of
porterage at the individual station.
Raliways have been asked to ensure
that thege instructions gre compiled
with scrupulously and complaints re-
ceived from passengers on thig score
dealt with promptly in order to elimi-
nate the causes of such complaints.

Reservationy at Rallway Booking
Offices

WA: Wil] the Minister of RAILWAYS
be pleased to state:

(a) whether such complaints have

Tailway booking offices in Delhi|New
Delhi/Parliament House are sllotted to
othier passengers by the conductors

striking off the names of actual pas-

o4
sengers wherens the actual passengers

travel by the same train and their
names appesr In the Chart also;

(b) if so, the action proposed to be
taken by Government against such
corrupt employees; and

(c) if not, Government’s reaction
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Two suth complaints were received
during the period 1-1-77 to 31-.3-78.

(b) and (c). In one of the two
cases, the Conductor could not spot
the namne of party in the chart quick-
ly and he allotted other avajlable
accommodation in the train fo avoid
delay and inconvenience to the party.
The concerned staff has been taken up
for his carelessness and failure to act
quickly.

In the other case, the irregularity
complained of has not been fully es-
tablished. The matter is, however,
under further investigation and suit-
able preventive action will be taken
in the event of any jrregularity com-
ing to notice.

Constant watch is maintained on
the reservation and booking offices at
importang stations and on important
trains by Officers, Anti-fraud squads
and Vigilance organisations, to deter
the corrupt practices angd unsocial
activities and the irregularities notic-
ed are suitably taken up.

6404, SHR! BAIRAGI JENA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
plessed to state:

hether there is a proposal of
mia.'ﬁ n':r ’ up :. joint sector
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drug formulation-cum-FPhyto Chemical
unif in Orissa in joint partieipation.
with the IPICOL; . - ..

(b) if s0, has IDPL prepared feasi-
bility report or not,

(¢) it yes, what steps have been
taken in this regard; and

(d) if not, the time it will take to
prepare a feasibility report?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRIH N. BAHUGUNA); (2)
Yes, Sir,

(b) No, Sir.

(c) and (d). The Feasibility Report
hag rot been prepared as the product-
mix is yet to be decided, keeping in
view the range and avallability of
medicinal plants, quantity of active
principles in them, cost of extraction
and demand for the active prineiples,
as well as the demand for drug for-
mulationg in Orissa. Extraction of
ective principles ig the basic element
of the technology, which is not avail-
able with IDPL as it is a new field
of activity for them. The preparation
of the feasibility report could be taken
up only after gll the lbcve parametres
are resolved.

Persous died in  Raliway Accidenty

6405. SHRI VAYALAR RAVI; Wil}
the Minister of RAILWAYS be pleas-
ed to state:

(a) the toal number of passengers
died and infured due to Ruilway acci-
ddhits dnce l!u-ch wn

(b) total number of claims received
and paid in both categortes; and

" {e) the number of élaims pending
and the reasons for the delay?

THE MINISTER OF. STAIE IN
THE  MINISTRY OF  KAIL-
WAYS (SHRI SHEO NARAIN): (a)

amounting to' approximately Rs, 15.90

any delay on their part.

wfindt 3 &r sl wel w1 gemer
egaw
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Strike due to Inter-Union Rivalry

6407, BHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA;
Will the Minister of RAILWAYS
be pleased to state:

382 LS4

(a) whether Government have seen
the press report in the Indian Express
dated the 15th March, 1978 wherein it
has been stated that Inter-Union
rivalry could lead to another major
railway strike b ythe middle of 1978;
and

(b) if so, what steps Government
propose to take to avoid this railway
strike?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Yes.

(b) The Working Committee of one
Federation to which one group of
recognised unions of railway emp-
loyees ig affiliated, has called upon its
affiliated unions to hold meetings of
appropriate bedies in accordance with
their respective constitutions for rati-
fying strike ballot decision and comp-
lete this work by the end of April.
1978,

The General Council of another
Federatin to which another group of
recognised unions is affliated has cal-
led upon its affiliated unions to con-
vene meetings by the end of March
78 to discuss issueg in connection with
a genera) strike and make specific
recommendations on the nature of
struggle to be undertaken for the
consideration of the Federation’s
General Council/Working Committee
so that a date for the strike ballot
could be fixed.

In addition, it has been noticed
that other unions have also been pass-
ing resolutions for direct action, ete.
There have been discussions with
both the recognised Federations and
the Govemment’s stand on various
issues ruised has been explained in
great detail. Decisions on a number
of issues have already been taken
and announced.

Discussions have also been heid by
the Minister for Railways with some
M.Plnndcartdnothnrmrmmm
of gtaff.
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Government is keeping a watch
and wish to assure that the door for
dizcussions and negotiations is always
open. Government do not wish to
pre-judge the issue now itself on the
assumption that a strike will materi-
alise.

N. G. Lines in Gujarat

64068, PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) the broad details of all the
narrow gauge lines in the entire State
of Gujarat;

(b) whether Government propose to
convert the said narrow gauge lines
into MG (Meter Gauge) or BG (Broad
Gauge) lines progressively;

(c) if so, the full facts regarding
such conversions now in progress; and

(d) it not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN); (a)
to (d). The list of narrow gauge lines
in Gujarat is attached. The gauge
conversion project i8 taken up when
a section becomes saturated and is
incapable of handling the additional
traffic oy when the magnitude of the
transhipment involved is such that it
is uneconomical or is not feasible at
all or when it is needed for provid-
ing speedy and uninterrupted meamns
of communication to areag which have
potential for growth. In Gujarat, con-
version of 4464 Kms. long narrow
gauge line from Wadia to Kapadvanj
at an estimated cost of Rs. 4.05 crores
has been included in the budget for
1978-79 and this forms part of the
construction of new broad gauge line
from Nadiad to Madasa (105.14 Kms,)
estimated to cost Rs. 9.43 crores. An
outlay of Hs, 16 lakhs for gauge con-
version between Nadiaq and Kapad-
vcn.! has Been proposed during 1978-79
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Consequent op ﬂxe reewnmeudlﬂpn
of the Uneconomic Branch Lins Com-
mitttee for conversion of Chhota Ude~ -
pur-Pratapnagar and Chhnchhnpun ‘
and Tankhala natrow gauge ‘sections
into broad gauge in order to improve
the financial viability, a traffic survey
was carried out in November 1870.
According to the survey report, the
existing narrow gauge lines will be
sufficient to meet the requirements of
passenger ag well as goods traffic on
the section in the near future. Taking
into account the traffic density of the
section snd the costs of haulage, con-
version of these narrow gauge lines is
not justified.

Gauge conversion of Ankleshware
Rajpipla narrow gauge line has been
examined recently taking into account
the traffic for the proposed river valley
projects in the area at the time of cons-
truction as well as the traffic expected
to be offered after the completion of
these projects. It was found that the
project would cost about Rs. 10 crores
angd would not be viable, The existing
narrow gauge line is capable of carry-
ing the traffic for these projects. This
line is, therefore, not being considered
for conversion at present.

The gauge conversion of the remain-
ing line also cannot be considered at
present on account of shortage of re-
sources and limited prospects of trafic.

Statement

List of narrow ummalm lines
on Western Rdlwa_y in Gujaral Stats

8l.  Name of Section Length  Year
No. in of
Kms, ope-
ning'

t. Chhuchhapur-Tankbals 38  igag

2. Kosamba-Umarpads . 62 1ga)
1929

8. ,:M“_ -Wem . o8t 195 '

A
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N0, HumeofSecfon Lemghin Ve
e - opent

4+ Ghorands-Motikoral . . 19 1931

5. Slmi-Dlhcj . - 39 1930
6. Godhra-Lunavada . 41 1913
7. Piplod:Devgadhbaria . - 16 1929
8. Joravarnagar-Sayla . a7 148

9- Champaner-Shivrajpur 49 1911

10. Dabhoi-Timba Road . 100 1919—
1919
1. Bro-ch-junbunr-l(lvi 76 1914/
1929
12. Ankleshwar-Rajpipla . G3 18g97—
1917

13. Chhota-Udepur-Jambu-
mr . . . . 150 1880/
1917
14. Chandod-Mabsar . 89 1879/
1921
15. Nadiad-Kspadvanj . 45 1913
16, Billimora-Waghai . . 63 1914/
1929
17. Nadiad-Phij-Bhadran . 8 1914/
1953
18. Morvi-Ghantila . . P13 1904/
1934
19. Bhavmgn:-'nm::-mnhuvq 299 1526/
1938

Salary and perquisites . of top
Management Cadres of Certain
Companies

640p. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

.(a) ceiling of salary, emoluments,
perquisites of the top management
cadres are entitled to as per provision
ol the Companies Act;

(b) whether the particular provi-
m«tmmmmnmz
adbeged. to; .

' quisites of  the ‘top

(c)whetlm-ithubeendluedtm
salaries emoluments © wnd per-
manage-

ment cadres of ‘the foliow-

- ing companies Hive been substantinlly

enhanced during 1975, 1976 and 1077
namely; (1) Bharat Commerce and In-
dustries Ltd., (ii) Swadeshi Polytex
Ltd, (ili) Southern Petrochemical Cor-
poration Ltd., (iv) Hoechst Dyes and
Chemical in contravention of the pro.
vigion of the Companies Act; and

(d) if so, what are the facts thereof
and action taken thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Sections
198, 309 and 387 of the Companies
Act, 1956 contain the relevant provi-
sions relating to ceiling on managerial
remuneration. Ag per the said provi-
slons of the Act the remuneration
payable to the Manamng/wholemne
directors/managers by way of salary,
commission and perquisites put to-
gether but excluding sitting foe ig sub-
ject to a ceiling of 5 per cent of the
net profits of the company. The re-
muneration (excluding sitting fee)
payable to all the directors of the
company is subject to a further ceiling
of 11 per cent of the net profits of
the company.

The celling referreq to above can
be exceeded only with the avoproval of
Central ‘Government.

Under gection 314(IB) of the Act
approval of Central Government will
be required for payment of remunera-
tion in excess of Rs. 3,000 per men-
sem to certain executive of the comp-
any, who are related or otherwise con-
nected with any director or manager
of the company.

(b) Yes, 8ir.

(¢) and (d). Yes, Sir. This Dopart-
ment receiveq an gilgxation relating to
substantial increass in salarles of the
mn.-,germ personne] of four compr
anles’ refemd to above. Op an ex-
Bmihstlon, it was foupd that ﬂm



103 Written Answers

mostly relate to increase in emolu-
mentg of employees of the companies
wmchdonotreqtnrethanpprwalof
the Department of Company Aftairs,
However, a list of cases where appro-
valg have been accorded under the
provisions of the Companies Act for
incresse in managerial remuneration
in respect of the four companies. given
in the statement, js enclosed.

These incremses have been allowed
in accordance with the guidelines fol-
lowed by this Department at the
relevant time.

Btatement

(1) Bharat Commerce and Industries
Limited:

The Directors of the company were
together sanctioned 1 per cent of the
net profits of the company subject to
a maximum of Rs. 120 lakhs per an-
num for the period 28-5-1973 to 31.12.
1975, On a representation meade by
the company, the celling was increas-
ed vide thig Department’s letter dated
12th December, 1975 to Rs. 1.50 lekhs
taking into account the increased pro-
fits of the company. This commission
is divisible among the directors of the
company who were 8 in number at
the time of application.

(2) Southern Pelrochemical Indus.
tries Corporation Lid

The salary of Shri R. Narasimhan,
Whole-time director of M/s. Southern
Petrochemicals Corporation Limited
was increased from Rs, 4000/-per
month in the scale of Rs, 8500—250—
5000 to Rs. 4500/- per month in the
acale of Rs. 4300—500—8500 with effect
from the 15th July. 1974, keeping in
view his geniority in the company vide
this department letter dated 24th
March, 1975.

(3) Hoechst Dyes ang Chemicals Ltd,

The remuneration of Mr. F. 8. Re-
porter Managing Director of the comp-~
any was increased by allowing com:
mission at the rate of | per cent of
the net profits of the company, subject
to a maximum of 25 per cent of the
salary, when he was reappointed with

APRIL 11, 1978
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effect from 1st May, 1976, vide this
Department letter dated the 12th Octo-
ber, 1877.
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Auction of Articles Fovind at Lost
Property Offives

8413. SHRI YASHWANT BO-
ROLE: Will the Minister of RAIL-
WAYS be pleased to state;

{a) whether any assessment has been
made of the amount realised through
public auctions of the articles and pro-
perty which find their way to lost Pro-
perty Offices of the railways;

(b) it so, the amount realised during
the last one year; and

(c) what is the mode of advertising
before auctions and the ways in which
the real owner is searched for and the
time after which auctions are declared?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
and (b). Yes. During the year
1976-77 a sum of Rs. 151.44 lakhs was
realised from auction of unclaimed
and unconnected goods ete.

(c) Before holding auctions notices
for auction sale are published in local
newspapers where available, at least
15 days before the intended auction
sale. Where there are no local news-
papers, notices are displayed on the
notice board of stations, goods sheds,
station platforms, second class waiting
halls ete. Packages/consignments re-
celved at Lost Property Offices are
opened and the owners thereof con-
tacted on the basis of addresses,
marks, if any, fouhd on the articles.
When it is not possible to establish
the ownership of the consignments,
these are sold by public auction after
a period of three months.

Gold, Silver, otc. lying at Lost Property
Offices

6414, SHRI YADVENDRA DUTT:
Will the Minister of RAITLWAYS be
pleased to state:

(a) the amount of gold, silver and
other properties 1ying in the custody

APBRIL 11, 1978
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ozm.mdprb“ﬁaﬂyﬁﬁuofﬂnmm
wa}i;

(b) what ltepa mptopmdto db-
poleo!thepmmﬂy

(c) thnrulu regarding the vecovery
oxlostpropertyhsotroubleme that

people who loss property are unable
to get their property back in view of
therulu;lnd

(d) i so, the brief outline thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHRO NARAIN): (a)
to (d). The information is being col-
lected angd will be laid on the table of
the House.

Platen Machine

6416. SHRI K. B. CHETTRI: Wwill
the Minister of RAILWAYS be pleas-
ed to refer to the reply given to Un-
starred Question No. 1806 on  29th
November, 1877 regarding Platen Ma-
chine in Kurseong Railway Press and
state:

(a) whether the Emnquiry Report has
been submitted; and

(b) if so, what is the report and
what action has been taken against
those responsible?

THE MINISTER OF STATE IN
THE  MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
The Enquiry Report has already been
submitted by the Committee on 6-12-
7.

(b) Findings of the Committee are.
that there was no human fallure but’
there was sudden mechanica} failure
of Brake causing the accident, Find-
ings have been acrepted by N. ¥F.
Railway Administration and no body
has been held respomsible  for ‘thé
accident, .
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 DY: Will the Minister of FPETRO-
LEUM, CHEMICALS AND FERTILI-
¥ERS be pleased to mte

(a) 'whether it {s & fact that the exit-
ing laws are not sufficient to cope the
umlicensed manufacturers of spurious
lutwitants; and

(b) if g0, measures taken to contain
these activities?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (a)
and (b). The State Governments/
Union Territories have been advised
to invoke the powers available with
them under the Indian Penal Code
and deal severely with adulterators
of petroleum products.

2. Apart from initiating follow up
action on the measures suggested by
an expert panel set up by the Gov-
emment to look into the problem of
adulteration/mis-use of lubricants,
Government have prescribed a sche-
me of discipline in regard to distribu-
tion of lubricants which is required
to be implemented by all the major
oil companies. Oil Companies have
been conducting surprise checks on
their retail outlets/agents with a view
to ensure that there are no mal-
practices in distribution of lubricants
through their outlets. The oil comp-
anies have also been asked to increas-
ingly take up direct gales to all the
major consumers. Some of the fur-
ther steps being contemplated with
the objective of minimising the cir-
<ulation -of spurious lubricants are set
out below:—

() Government propose to make
uu of the ISI mark mundatory for

- manuficturers of automotive

) oua. industriul ofls and greases. The
details in this regard are- being

‘worked ot in conmltnﬁon With the
tI:‘Immd other concerned orgénisa-

(ii) Stricter control has been
prescribed over ajlocation of feed-
stocks for thé purpose of lube
manufacture, The idea is to ehsuré
proper accountal of feedstock re-
leases gs related to the output of
the end-product.

(iii) The oil companies have been
asked fo eliminate inter-mediaries
and prevent multiplication of agen-
cleg engaged in lube distribution. so
as not to weaken effective contro}
by the oil companies over their
Operations.

(iv) Qil companies have been
asked to launch a major publicity
drive to bring about greater consu-
mer awsareness and involvement.

(v) Specifically in regard to the
activity of re-refining of used lubri-
cants which is potentially a major
source for adulteration of lubri-
cants, decisiong have recently been
taken to introduce a scheme for
voluntary registration of re-refiners
who fulfi] the basic quality criteria
and possess the requisite facilities
including inprocess quality controls.

3. An Industry Group is presently
engaged in the task of evaluating in
depth the problems in this field in-
cluding the specific aspect of the
adequacy of the existing laws for
curbing the activities of manufactu-~
rers of spurious lubricants. They
have been asked to come up to the
Ministry with definite and concrete
suggestions for implementation.

Sale and Collection of Tickets at Halt
Stations

6418, SHRI D. N, TIWARY: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether any commission is given
to the contractors for selling and col-
lecting Reilway tickets . at Halt
Stations; :
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(b) whether any limit has been fixed
for such work;

(c) if ‘so, the limit;

(d) whether any incentive is given to
those ticket contractors who by their
integrity ang efforts sell and collect
larger number of tickets; and

(e) it so, the form of incentive?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Yes.

(b) to (e). The contractors are
paid commission as a percentage on
the sale of tickets effected by them
subject to a maximum limit of 15
per cent of the total sale proceeds.
The commission paid can in no case
be less than Rs, 756 per month and a
commission of Rs. 300 per month is
considered as a reasonable amount
though this is not the maximum limit
and a contractor can now earn more.
This system of payment of commis-
sion on percentage basis itself is in-
centive griented,

Claims against Railway Administration

6419. SHRI R, L. KUREEL: will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that heavy
claims were made against the Railway
Administration during 1973—175 for loss
of 126 Handloom bales, brass consign-
ment and other miscellaneous ifems,
correctly received at New Delhi Rail-
way Station but were found missing
after their book delivery;

(b) whether it is also a fact that the
investigation of those losses were not
entrusted ‘to Delhi Railway Police/
C.B.I/Vigilance Department of the Ad-
ministration; and

(¢) the total amount of claims prefer-
red against the Administration during

ferring the Chief Parce! Clerk who was
:::;iously - suspended. for the above

THE MINISTER OF STATE IN
THE MINISTRY OF  RAIL-
WAYS (SHRI SHEO NARATH); (a)
Yes.

(b) Investigation of these losses
was done by the Railway Protection
Force.

(c) The total amount of claims pre-
ferred against the Administration
during those years was Rs. 6,10,020
for handloom cloth and Rs. 1,094,267
for brass.

An enquiry under the Discipline
and Appeal Rules is under progress
against the Chiet Parcel Clerk, New
Delhi, It was not considered necessary
to transfer him particularly in view of
the fact that individual responsibility
for loss of some handloom bales was
fixeq on three other Parcel Clerks
after a factual enquiry.

Memorandum from A.L Station
Masters’ Amsociation

6420. SHRI BALDEV SINGH JAS-
ROTIA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a memorandum of de-
mands was submitted to the Govern-
ment by the All India Station Masters’
Association Ferozepur Division during
November, 1977;

(b) if so, the details of the demands;
and .

(¢) whether Government have since
considered those demands and with
what results?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
to (c). Information is being collected
and will be laid on the Table of the
House.
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Advertisements given to Congress
Souvenir in West Bengal

6423. SHRI SAMAR GUHA: Wil
the Minister of LAW, JUSTICE AND
"COMPANY AFFAIRS be pleased to
state:

(a) whether during Emergency or a
‘year prior to it West Bengal Congress
arranged for publication of s Souvenir;

(b) whether leiters were issued fo
varfous industrial and trade conowins
for giving advertisement te such Sou-

venir mh -mm Ten E
thousand; . . .

(c)itu.thomlnmoﬂom'
letters were issued to various industnal
and trade concerns; ]

(d) fotal amount collected for the
Souvenir;

(e) facts about whether the collected
fund have heen properly accounted;

(f) whether CBI inquired into the
matters; and

(g) It 80, the findings of the CBI?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) to
(g). No specific enquiry has been
made regarding the publication of
souvenirg by West Bengal Congress.
But enquiries have been made from
all public limiteq companies and pri-
vate companies belonging to Large
Industrial Houses regarding payments
made by them for advertisement
charges in souvenirs published by
political  parties during the period
from 1-1-74 to 31-3-77. From infor-
mation so far received it is seen that
1018 companies registered in various
states of the country paid about Rs.
10 crores to the Congress party and
its various organs for such advertise-
ments. These figures, it may be add-
ed, include 188 companies registered
with the Registrar of Companies, West
Bengal, who in sll paid about Rs.
88.53 lakhs for such advertisements
and this includes some payments to
the West Bengal Congress. The CBI
is not making any separate enquiry
in regard to the collection for the
souvenirs by the West Bengal Pra-
desh Congress.

WMMMO«m
Becretaryship

6424. SHRI BIRENDRA PRASAD:
Will the Minister of LAW, JUSTICE
ANDCOMPANYANAIRSNN&M—
ed to state:

(a) specific reasons foi not treating
two years Post-Diploma {n Company



 sacmtacpty ot et Abmsivitin
48 prescribed gualificatiops. for Com-
_ phny Secretaty’ o5 his Been dome in
sintihip casg of the lustitute of Com-
piny Secretaries of India;, Néw Delhi;

(b) why there ig a discrimination for
appointmerit 3¢ a Company Sécrétary
in a company with a paid-up capital ot
Rs. 25 lakhs and above and less than
this limit and what steps Government
is taking to remove thts dilcrimindtion
especially when qualified Company Se.
cretaries are still unemployed; and

(c) whether it ig necessary o con-
tinue vatious similar courses of Cormi-
pany Secretaries, not fully recognised,
run by Central Government/Delhi Ad-
ministration/ Autonomous bodies etc, in
Delhi, particularly the course of two
years Post-Diploma in Company Secre-
taryship of Delhi Administration, which
are leading to spoil the career of smbi~
tious students?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN) (a) The
Post Diploma in Company Secretary-
ship of Delhi Administration has not
been recognised under rule 2(a) of
the Companies (Secretary’s Qualifica-
tions) Rules, 1975 on equal status
with the membership of the Institute
of the Company Secretaries of India,
New Delhi because of the fact that
the examination for Company Sec-
retery was originally conducted by
the Department of Company Affairs
till 1968 when the said Institute was
established by the Government. The
syllabus for the examination and the
practical  training before awarding
the membership of the said Institute
prescribed under the Company Secre-
taries Regulations, 1971 are designed
to impart a thorough knowledge and
practical experience to its members
to perform the dutids of a top admi-
nistrator in sny industrial, trading
and commercial organisation. The sy-

includes - all

Law, Accountancy, Economics, Com-
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Prictios; - Busltiedd -~ Admintatration
and Management, Personnel Adminis.
tration, Lsbour Laws and Relations
etc. etc. ag provided for in Chapter vI
of the said Regulations. The Govern-
ment considers that the knowledge and
experience in all these subjects which
is required by a general administrator
of the company, arenot being‘impn‘rt-
ed by any Institution providing for
the Diploma or Post Diploma Courses
in Company Secretary ship including
the Institute of Commercial Practice,
Delhi. These are the specific reasons
for Government’s preference for re-
cognising the membership of the
Institute of Company Secretaries of
India under Rule 2(a) of the said
Rules for appointment its associate
members as Secretaries in Companies
with paid up capital of Rs. 25 lakhs
and above.

(b) In view of the complexities of
modern business, and the various
laws which the management of a
company are required to comply with,
reliance upon qualified secretaries is
now a common feature of medium-
sized and big-sized companies. How-
ever, such a compulsory provision in
the case of small-sized companies may
involve a disproportionately heavy
burden on them. Therefore, under
section 383A of the Companies Act,
1958 compulsory appointment of
whole-time company gecretaries has
been made only in the case of comp-
anies having paldup share capital of
Rs. 25 lakhs or more.

(c¢) It is for the Delhi Administra-
tion/dutonomous bodies which are
training students for various courses
of company secretariat examination to
continue such courses or not.  Since
the number of companies registered
in India ere increasing yesr after
yeat the career of students who pase
such exsminations. are not adversely

. pany law, MRTP law, Secrétarial affected.
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Railway Maintenance Workshops

6428. SHRI 8. 8. LAL: Will the
Minister of RAILWAYS be pleased
to state;

(a) whether it is a fact that a
strange disease has developed among
the technical workers in the railways
maintenance workshops in the country;

(b) it g0, whether the Government
have set up a high powered experts’
committee to go into the details and
find out the causes of the same; and

Written Answers 120
(©) if 0, the detalls thereat? .
THE MINISTER OF STATE IN

THE MINISTRY OF RANLL-

:AYS (SHRI SHEO NARAIN): (a)
0.

(b) and (c). Do not arise.

M!ﬁvmﬁwmﬁn’h
wem
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dig ¥ sffer 600 WMozt sAYPr
a1 ng @i ¥ wfafer 1000 Moz
qfar % Feew & fag s fear
g Wi vy wafrr w1 et
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# wave fear g

fa=rlt mgfaedt wxor afcaterr
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AT 1977 TF IS ©F F qU Y
&t dqiew ff w IaAr 1978 AW
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Number of Railway Coolies

6428. SHRI B. C. KAMBLE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the total number of railway
coolies and the class IV Railway ser-
. vants in Central, Western, Southern
and Fastern Railways’ who are tem-
porary.

(b) the maximum period of service
and minimum period of service these
employees have put in together till
today; and

(¢) whether Government propose ot
issue orders to make them permanent,
if any one of them hag put in all
three years service?

WAYS (S8HRI SHEO NARAIN): (a)

to (¢). Information is being col-
lected and will be laid on the Table
of the Sabba.

mumme&
hati and Siichar

6429. SHRI AHMED HUSSAIN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
condition of the existing (forty) Tun~
nels and Bridges between Gauhati and
Silchar is deteriorating day by day
and the Railways cannot assure safety
(journey) on this line;

(b) what is the amount, if any, spent
by the Railways on maintenance of
these tunnels and bridges, year-wise,
during tbe last 10 years and amount
spent on Patrolling these tunnels, ete.
during the last three years and action
taken to avold Bijni (Bongaigaon) type
of accident on this Gauhati-Silchar
route;

(c) what is the financial aspect in-
volyed in reconstructing the entire tun-
nels and bridges, in order to provide
safer journey;

(d) whether it is also a fact that in
view of the financial aspecis, the
Railway Board proposes to divert the
existing line and if 50, the details of
such proposals; and

(e) what is the proposal of Govern~
ment to modernise this Route during
the next three years, as part of Govern-
ment's policy to develop Backward and
Rural areas in so far as this line is
concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
No. All the bridges and tunnels are
regularly inspected every year at va-
rious levels and necessary repairs/
maintenance carried out regularly.
Strengthening, rebuilding or regirder-
ing of bridges is taken up on a pro-
grammed basls wherever considered
necessary.
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(b) (i) Expenditure incumd ap-
proximately on the ‘maintenance of
the tunnels and bndze. is as under:

Year Expen-

: diture

incur-

Rs.

- in
lakhs
1968-69 . . . . . 946
1960 . . . . . 336
1970-73 . . . . . 585
1971-72 . . . . 1°66
197273 . . . . 366

197974 « o« - . 543
197475 « .+ . . 590

9530 . . . . . 755
1976-77 . . . . . 22- 16
1977-78 . . . . . 40-74

99-27

(il) Expenditure incurred approxi-
mately on patrolling is as under:

Year Expen-
diture
inenes
red

Re,

in

lakhs
1975-76 . . . . . 483
1.976'77 . . . . . 4'&3
w78 . . . . . 483

14'1’

(iii) Following measures are being
taken to avoid the type of accident
that occurred at Bijni (Bongaigeon):

(1) Examination of rails by Rail
Flaw Detector and mhcement of
" rails found to have internal defects.

APRIL 11,
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(2) Examination of rail At
the time ‘of lubrlcatinn of ’lﬂ oints
and replacement of rails found de-
fective at the ume ot such exgm]
nation.

(3) Conducting of gap survey
at rail joints and adjusting geps bet-
ween rails where necessary.

(c) Question does not arise as the
condition of the existing bridges and
tunnels does not warrant their whole-
sale reconstruction.

(d) There is no such proposal

(e) Diesel traction has slready
been introduced op most of the train
services. Long welded rails are being
laid down between Gauhati and Lum-
ding and improved track mainten.
ance techniques such as  measured
shovel packing are being introduced.
Route relay interlocking work at Lum-
ding and Badarpur Junction has
been  sanctioned and is in progress.
Moreover, a number of works are in
progress to minimise the incidence of
hill slips and slides between Lumd-
Ing and Badarpur.

Strike by Officers of Indian Oil

6430. DR. MURLI MANOHAR
JOSHI:
SHRI LAXMINARAYAN
NAYAK:

SHRI R. K. MHALGIL:

SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

Will the Minister of PETROLEUM'
CHEMICALS AND FERTILIZERS

be pleased to state;

Soommo!mdunmlm@_p'm_l_
arch,
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(b)iho,mwmthmozmmmn
of {he Government of India in this

THE MINISTER OF PETROLEUM
AND .  CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA); ()
and (b). It is a fact that 2089 officers
of the Indfan Oil Corporation, includ-
ing 1029 from the IOC refineries.
were absent from duty on 23-3-1978
in support of certaln demands like
bonus, special oil allowance, convey-
ance allowance, house rent allowance
etc, raised by the Officers Association
of the Indian Oil Corporation. Gov-
ernment’s reaction hag already been
indicated during the course of the
discussiong on the Demand for
Grants for this Ministry in the Lok
8abha on 30.3.1978.

Price of Fertilizers

68431. SHRI B. P. MANDAL: will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) at what cost per ton fertilizers
of different variety are sold in retail
for use of agriculturists in the country;

(b) what is the cost per ton of the
manufacture; and

(c) whether the
economical?

THE MINISTER OF STATE FOR
PETROLEUM, AND CHEMICALS
AND FERTILIZERS (SHRI JANE-
SHWAR MISHRA): (a) A statement
is laid on the Table of the House,

(b) and (c). The cost of produc-
tion' of fertilizers varies from plant
to plant depending upon such factors
as the capital cost, feedstock used,
vintage, process adopted, location,
cost of utilities, etc. The cost of
production of fertilizers i India com-
pares well with thay elsewhere {f &
comparison is made on the basiz of
ihternationial cost ‘of plant and equip-
ment and Inputs, In order to engute
the healthy growth and visbiiity of
ﬂa. ustry, Governnient have now
!n md a mhm of individual re-

cost is not una

tention prices in respect of the units
producing:  nitrogenous feitilizers,
which provides for a post-tax return.
of 12 per cent on the net worth,
provided that the units operate at
80 per cent of capacity and satisfy
the established consumption norms
in regard to inputs, raw materials,
utilities, ete.

Statement
A. Prices of Statutorily controlled:
sraight nitrogenous fertilizers

Name of Product Maximum
Retail Price
(Rs. per M.T.)
Urea 1550
Ammonium Sulphate 935

Calcium Ammoaium Nitrate 1015

B. Prices of indigenous phosphatic
f

ertilizers
Name of Company  Product Maxi-
mufq
Retail

price
(Rs. per M.T.)

16:200 1700
18:9:0 1320

E.LD. Paty, Eanore

Grijarat  State  Ferti-

lizer Co., Bareda . 19°5:19-5:0 1820
18:46;0 2180
*g210
outside
Gujarat)
Coromandal  Fertili-
zers Limited, Vieag  28:28:0 2340
14335114 2230
{ndian Farmers Ferti-
lizer  Conperatives,
Kandh ’ 10:06:26 1890
12:3a:16 2000
22:92:11 2100
24:24:0 2080 -
Madras Fertilizer
Lud. ' . paraz 1810
24:124:0 1950
14:08214 2044
18:46:0 2210
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‘.Nameofl‘ Producti Maxi-

ApAny Nmeofpmduaidu Price
Retall Ra.
price M)
(Rs. per .T') (Rs. per M.T.)
‘Zurari Agro Chemicals, -
Gos . . . 28:28:0 2340 28:23:0 . . . . . 1760
19:19:19 2020 #6410 . . . . . 1555
18:46:0 2210
"ab ;,nd 2418410 . . . . B 2048
als ‘ravencore NP.Ks.
Limited « . 16:2000 1700 IBABAG . . e e . 1520
?0:80:0 1843 404304 . . . . . 1450
28:28:0 2340 e84 . . . . . 1855
177317 1810 10:96:26 . . . . . 2200
18:46:0 2210 12:32:16 . . . .
Ruhmyl Chemicals ¥ ) il
Femhven, 14:36:12 . . . . . as58s
Tmbay . 15:18:18 1520
19318313 . s . . 1340
20:20:0 1760
-Soutk Petrochemi 12:24212 . . . . . 1570
cals Industries Cor- . ey . . . . . 1150
poration, Limited . 14-14:14 1620
18460 210 17317017 . . . . . 1810
C. Prices of imported fertilizers sup- ‘789 - . . . . 1o
plied by Central Fertilizer pool 20:10:10 . 1770
Name of product l('alee 18:13:20 . . . . . 1908
L N
19:17:76 . . . . 2
M) >
-Amwonium Sulphate Nitrate . 1060 Export of Goods by Trains
Ammonium Chloride 1 . ’ 993
6432. SHRI MOHINDER SINGH
Muriate of Potash SAYIANWALA: Will the Minister
100 kg packing. L. 708 of RAILWAYS be pleased to state:
%0 kg packing . . . . 8o (a) whether there are proposals
under consideration of the Govern.
-Sulphate of potash . . . 1295 ment to export goods to neighbouring
Ammonium Phosphats countries by trains;
R0:200 . . . . . 1590 (b) whether he has been consulted
19:2000 . . .+ 2030 in the matter; and
Diammonium Phosphate (18:46:0) 2910 (c) if 3o, what are his reactions to
Monoammontum phosphate . 2998 the proposal?
Ammenium Nitre Phosphate THE MINISTER OF BTATE IN

THE MINISTRY OF RAIL-
=®0i010 . . . . . 1390 WAYS (SHRI SHEO NARAIN): (e) -
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%o (o). India 48 alvesdy - exporting
. goods by rail to its neighbouring ceun-
- tries ie, Pakisten, Bangladesh and
.Nepal, Also as and when an agree-
" anent is signed with a neighbouring
eountry for rail movement the Minis-
ter of Railways is always kept in the
pleture. )

poilw fern g wrdr & e #
' it ereve ot et
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1976-77 12,19,852 Y
1877-78  7,62,161 W
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wreraY ¥ ferfee Had ¥ s o Feifer
dear ¥ w4 f6d oY ¥ qeErg TN
and® sTw g frdars) A goaré
w wreft § 1 woE-wream § ey
wf feafez Tawr wew qorre A
ardr &1

(7) sodqwoe s ¥
gafey &l fafe 1-¢78 ¥ oolw
¥ fay Sdte way oramy o A oy
3 1 el TP wor 2w & amge oY
ATy § B2 W AT AT
N w¥ dw 6 woRAR WT
ware et & Freit ¥ frafor &
W R ey Wi 2915
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wuo- Beudrumt

MSHBJK.MAI.LANNA wilt
the. Minister of RAILWAYS be
plemdwnm

(a) whether it is. a.fact that it was
estimated that the wagon requirement
~per ‘yeur of the Railways during the
Fifth Five Year Plan of f.he Railways
wmuzoono-

(b)u-o. what wuthepertammcc
in this respect in 1076-77; and - -
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(). whatmth-pmmurnut:f
year? . o

THE MINIS’I‘ER OF STA'I!‘."!N
THE MINISTRY oF RAIL~
WAYS (SHRI NARAIN): (»)
to (c). As against the provision of 1
lakh wagons (in terms of 4-wheelers)
envisaged in the Draft Fifth Plan,
only 54,837 wagons (in terms of 4-

‘wheelers) were provided in the final

Fifth Plan of the Railways. During
1876-77, 11981 wagons (in terms of
4-wheelers) were procured. During
1977-78, upto February, 1978, 11038
wagons (in terms of 4-wheelers) have
been procured. During 1078-79, 10,000
wagons are proposed to be procur-
ed.

wae-simye S v fageitve

6436. st Wisr wWw vFw: AT
™ At ag T A o w8 fe:

(%) wr wwwre qfeawr Wk &
qqa—itmye (fedt) dwr ¥ g
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TEE, T W T L o WY e

(&) wiwwr & qeary -mt.m
o O W W wenmma §; WX
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Length of Platformg

6487. SHRI A. K. ROY: Wil the
Minister of RAILWAYS be pleased
to state:

(a) how many stations in the Go-
moh—Barkakhana line in the Eastern
Rallway having platforms of length
shorter than that of the traing they
handle;

(b) whether it is a fact that in the
night trains it creates grave danger of
accidents because of the inadequacy
of the platform and several public
complaints have been made in this
respect; and

(¢) if go, the steps taken thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN); (a)
to (c). There are 13 stations on the
Gomoh—Barkakhana line on the £as-
tern Railway which have platforms
shorter than what is required for
stopping the longest train at the
stations.

Longer trains are being introduced
from time to time on various Zonal
Raflways tg meet the growing de-
marid from passengers, While every
eﬂmhmmbmmmthelennn
of ‘platforms simuiltagnecusly it has
not always ‘been poasible to do se,
in mw ot hm mmitudg of out-
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hy.required,nmimimdm
and occasionally for technical rea-
sons. Within the resources . avall--
sble, every effort is made to increase
thelenltho!phtlormiltth.loltl-
tions on a programmed basis. .

Bagaha—Gorakhpur Rallway line .

6438. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased
to state;

(a) is there any plan to link Bagaha
(West Champaran, Bihar) with
Gorukhpur (Uttar Pradesh) with a
raliway line crossing the river
Ganaak;

(b) if so, what step has been taken
uptil now to fulfil this plan; and

{¢) whether the Government con-
template thig link as vital, if not, why
not?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
Yes,

(b) and (c). Restoration of the
metre gauge link between Chhitauni
and Bagaha has been approved. Tne
section from Bagaha to Vaimiki Na-
gar Road of this link has been opened
for goods traffic from 28.12.76. It
hag not been possible to take up any
further work on the project so far
as no settlement has been reached
with the Governmentg of Uttar Pra-
desh and Bihar regarding the sharing
of the cost of the river training works
of Gandak bridge which forms a
part of the project. Further, Gandak
river has shifteq its course towards
the East necessitating re-examination
of the location of the bridge and the
design of river training works - and
the same is being done by the Irri-
gation Research Institute, Roorkee at
the instance of the Railway Adminis-
tration. Further progresa ca th!, pro-

'j-ctmbemd.onlyam ‘the
ammmmm
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Yotk Gone by MRIP Cemmisvon

9439, SHRY P, RAJAGOPAL NAI-
PDU: Will the Minister of LAW,
FUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether a Monopolies and Res-
trictive Trade Practice Commission is
functioning; and

(b) if so, the work done by it during
1977.782,

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir.

(b) As required under Section 62
of The Monopolies and Restrictive
Trade Practices Act, 1969, an Annusl
Report of Monopolies and Restrictive
Trade Practices Commission for the
year 1977 will be laid before both
Houses of Parliament which will con-
tain the work done by the Commis-
sion during the Calendar year 1977.

Steps to decide within Two Years
Cases in Courts

$440. SHRI PARMANAND GO-
VINDJIWALA: Wil the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether he had recently declar-
ed that steps would be taken that the
cases would be decided within two
years from the date of initiation in the
lowest court o the highest court of
India; and

(b) it so, whether any plan has been
formulated in this respect, if so, the
details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
-SHANT] BHUSHAN): (a) and (D).
Government are desirous that steps
be taken to ensure that over a period

©of time no case remains pending for

more than twelve mentbs from the
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time of ita fling in the lower gourt -

to its final disposal by the highest
court. It is, however, not practicable
to ensure this immediately., Obwerwa-
tions to this effect were made some
time back. The following steps have
been taken to speed up the disposal
of cases:—

(i) The Judge strength of
Supreme Court has been raised
from 13 to 17 with effect from 31st
December, 1977 by amending the
Supreme Court (Number of Jud-
ges) Act, 1856. Vacancies existing
in the Supreme Court before 3ist
December, 1977 were filled up and
the strength of that court was full
on 30th December, 1977. The va-
cancy occuring on 1st January, 1978
on the retirement of Justice Gos-
wami hag also been filled.

(ii) The Judge strengths have
also been increased gince 1st April,
A977 in the High Courts in respect
of which proposals were received.
This increase has been made in the
following High Courts from the
dates the posts are filled up:

Madhya Predesh.—6 extra posts
of Additional Judges.

Allahabad.—6 oxira poasts of
Additional Judges.

Patna.—3 extra posts of Addi-
tional Judges.

Himachal Pradesh.—1 .extra
pos of Additional Judge.

Karnateka—1 extra post of
permanent Judge and 1 extra
post of Additional Judge.

(ili) A substantisl number of
vacancies in the High Courts
have been filled up. Initiative hasi
been taken by the Central Govern-
ment to cal] for from the
State Authorities and wherever te-
quireg reminders mve been issued
to the concerned State Authorities/
Chiet Justices.
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“(Ivy The uneml qhestion of re-
dm ‘delnys has been referred to
the Chier Justice of India for work-
in& out certain mmures/propmh.

- {v): The Law Commission hwe
also  been requested to suggest
sultable measures to tackle the
general problem of arrears. They
sre seized of the matter,

(vi) Letters have been addressed
to the Bar Councils and Bar Associa-
tions of various States requesting
them for cooperation and also for
suggestions for speedy disposal of
cases.

(vil) Adtention of the Chief
Ministers has been invited to the
pendency of Criminal cases in the
Subordinate Courts and they have
been requested to find ways and
means for tackling this problem
immediately.

(viii) The Supreme Court Rules
have been amendeq recently to
facilitate early disposal of cases in
the Supreme Court.

Mannfscture of DBOT/Nemageon

6441. SHRI PARMANAND GO-
VINDJIWALA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleaseg to state:

(a) whether DBCT/Nemagoon is
manufactured in India, if go, total pro-
duction;

(b) whether the above item is im.
ported, if s0, how much; and

(c) who are the producers of the
above item in India and whether
DBCT/Nemagoon is being produced
'ln Publio Sector or Private sector?

THE MINISTER OF STATE IN

(SERI JANESHWAR MISHRA):

(a) DBCT|Nemagoon techniesl is
not: menufactured in the couniry.

(b) ard (c). Negligible quintities
of this pesticide were being imported,
However, keeping in view the re-
ported restrictions on ifs use in the
USA, the Central Insecticides Beard
set up under the Insecticides Act has
suspendeq its use and import since
November 1977 til] detailed scientific
investigations are carried out.

Changes under Companiey Act, 1956

6442, SHRI SARAT KAR: wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the total number of cases in.
volving changes in object clause or lo-
cation of registered office under sec-
tions 17, 18 and 19 of the Companies
Act, 1956 during each of the past three
years;

(b) the total number of cases under
Sections relating to issue of shares at
discount during the above period,

(c) the total rumber of cases under
section 141 relating to rectification of
Regiater of Charges during the game
period; and

(d) the total number of cases under
Section 186 relating to convening of a
general meeting during the past three
years?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) 208 in
the year 1875, 203 in the year 1976
and 239 in the year 1977;

(b) nil,

(c) 411 in the year 1075, 428 in the
year 1978 and 444 in the year 1977;
and

). 2iuthewr19?5und8!ntlu ‘
yearlm
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6443. SHRI DURGA CHAND: wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that train
IAPU doeg not stop at Kathunan-
gal and Chira on Amritsar-Jammu
Tawi Section thereby causing great
bardships to .the passengers particular-
ly factory workers;

(b) if s0, what are the reasons there-
for;

(c) whether a representation of this
effect was given {o the General Mana-
ger, Northern Railway and the Diw-
sional Superintendant, Ferozepur;

(d) i so, what action Government
have taken or propose to take there.
on; and

(e) whether the Northern Railway
have made any survey in the matter,
it 0, what are the details thereof?

'THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Pre-
sumably the reference is to 1APJ.
IAPJ is not scheduled to stop at
Kathunangal and Chhina stations.

(b) IAPJ train provides u fast pas-
aenger service between Amritsar and
Jammu Tawi and a5 such is not sche-
duled to stop at unimportant stations.
On the Amritsar-Pathankot section
this train does not stop at 8 stations
including Kathunangal end Chhina.

(c) Yes.

(d) and (e). Provision of stoppage
of TAPJ at Kathunangal and Chhina
has beeri examined but npt -found
juﬂn«! or opeutionally feasible.
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RDS.0. Part of Indian Railways

6446. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) is the RDSO a part of the In.
dian Railways;

(b) it not, reasons therefor;

(c) is the RDSO an Industrial
Establishment within the meaning of
the terms legisiated by the Central
Legislature; and

(d) what are the activities of the
RDSO and in connection with or for
the purpose of which Establishment:
Industry the RDSO works?.

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Rb-
search Designs and Standards Or-
ganisation is an attached office of the
Minhtry of I!lilwly:. )

(b)Doeﬂnotuhe.
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(¢} Research Designs and Stan-
dards Qrganisstion is not an “indus-
trial establishment” for the purpose
of the Industria] Disputes Act, 1947.

(d) Research Designs gnd Bian-
derds- Organisatien undertakes Re-
search Designs and Standardisation
work in respect of various items of
railway equipment and materialg and
acts as technical adviser on various
aspects of Railway Technology to the
Ministry of Railways, the Zona] Rail-
ways and Production units under the
Ministry of Railways.

Workmen’s Compensation Act,
1923

6447. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state the
reasons for not applying the Work-
men’s Compensation, Act, 1923 in the
RDSO end the details of exemption
granted by Purliament to RDSQO?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHRO NARAIN): Workmen's
Compensation Act, 1923 is not appli-
cable to the employees of the Re-
search Designs and Standards Or-
ganisation because they are not
“Workmen” within the meaning of
Section 2(1) (n) of the Workmen's
Compensation Act, 1823 read with
Section 3{7) of the Indian Railwey
Act, 1890. No exemption has been
given by Parliament in this regard.

Service Conditiens of R.D.S,0.

6448, SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
RATLWAYS be pleased to state:

(a) what are the rules, contained in
the Indian Railways Establishment
Codes/Manual, which do not apply on
the workmen employed in the RDSO;
and
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(b) the reasons why. these tubie de
not apply to- regulate the sewpvice con.’
ditions of the RDSO Employees?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (s} and
(b). The Research, Designs and
Standards Organisation is an attach-
ed office of the Ministry of Railways.
The employees of this Orgenisation
are governed by the relevant provi-
sions in the Indian Railway Establish-
ment Codes Vol I gnd I and the
Indisan Reilway Establishment Manual.
Since Research, Designs and Stan-
dards Organisation is an attached
office of the Ministry of Railways
with its own separate cadres of staff,
such of the rules as are gpecifically
framed for governing the conditions
of service of the employees of the
Zonal Railways and the Production
Units, are not applicable to the em-
ployees of this Organisation.

Railway Servants Medically Unfit

6440. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased
to state:

(a) have all the medically unfit
railway servants (casual labours) of
1973.74 been considered equally for
their re-medical examination, or any
discrimination has been exercised; and

(b) if any particular groups have
been considered for re-medical exami-
nation, who are they and why have
others not been considered at par?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (s) snd
(b). Information is being collected
and will be laid on the Table of the
8abha, :



" 6450. SHRL ROBIN SEN: Will the
Minister of RAILWAYS be pleased

i giate the jumber of victimized

rallwaymen of Railway striks and tire
.number of victimised railwaymen of
the emergency period who have already
been taken on duties zone-wise gnd
who ‘else have yet been left out?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): Two state-

{ () Undergoing life imprisonment .

(ii) Under suspenaion for charge of murder (cases could be
) finalised only after the ]ndgcmem is delivered) . . 4

(iti) Dead
(&) Where abouts not known

Yi(») Not reported for duty

2. Toking back to Duty of those under
Suspensien.

Out of a totel of 10,170 employees
who had been suspended in the con-
text of May '74 strike, gll have been

taken back except 13 employees of
Centra! Railway who are undergoing
trial on a charge of murder.

(i) Whereabouts notknowa . .

{#if) Not reported for duty though intimation was sent to

(ﬂvmwdmhmﬂm

alm maz. 1900 emxA) Wriiten M’ 146:

montl xesudin; Mns "M ltrike and

- the period of Emergency, giving the

Tequisite information, are attached.

Out of a total of 18,808 employees
who had been dismissed or removed
from service or had their services
terminated, all have been taken back
to duty except 16, who could not be
taken back for virious reasons given
below:

. . 3 (Centrll—:)
_g)
(Gentral)
1 (N.F. Rly).
2 (Central—1)
(8.Cc—1)
6 {Northern—1)
(N.F.—s)
3. Taking back to Duty of Casual
Labour/Substitutes .
The services of g total of 24,570
casual labour/substitutes had been

dispensed with initially. Out of them,
all have been re-engaged except 472,
break-up for which zone-wise is
given below:—

110 Eastern——
( 9

-—.9'
Wmcrn—-n)

54 (Esstern—1,)
(5.E—53)

804 Eastern —3,)

B —34
C. --208,
S.B. -1,
Western  —43)

& (South Eastern)
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Out of 6,020 who were dismissed/
removeq or who ‘were prematurely
retired during the Emergency period,
4552 have been taken back. The
zone-wise break-up of those not
taken back js given below:—

Railwav Number Num-
not taken ber
back whese
after cases
review are

. under
review
Central . . . 109 17
Eastern . . . 108 4
Northern . . . 25
North Eastern . . 368
N.F. . . . 40 10
Southern . . . 6y 73
South Central . . 152 62
South Eastern . N 7 131
Western . . . 47 27
ToraL . 118¢ aly

hPR!L n xm

"wmu mmnu" ffu_i
Posta ma lm

8451," SHRI nosm SEN Wﬂl the
Mlniiter of RAILWAYS be plunl! to;
state: :

(s) how many of the lower posts
have so far been surrendered in each
category and how rany higher posts
have been created and in what cate-
gories in the whole RDSO;

(b) how and under what authorities
the RDSO Management has surrender-
ed lower posts and created higher
posts;

(¢) is this matching surrender for
creation of gazetted posts and in the
intermediate grade, according to
whims of the Officers; and

(d) if so, how many posts have
already been created in this process
and in what categories and grades till
date? :

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(dy A gtatement is attached,

(b) and. (c). Higher grade posts in
lieu of lower grade posts have been
createq on the basls of the actual
workload and worth of charge after
appropriate financial serutiny, and
under the sanction of competent
authority in accordance with the.
extent order, of the' Gonrmat
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6452. SHRI SHYAMA PRASANNA
BHATTACHARYYA: Will the Minis-
ter of RAILWAYS be pleased to
state;

(e) what is the exhaustive list of
the Isbour laws which regulates the
service conditions of the employees
employed in the RDSO; and

(b) what are the labour laws Yor
which Parliament has granted exemp-
tion from its operation for regulating
service conditions of the workmen
emp!oycd ln the RDSO?

THE MINISTER OF STATE. IN
THE MINISTRY OF RAILWAYS
{SHRI SHEO NARAIN):  (a) As
RDEO. s nat an ‘industrial estebiish-

" Name of the Section/Wing/Directosate ~ Particulars of bigher Pariulas oflowes
: . . heklinubeymue‘
Blectricsl Design . . . Sr. Design Asstt, 4 Design Amtt. ‘A’ s
{Rs. 650-g60) (Rs. 550-750) -
Research CiveIl Engg. Wi of the Re-
scarch Directorate . mp . . Chicf Res. Asstt. 4 Jr. Res. Amtt. 14
(Rs. 650-g60) (Rs. 425-700)
Sr. Res. Asstt. 10 Lab. Assistant 8
(Rs. 350-900) (Ra. 260-430)
Research (B&F) Wi . . Inspector of Works 2 Inspector of Works
(B&E) Wine Grade I Grade IT o 3
(Rs. 700-g00) (Rs. 550-750)
Metallurgical & Chemical Directorate . Chief Res. Amstt. 2 Sr.Res. Astt. 2
(Rs. 650-960) (Rs. 550-900)
Jr. Res. Amtt. 1
(Rs. 425-700)
Clerical (Ministerial) Asmsistants 10 L.D.C. 19
(Rs. 425-800) {Rs. 260-400)
Sig. & Telecom, Directorate . Section Officer, Amtt.-in-charge 1
Class 11 (m 4.:5-800+R: 50/-
(Rs, 650-1200) spl. pay)
L.D.C. 1
(Rs. 260-400)
Employess of RDSO ment’, the service conditions of the

employees in RDSO are not governed
by the varioug labour laws. The em-
ployees in the Research Designs and
Standards Organisation are governed
by the relevant provisions contained
in the Indian Railway Establishment
Codes/Manjual, Recruitment . Rules
and other orders as are issued from
time to time by the Ministry of
Railways. )

(b) Does not arise,

Payment of Wages Act, 1936

6453. SHRI SHYAMA PRASANNA
BHATTACHARYYA: Will the Minis-
:;- of RAILWAYS be pleased to

to:

(n) is. the payment of wlzea Ant,
ma,.ppumbhlnmnnsosom )
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methepaymento!wuutotheper,
sons employed in the RDSO; and

(b) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) The employees of RDSO are
not governed by the Payment of
Wages Act, 1938, in view af the pro-

visionmad.underSecuonludtha&,

Act and as the RDSO is not a ‘rail-
way’ within the meaning of this
Section.

Ongtial Labouwrers deciared Reguiar

6454, SHRI KRISHNA CHANDRA-

HALDER: Will the Minister of
RAILWAYS be pleased to state how
many of the workmen have already
been declared regular out of all the
casual labours already attained the
state of “TEMPORARY RAILWAY
SERVANTS' and how many have yet
to be declared?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR]I SHEO NARAIN): Since the
earmarking of regular vacancies in
Class IV for Casual labour in Decem-
ber 1969, 1.24 lakhs of Casual Labour
have been appointed to regular posts.

Seniority for Promotion

9455. SHRI MADHAVRAO SCIN-
D%, Wil} the Minister of RAIL-
WAYS be plessed to state:

(a) whether it is a fact that genio.
rity for future promotions in the
Indian Railways are reckoned from
the date of confirmation in a particular
post;

(b) if so, whether it is also a fact
that in the absence of time bound
progyemme for confirmation in the
Railways the promotion chances of a
number of officers have been affected
and Junier officers (in the length of
service) have been promoted; and

(c) it so, what steps Government
prepost t6 ractily this ang fix a time
bound progeatrme for confirmation?

THE MINISTER OF STATE IN

" THE MINISTRY OF RAILWAYS

(SHRI SHEO' NARAIN):

various
(Class 1) is determined on the bmsis
of date for increment on time scale,
which in the case of Direct Recruits
is the date from which they com-
mence earning increment in the
regular gcale while in the case of
Class II officers and temprary officers
who are permenently prometed o
Class I, this date iz determined by
giving weightage upto a maximum of
five years taking into account fifty
per cent of the service rendered by
them prior to absorption in Class L

(b) and (c). It is presumed that
the Hon. Member is referring to the
confirmation of temporary Assistant
Officers, In accordance with the terms
and conditiong of their appointment,
these officers are permanently ab-
sorbeq in Class I by a positive act of
selection made through a Depert-
mental Promotion Committee under
the aegis of the UP.S.C. The num-
ber to be so absorbed is ®s per an
annual quota earmarked for the pur-
pose. The Government has already
increased the annual quota for con-
firmation of these officers recently in
consultation with the UP.8.C,

(s). The
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Coal Commercial Staff, Dhanbad

6459, SHR1 ROBIN SEN: Will the
Minister of RAILWAYS be pleased
to state:

(a) Is it & fuct that chart for -
Avenues of Promotion of the Coal
Commercial Steff, Dhanbad is chang-
ed frequently;
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dhannel particularly

(e) it =0, while closing this chan
nel for them it has been opened t
others who are not connected with
this nature of job; and

) ig it proposed to  rectify the

matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (f).
The avenue chart was first revised in
March 1865 and thereafter in August
1977 in consultation with organised
labour. According to the avenue
chart of 1965 Head Weigh clerks in
grade Rs, 425840 had avenue of
promotion to posts of Weighment
Inspector in the same grade ulong
with Coal Tracers in grade Rs. 330--
560. Subsequently three additional
posts of Chief Weigh Clerk in grade
Rs. 455—700 were made available in
the cadre of Weigh Bridge Clerks.
Atter the restructuring of the .cadre
while a number of posts of Weigh
Bridge Clerks were availsble, no
posts in higher grade were available
for Coal Tracers. There were a num-
ber of representetions for betterment
of avenue of promotion of Coal
Tracers. Besides, because Head

Weigh Clerks are in a higher grade,

they were in an advantageous posi-
tion for being posted ag Weighment
Inspector. Considering 8l these
aspects the avenue chart was revised
to ' exclude Head Weigh Clerks
Rs. 425840 from the channel of
promotion of Weighment Ir

Inspectors
in the game grade. This decision bas

bmhkmhmﬂhﬁmvnhme
-WUM .

.t Cuttack -

RAILWAYS be pleased 1o state:
(a) the date (roughly month and

. year) when the re-girdering-work in

the Mahsnadi Bridge at Cuttack
(Orissa) began;

(b) the number of re-girdering
done uptil now;

{c) the number of re-girderig yet
to be done;

(d) the time (month and yeasr)
when re-girdering will be completed:

and

(e) whether the re-girdering work
is impeded because of the gelsy . in
supplying the accessories for the work,
if so the name or names of the firms
or companies who are the supply
contractors?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
{SHR] SHEO NARAIN): (a) . In
January, 1976.

(b) Out of a total of 64 spans,
of 44 spans hag been

completed uptil now,

(c) Regirdering of 20 spang remains
yet to be done.

{(d) The regirdering work ig ex-
pected to be completed by the end
of December, 1880.

(e) There has been gome impedi-
ment to the completion of the regir-
dering work due to delay in the
supply of new girders by M/s. Braith_
waite, Burn & Jessop Co., Calcutta.

Caneelistion of PurlTirapati Express
8461. SHRI PABITRA MOFAN

-PRADHAN: Will the Minister of
~RAILWAYS be pleused to state: -

" (a) whether he is aware of the can-

j cellation of -the ‘Puri-Tirupati Express

service from November last without
pmpernot!ﬂuﬁ«m '
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cancelled; and

{c) what substitute the Railways
‘have provided in its place?

THE MINISTER OF STATE IN
THE ™MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN); (a) and
(b). No. 79/80 Puri-Tirupati Express
were cancelleq from 21-11-1877 due
to fleeds and cyclone in Andhra
Pradesh.

(c) The train was restored between
Kekinada and Vijayawadas from
12-2-1978 and extended to Tirupati
from 98-2-1078. It was restored
‘ Puri and Tirupsti from
1-4-1978.

Recoguition of Gamies by Railway
Sperts Contrel Beard

9462. SHRI R. K. MHALGI: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) which Indian and Foreign
games have been recognised by Rail-
way S8ports Control Board and since
when;

(b) whether it is a fact that Indian
Game ‘Khokho' has not been includ-
ed in the recognised games-list even
though it is a national game;

(c) whether it is also a fact that
there is a consistent demand to in-
clude ‘Khokho’ in the gsaid list;

(d) what are the difficulties in not
including the said ‘Khokho' Indian
popular game in the list;

{¢) what efforts are made #0 far
{0 ‘overcome the seid dificulties; and

(f) If no efforts made so far, the
mﬂmﬂmmm:ahu
be done within next six months?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN): {(a) A
statement in attached. . '

tb) Yes.

(©) to (D). hmham--
{ation. from one perticular railway .

gaing popularity and there is a general
demand ameng Railwaymen.

Statement

which

,:;3.

&=
1. Athletics . . . . 1928
2. Bridge . . . . 1977
4. Football . . . . 1928
4. Hockey . . . . 1928
5 Aquatics . . . 1959
6. Badminton . . . . 1953
7. Ball Badminton . . . 1961
8 Basketball . . . . 1938
9. Billiards . . . . 1961
10. Boxing . R . . 19aB
t1. Cross Country . . . 1460
10, Geiclet ., . . 1953
13. Cycling . . . . tg;B
15. Gymnastic . . . . x?;:
6. Kabaddi . . . . Jgso
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8o B s
n-( BifleShooting . . . 1968
18, :lNeTum.k . . . 1938
19 Taonis .. . .. e
o Volleyball . . . . . 1938
o1 Weighdifting] . . . 1950
ga. Wrenling . B . . 1957
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Simulation Studies

6464. SHRI P. RAJAGOPAL NAI-
DU. Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LISERS be pleased to state:

(a) whether simulation studies are .

being done at present;
(b) if so, when; and

(c) the results?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) Yes Sir.

(b) and (c). Reservoir simulation
studies mre being done by Oil India
Limited and Oil and Natural Gas
Commission for the past few years.
The studies have helped to forecast
the production rate of oil and gas
and to plan for well spacing, opti-
mum production rates, gas lift faci-
lities, procurement of campressors,
water treatment and disposal facili-
ties, workovers and pressure main-
tenance/secondary recovery schemes.
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Sleeping and Seating Quota {
Keshog Station ;

6466, SHRI DHARMASINHB
PATEL. Will the Minister of
WAYS be pleased to state:

(a) whether the merchants Assoc
tion, Keshod, district Juna
Gujarat hag sent in a represent
dateq Tth December, 1977 to
Bombay and Bhavnagar railv
authorities demanding increase
sleeping and seating quota
Keshod station; é
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(b) if so, the natare of demands
made thereing

(c) the action taken or proposed to
be taken in each demand; and

(d) the names of trains for which
the. above quota exists at present and
how much?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHRI SHEO NARAIN): (a) Yes.
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(b) Thg following quotas were
demanded 'for Keshoq station:
() Eight second clasg - §leepér
berths by 6 Up Saurashira
Mail,
(iiy Four gecond class sleeper
berths by 23 Up Somnath
Mail in Veraval-Ahmedabad
2-tier sleepér coach.

(e)*-and (d). At present; the«fol-
lowing quotas are allotted to Keshod
station:

First Second class
Berths Seats
“ - o - — - -
(3) .6 Up Saurashtra Mail , . . . . . . . H .
(in Viramgam-
Bombay Central
Coach).
(i) 18/113/83g trains . . . . . . 2 .2
(in Viramgam-
Nagpur Partial
sleeper coach).
(388 [23/2 trains . - - .. i
(5 93 (in Porbander-
Delhi sleeper coach).
i(72) 23 Up Somnath Mail /For Ahmedabad) . . . 1 4 2

;- 'p/g0 Dn . . . .

1 ..
(in Veraval-Bhav -
nagar sleeper coach).

The quota for Keshod has bveen
jncreased by 23 Up Somnath Mail,
to 4 second class sleeper berths and
2 seats, with effect from 15-1-1978.
“The present quota of "1 second class
‘berth by 6 Up Saurashira Mail is not
fully wutilised. Hence increase in
quota is not justified.

Loss in aecident of JFayanti-Janata
Express

6467. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be
pleased o state details of the com-
wensation paig to the victims of

accident of Jayanti-Janata Express
near Nagpur on 16th March,
1978 and special steps taken/proposed
to avoid accidents of fast and super
fast traing on this route?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): In this
accident, one Gangman was killed
and two Gangmen were grievously
injured. Payment of compensation
due under the Workmen’s Compen-
sation Act in the case of the deceased
employee ig under process. The two
grievously injured employeex are
receiving medical treatment. As soon
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as they are discharged from the hos-
pital, the extent of loss in their earn-
ing capacity due to permanent dis-
ablement, if any, would be assessed
and necessary compensation, as may
be due under the Workmen’s Com-
pensation Act, will be paid to them.

Measures to prevemt accidents in-
clude warning the staff not to adopt
short cut methods while attending to
the failure of equipment to avoid
detention to trains; strict adherence
to rules during non-inter-locked
working j.e clamping of points and
piloting of trains during repairs and
maintenance work by signalling and
telecommunication staff under dis-
eonnection memp; issue of special
instructions in the form of ‘do’s and
donts’ regarding maintenance of
curves and welded track; issue of
n}%mal of instructions on laying mnd
maintenance of welded rails; pre-
monsoon precautions on hill sections
and posting of stationary watchmen
at vulnerable locations during rains
for taking preventive action in case
of boulders falling down suddenly;
monsoon patrolling of track; ultraso-

nic testing of rails in ithe track for’

internal defects infensifying inspec-
tions at various levels; careful exami-
nation of components of locomotives
and coaches; sealing and locking of
various sophisticated signalling and
telecommunication equipment to pre-
vent unauthorised interference ete.

Introduction of Double-Decker Trains
on Poona-Bombay Line

6468. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleas-
ed jco state:

(a);whether the Government have
taken a decision to introduce double
decker trains on Poona-Bombay line;

(b)-if-so, the important details of
the, proposals such as the name of the
train, “likely date of introduction,
frequency ang the estimateg cost;

APRIL 11, 1978
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(c) whether double decker {raing.
are also proposed to be introduced on.
other routes; and

(d) if so, the detailg of the proposals.
to be implemented during 1978-79 and.
subsequent years, if finalised?

THE MINISTER OF STATE IN THE"
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Double
Decker coaches are being introduced
in the gecond week of April’ 78 on .
309/10 Bombay-Pune Janata Express.
which runs daily. This train is being
renamed as 309/310 Sinhagad Express.
The estimated cost of manufacture of
each double decker coach is approxi-
mately Rs. 8.5. lakhs.

(c) and (d). Double Decker coaches
will be introduced on other suitable-
short distahce routes, Provision for
24 double decker coaches has been.
made in 1978-79 Rolling Stock -Pro-~
gramme.

%
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Battwer Kmolewves Damand. ot Poncs

. o414, BHRI R. V..SWAMINATHAN:
Wil the Minister of RAMLWAYS be
pleased to state: e

" (4) whether attention’ of the Gopv.
ernment has been drawn o' the press
Tepart in the Hindystan Times .dated
15th Maréh, 1978 under the heading
‘Mo Lethargy, Fernandes ‘cautions
railwaymen";

(b) it 80, whether he hes sdvised
the railwaymen that change would
heve to be brought about;

(e) if 30, whether he has also stated
that system had to be changed as well
as habits ang attitudes; '

(d) if so, whether this type of
edvice hay encouraged the railway
employevs {o go in for agitations in
regard to their demand of bonus,
created indiseipline in the railway
employees and deterioration in the
working of the employees; and

(e) if so0, to what extent?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN). (a) to (c).

Yes, according to the Press report re-

ferred to. .

(d) and (e). No.

Loss to Rallwayg in recent Bihar
Agitation

6475, SHRI R. V. SWAMINATHAN:
Will the Minister of RAILWAYS be
Pleased to state:

(a) the total loss Rallways suffered
due to the recent agitation in Bihar;

(b) if 0, whether the Railways
were the main target of attack of the
agitatans;

(¢) whether the nﬂwny trafic re-
mained nnpend.dtormmydm;md

M;wl.lt-::mimm:m tokan 40
repair; ths damage: ‘raused to the

Railways?

THE MINISTER OF STATE @N
THE ' MINISTRY - OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (&),
The information is being collected
and will be laid on the table of  the
Lok Sabha, : o
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Indane Gas Agenis i Rajmanipecs
disteiot, Madhys Pradesh

6477. SHRI MADAN TIWARY: Will
the  Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the number of Indane gas
agents in Rajnandgaon district in
Madhya Pradesh at present and the
total number of gas connections there
at present; and

(b) the additional number of gas
connections proposed to be provided
by Government in this district during
the current financial year with a view
t0 meet the increasing demand of the
people therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
and (b). Due to its limited availability,
Indane (vas is not being marketed in
Rajnandgaon District, Madhya Pra-
desh, at present.

With the anticipated large-scale
increase in the LPG availability in the
country from 1980, it may be possible
to extend its marketing in due course
to new places based on the follow-
ingi—

(i) Anticipated customer poten-
tial;

(ii) Nearness of market from the
source of supply;

(iil) Availability of safe/conve-
ajent mode of transport;

(iv) Maximum utilisation of dis-
tribution equipment; and

(v) Viability in operations.

Switching over to use coal ang gas in
Fertillzer Factories

6478. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(b) if so, the factories in which such:
change was effected? :

THE MINISTER OF STATE IN

MISHRA): (a) and (b). in the
Trombay fertilizer factory, which is
now with the Rashtriya Chemicals &
Fertilizers Ltd., naphtha is being re-
placed by gas as feedstock for the
existing ammonia and methanol
plants. Till such time as gas is
available for such purpose, fuel oil
will also be replaced by gas in the
steam raising facilities at Trombay.

There is no proposal to substitute
naphtha by coal in any of the exist-
ing fertilizer plants.
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(t)qﬁimﬂm
v A
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wdY ff | Xg weve A e ardr e
famfolt ¥ o ¥ & gk wwew
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# T qr ek Qrem do i o,
gafrg 1-1-73 ¥ I wTY wR W
S TEY F5T wafy W a7 Fhore
T AT 1~ 4~76 ¥ wrifrrw it wfY

(7) wwrar afr & Qg w
qET o off S

Non-utilisation of Rail wagons

6480. SHRI MANORANJAN
BHAKTA: Will the Minister of RAIL-
WAYS be pleaged to state:

(a) whether it is a fact that a large
number of rail wagons are not being
utilised due to decline in goods trafic;

(b) whether the decline in goods
traffic iz due to losses and pilferages
of goods from the wagons in transit;

(c) whether road transport of goods
is cheaper and more secure and the
railways are losing on this account
also; and

(d) what steps are being taken to
muke goods traffic on rail wagons more
eheap and secure in order to fetch
more revenue by utilising the rail

wagons?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
{SHRI SHEO NARAIN); (a) and (b).
No.

(¢) Generally rail transpory for
goods is cheaper than road transport
anq reilways are. not losing on this
account,: However, road transport
‘hag certain hha-ent advantages like

() Studies are made to ascertain
whether decline, if any, is dug to
higher freight rate classification for
vulnerable commodities and clasaifica-
tion is revised where found justified.
Block rakes of certain important
commidities are escorted. Customer
oriented services like freight for-
warder scheme and container services
are being operated successfully.

Sub-standard of USSR. dril pipes

6481. SHRI PRASANNBHAIL
MEHTA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether any agreement has been
reached with the TU.S.S.R. in regard
to Russian drill pipes which were
found sub-standard;

(b) if so, when the matter was dis-
cussed with them last;

(c) what are the points of gispute
now;

(d) by what timg the matter will
be settled;

(e) whether in view of the stiff
attitude of the U.S.S.R, in this regard
Government are considering to ap-
proach the U.S.A. and Canada for the

same;

(f) it not, the main reasons for the
same; and

(g) whether MQ has agreed to
mpnlmy drilling pipes on reasonsble
rales?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):

© (a) to (d). The matter is still under

negotiation; it was last discussed with
the Soviet side on March 17, 1978
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“thepoints of dispute betweeti-the two
© gides relate -t6 the interpretution of
the USSR standards of ‘inspection " for
the drill pipes with regard to wall
- thiekness, cracks, overlaps and
* ovality. It is hoped to reach an
- agreement in -the near future.
. . 4

(® to (g). At this stage it would
not be corvect to say that USSR
has .adopted g stiff attitude in the
matter. It is ONGC's policy to make
purchases by global tendering on
competitive basis, suiting its require-
ment. During the past about 2 years’
“there has been no specific demand for
drill pipes and the Commission has
pot floated any tender therefor.
Against this backward, if any French
party on its own has made any offer
for drill pipes, ONGC had not taken

~ any action thercon as 1n any other
case.

Fees charged by Lawyers

6482. SHRI PRASANNBHAI
MEHTA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to ask the
lawyers to lower fees charged by
them;

(b) if so, whether in certain cases
the fees charged by the lawyers is
Rs. 1600 per day and in miscellaneous
matters the charge is Rs. 800/-;

(c) if so, whether the Government
are -considering to reduce and fix
some rate so that the legal service is
available to the common people; and

(d) it not, the reasons therefor?

THE MINISTER OF STATE IN
“THE MINISTRY OF LAW, JUSTICE
" AND COMPANY ‘AFFAIRS (SHRI

. APRIL 11,:3978.
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1 {a) Nosuch
proposal is under cona!derlﬁon of the
Government st present,

(b) Yes, Su-

(¢) No such prepoul is under the
consideration of the Government at

_ present.

(d) The fees payable by a client to
his lawyer is settled by agreement
between them, and the Government
have no legal power so far, to get the
lawers's fees reduced,

Ex-Cell-O Corporation

6483. SHRI PRASANNBPHAIL
MEHTA: Will the Minister of LAW,
JUSTICE AND COMPANY AFTAIRS
ce p.easva g state:

(a) whether it is a facy that Ex-
Cell-O Indla’s shares will soon be
offered to the Indian public;

(b) if so, whether the Ex-Cell-O
Corporation of U.S. which at present
hold 75 per cent of the equity capital
of the company has decided to invest
its holdings in the Indian company;

(c) if so, whether the scheme has
already been prepared;

(d) if so, whether the Indian com-
pany which was incorporated in 1958
had set up two plants one in Thana
in Maharashtra and other in Nasik
will increase its production capacity
by the above decision; ang

(e) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUHAN): (a) to (c). As
per the balance sheet of M/s. Ex-
Cell-O India Limited for the period
ended 30-11-1977, the total paid-up
capital of the company was Rs. 58,40,000
divided into 53,400 equity shares of
Rs, lwueh,eut of which 40,000 sharey
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PetrtsBhtl&Y 75 per cent of the capital
of the company were _held by
M/s. Ex-Cell-O QGorporation of U.S.A.
According to information furnished
by thg Ministry ©f Figkice, that
Ministry has x&céived an application
from Ex-Cell-O India Limited for
perniisdion 1o sell the entire $Mare-
holding of the U.S.A, company to
Indian nationals, and the company’s
~application is under econsideration.

(d) .an& ¢e). Government have no
informistidn as to whether the Indian
, company has any propbsal to increase
"its production capacity.

Procurement of wagons

6484. SHRI PRASANNBHAI MEH-
TA: Wil 'the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that during
1978-79 the Railway Board have plans
to procure 85300 wagons only;

(b) if so, how far this is true;

(c) whether the hopes that the
wagon indudtry pinned on earlier re-
ports of a significant step up in the
Railways Board’s plans to procure
wagons during 1978-79 have proved
illusery;

(d) if so, whether the wagon indus-
try feels that this decision of Railway
Board of précuring only 8500 wagons
will hit the industry hard; and

(e) if so, what steps are being taken
to help the wagon industry which is
already a victim of gross under-
utilisation of capacity and will thus
continue to face stagnation?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). In line with the funds allotted
by the Planning Cémmission, Minis-
try of Railways have planned to pro-
cure during 1978-79, 10,000 wagons

) qgwen any mqmétion to the
ﬁmdnsfry t’h‘é‘t ‘thete “will be a signi-

in terms of four whedlers (8500
uifts from the Industry and 1500
ts from the Railway Workshops).

(c) Mmlstry ¢f Railways had not
W&gon

ﬁcant step up in their plan to pro-
cure wagons in  1978-99. It is well
known t6 the industry ‘that ‘wagon
prodycj;loh “will be regulated by +the
Mm1sriry of Railways within the funds
allotted By the Planmihg Commission.

L

(& and (e). Ministry of Industry
have represented: to Ministry of Rail-
ways that any cut back in préduction
will adversely affect the indusiry.
The Ministry of Industry have faken
up the matter with tHe Planning Com-~
mission and Ministry of Finance for
suitable addifiénal sllocation of funds
to Ministry of Railways to enable
higher level of wagon production dur-
ing 1978-79. In case this does not
materialise there ig no alternative for
the industry but to diversify their
spare capacity or secure export orders.

Monopeolistic positions of large houses

6485. SHRI K, PRADHANI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

’

(a) what steps Government have

‘taken to ensure that the big under-

takings belonging to large houses do
not continue to occupy monopolistic
positions in the industry to which they
belong;

(b) whether Government have
undertaken any study of the p¥icing
policy, profitabiliy, marketing polici~
es or distribution system adopted by
the monopoly undertakings; and

(c) if so, what are the results
thereof and what steps Government
‘have taken to check the harmful
effects of the monopolistic practices?
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THE MINISTER OF LAW, JUSTICE
~ JAND COMPANY- AFFAIRS (SHRI
‘SHANTI BHUSHAN): (a) The Gov-
ernment has been taking steps to en-
sure that the growth of all monopoly
undertakingg covered by the provi-
:gions of Part A of ChapterIll of the
Monopolies and Restrictive Trade
JPractices Act, 1969 is in accordance
with the provisions of the said Act,
ikeeping in view the two main objec-
tives of preventing concentration of
economic power to the common detri-
ment and prohibiting monopolistic
and restrictive trade practices within
the guidelines provided in section 28 of
the Act. Besides, the Industrial Licen-
sing Policy as revised from February,
1973 also subjects M.R.T.P. under-
takings to the restrictions envisaged
Jdn respect of large industrial houses
for purposes of industrial licensing
under the Industrial (Development &
Regulations) Act, 1951. The state-
ment on Industrial Policy, laid before
Parliament on the 23rd December,
1977, also spellg out the latest policy
of the Government towards large
industrial houses and the r1ole of
large.scale industries. It may also be
stated that the present provisions of
the MR.T.P. Act are being reviewed
currently by g High Powered Expert
Committee with a view to making re-
commendationg for improving the
efficacy of the statute.

(b) and (c). A few studies have
‘been made, as a result of which
references in respect of three multi-
national companies were made under
section 31(1) of the M.R.T.P. Actto the
M.R.T.P. Commission for making an in-
quiry. The references have, however,

" been challenged through writ peti-
tions filed in the Delhi High Court
and the inquiry proceedings by the
Commission have been stayed under
orders of the Court. A reference made
under section 27 of the M.RT.P. Act
in respect of an Indian company has
also been stayed in & similar mannes

by an order of the Delhi High Couxt.
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6486. DR. me
PANDIT:

DR, LAXMINARAYAN
PANDEYA:

Will the Minister of RAILWAYS be
pleased to state:

(a) is it a fact that the contrattors
are getting regular and adequate fail-
way wagons to load their fores¢ pro-
duce on South Eastern Railway in
Madhya Pradesh;

(b) are the same facilities given to
the Government of Madhya Pradesh
to load their forest produce; and

(¢) it not, reasons for this disparity
between the Government of Madhya
Pradesh and the private contractors?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (¢). Traffic in
forest produce on State Government
account enjoys priority class ‘C’ under
the Schedule of Priorities and is, there-
fore, entitied to higher priority than the
traffic on trade account, which moves
under the lowest priority lLe. class ‘E'
of the Schedule. The demand of trafiic
on State Govt. account has been much
less than that on trade account
Whereas demand for 147 wagons was
only pending am on 31.3.78 on State
Govt. account, demand for 9,377 wagons
was pending on the game date on trade
account.

Railway lnes in M.P.

6487. SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of RAIL~
WAYS be pleased to state:

(a) what is the total railway route

~ length per thousand sq. Kms. in MP.;

(b) what is the total railway route
length per thousands uq. Kms. for
whole of Indu.

.
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(c) whether it is not » fact that the
States Reorganisation Commission had
recommended laying of more railway
lines in MP,; and

(d) it so, whether the Government
are taking any steps in view of the
recommendations of States Reorga-
nisation Commission?

THE MINISTER OP STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Route
kilometres per 1000 square kilornetres
area in M.P. and whole of India are
12.95 and 18.94 respectively,

{c) Yes.

(d) A statement is attached.

(d) The States Re-organisation Com-
mission, 1953 had recommended the
construction of the following. rail

(1) Rail link from Jabalpur to Lalit-:
pur or Jhansi,

{2) Rail link from Jabalpur to select-
ed points in the South West and the
South East on the Central and South
Eastern Railway respectively,

(3) New railway line running East
to West through Vindhya Pradesh.

Recommendations for construction of
new railway lines/gauge conversions
have been received from the State
Government of Madbya Pradesh from
time to time and the present position
of the projects recommended by the
State Government is given below;—

Name of the work

Present position

t Construction of a new broad gauge line Survey completed.

from Dhalli Rajahara to Jagdalpur,

Construction of a new broad gauge
from Satna to Beobari via Rewa.

Construction of a new broad
from Mahoba to Khajuraho. sruge
Construction of a new broad ge
from Ratlam to Banswara. g

Comstruction of a new
from Ranchi to Korba.

Construction of a new
" from Indore to Mhow.

broad gauge

broad gauge

Construction of '8 new
from Guna to Maksi.

broad gauge

8. Qonstruction of a new broad g

line

line

line

line

line

line

line ffrom
_ Jabalpur—Damoha—Tikamgorh—Lalitpur.

Survey carried out for the project revealed
that the project will atract very little
traffic.  Reappraisal made recently for
Sama-Rewa i of the line also

. that this section will attract
very little traffic.

The project has not been found to be viable
as it will attract very little traffic.

Survey have recently been completed.

completed. The project will attract
very little traffic.

Surveys carried out for the project revealed
that the project will attract very ittle
traffic.

The line has been completed and opened
to traffic s

In. view of the present difficult financial

pnsi.tli&n of;khe Rai'lhmys it mng;u:; be

1o take up the surveys ese

5"5' links in the State of Madhya Pradesh
at present.
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8L No. Naame of the work, ' Pri;s'gst position

@9 Construction of a new broad ﬂx;gc Tine
from Tikamgarh-Chhatarpur-Khajuraho-
Panna-Satna. 4

10 Construction of a8 new broad gauge line In view of the t difficult financial
from Sagar-Kareli-Naninghpur-Chhind- position of' m,. it may not be
wara, k pomsible to ta ) |

41 Construction of a ncw line from Maksi to at present.

Sivepuri.

a2 New Broad gauge line from Khandwa to
Dohar via Bhikangaron, Khargaon,
Barwan

143 Coversion of Ujjain-Agar and its further Owing to the very limited availability of
exteasion upto Kota via Nalkheda, Sursar  funds it will be difficult to consider this

and Jhalwar, proposal at present,
#4 GCoostruction of a new broad gauge line Do.

from Indore to Dohad via Dhar and

Jabhua,

15 Coastruction of a new broad gauge line A preliminary Engincering-cum-Traffic
from Chirimiri-Barwadih Balkhunthpur- for a new BG line from Barwadih
Ambikapur, Karonji has been included in the Budget
for 1978-79.

15 Lalitpar to Singrauli via Khajuraho, Satna A preliminary Engincering-cum-traffic survey
and Rewa in Madhya Pradesh and Uttar  has been included in the Budget for 1978-79.

Pradesh.
—— e
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winfat & fey Forad wrare
AT FW AT A

Appointment as dealers of Indian O}
Corporation from Ex-soldiers

6491. SHRI BHAGAT RAM: Wwill
the Minister of PETROLEUM, CHEMI.

CALS AND FERTILIZERS be pleased
to state: :

(a) Number of Dealers of Indian
O1il Corporation (B-Site Petrol Pumps)
appointed so far and from how many
of them security Deposit has been
taken,

(b) is it a fact that no additional
advantage is conferred on a small
fraction of Indian Oil Corporation
dealers including Ex-Soldiers from
whom huge security deposit is taken
whereas all those in large numbers
from whom no security deposit is
taken suffer from no disadvantage on
that account; what does Govern-
ment propose to do to rectify this
discrimination and how soon;

(c) how many ex-soldiers have
been appointed dealers Indian Oil
Corporation and from how many of
them security deposit has been taken;
and

(d) whether Government proposed
to help ex-soldiers in their resettle-
ment by refunding their security
deposit? :

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H, N. BAHUGUNA): (a)
Out of g total of 448 ‘B’ Site retall
outlets commissioned by the Indian Of
Corporation under its ‘Dealer Finance
Scheme® introduced in January 1876,
security (trade) deposit has been re-
covered from 417 dealers.

(b) No, Sir.
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{c) 24 ex-servicemen have been ap-
pointed under I0C's ‘Dealer Finance
' §cheme’ and deposit basg been collected
from 10 such dealers.

(d) 10Cs is considering refund of
security deposit to ex-servicemen selec-
ted under ‘Dealer Finance Scheme’,

i P gw siegfewen foo &
wrifen foftoer # s vt Q@ famerdt
N whwmfy & fag amfew wfesm

6952. st AP ww : &1 FPiferm,
W st dTe qET I aaT WY

g w¥hi i

(%) = gfem 38 Qo owi-
wfewea fro & qua wratem, awten
fedfiom, Ormw &9 sfey aar &
sifea # w10 X @ FErd @ wafa
¥ e & anqfew afesar §

(=) =fz =, aY ¢@ iy & fad
ww faer & dafua dow feg ardw
® oy wg agr T Ml o =
wrd;

() war I¥a qweAl & @t ¥
gaafega sl w1 gfeq w1 fan
T et ;

(7) = yeawi ¥ g% gEA
woX 5 AN Farerdi A vy w¥W A
ity w3 & fad fed 4, WX afk
g o ferd damr g wfres
aft yasfrs t oy & ;

(%) wa afcssar ¥ gt Sererdt
*& gfemforr Y of o ; 6T

(w) = woec ¥ sfvafen
aqr wikwfomm ¥ 0wy ¥ fig
ok srbmft WY & 7

fem war e st aw

it (st Fuwlt waw wgowr) @ (%)
qearea & g feeelt fear faraurr svimr
# s dqra WX Iy Fwiea §
wRi T wamre oF g xre A oy §
WY I afcesar WY e €Y § | weay
¥ faqura aww & wenia fafow &t/
feqi ¥ fgwan wete wewr wwY/
o o § o

(%) Samarei % afosar & ard
# fraffor ffe § $if duwr =
fear mar §

() w2 (w). ;. T F@m,
qfo¥Tofloqse 3 fie Wt} fim
qar o ®rawr AV o

(¥) afosar goft guwew & &fewr
¥ of vanfo ) fear T § if
T w1t qnew wf) fear mor ar

(%) Frgrarel &Y qwla F &
& w1 wivafiem wqar a0
HWET GOWMT & oy § amr g
a1 IEHY qiw XY ATWOY ¢

oy ym gw wRfAfeerw fao
% wfoswr dedt Aifx

6493 o wPt wWw : W
aitferm, vemx  wir Ides wAY
ug aary ¥ gur 8@ fiw

(v) W tfem 3w W
foo ¥ wrTa™l awy

fvr wriwat § sqrrrafor Trmmert
fix wr  wdwrEt o afceer &
Ty & Wi Aife feifa Tk d ;
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et ¥ weag

64 94. st T Tm AW T
W welt ag wary A g w6 e
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(=) sw are? & geere et
sfynat o) firorar< fear oo fasg
Wt s %7 7€ ¥ qrawvlt g
rfaqarma oy ad?

o Awrorr ® o st (s forw
amuy) : (%) FEtEd & {ieT
A & FTEH-HSIT & 49X 1976~
77 ®qT 1977-78 ¥ YT WAL
wATT afad Wi S ot ¥ vy
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RvAl ¥ argT v &7 %AW 485
WYT 428 weAd g¥ 1 €A HrIwy wiedt
& WA ¥ 1976-77 ¥ T4
66u2 22 frz T 1977-78 K TR
63 9E 6 fme Y i gk

(@) werw af & qiwuiw =afer
qe? A WY T T AT WA 4T
vt fere ol aar fadiy i o=F
I & T A A Afew &
wfafesr @y oy & s fowe-
QO ETO WTE wmET WY o
w75 oft ) Yo Irdhrwarsy Y gEar
¥ frr frar-dadt Qe S oF Ty
wr qy @ g | fafewr sifuwfais
gaad ¥ otw s ¥ sy ol avd
LR

#41 ftz qT e AP Wy T

6495. &t ¥AT TM WTWW : ¥
Yo Aot ag TarH WY v w3

(%) war 3% 30 Pewmae, 19770
drotitodto wee AT Y et (gerEr
) Rewnd 9T THY ® ey 9T IR
T GCEFR %1 0w feqy qv Afiey IRy
v wy Ay afeefed & oo
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_ﬁmttﬂtgizwm’itm.xz'uﬁa
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(=) afe &, @ 5a3 fag fodare
ary wr wA=fat ¥ freg oWy @F
wr g N af §;

(v) afx =&, A = A §F w0
riaTgr v % frare 87



199 Written Answers

Tw swvem ¥ vow sy (ot o
wrow) : (%) WA fgam W oad
fast Ew a7 AT fegdt Y faoft
¥ ak & #rs fafwee fopraa 78 S
28 &1 A%, T3 AT E A §IF 9%
W 9iF ¥ Fasar fakweg gra A
qgTw ¥ ¥ o, warda gradvg fr
it faeelY €aw & oF a7 wiaw fexe
ST & v wiEre e §7 S
fexe =38 &)

(@) =7 () Wi agarw 5wl
srifes Frad w1 3= ww sqQ &
qr W7 A @ qgaE s Hriand
* fAq wifea &7 adfr § 1 @ A
groy A Y AT ¥ AT 97 ¥
g 70 7 uw AT &S 77 fra 3
witv =g s |QA FeT AT GEAT
A E R

Availability of crude to oil Refineries

6498. SHRI VAYALAR RAVL: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is fact that the Qil
Refineries are not working in full
capacity due to non-availability of
crude;

(b) if so steps taken to improve
the production; and

to use the
different

(c) the steps taken
Bombay High Crude in

Refineries?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N, BAHUGUNA): (a)
No, Sir. As much crude as is neces-
sary keeping in view the demand for
petroleum products, is being made
available to the refineries.

(b) Does not arise.

APRIL 11, 1078

Written Answers - 200

(¢) Arrangements have already been
made to process a total of 5.2 million
tonnes per annum of Bombay High
Crude in Bharat Refinerjes, Cochin
Refineries and Caltex Oil Refineries
(India) Ltd. However, during mon-
soon period crude oil cannot be des-
patched by tankers to Cochin Refineries
and CORIL, Vizag. For this reason the
capacity to refine Bombay High Crude
is redirected to Bharat Petroleum
Corporation Ltd., Bombay only at the
rate of 40 MTPA during this period.

Facilities are being provided at the
Koyali Refinery to process 2 MTPA of
Bombay High Crude and to increase
the capacity at BPCL/CORIL refineries
to process Bombay High Crude by 1
MTPA. The Mathura refinery under
construction will handle 3 MT of
Bombay High Crude per annum when
it is commmissioned.

Representation regarding Traing
between Calicut and Shornur

6499. SHRI G. M. BANATWALLA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether he has received repre-
sentation dated the 2nd November,
1977 from some citizens from Matabar
area in Kerala regarding train faci-
lities specially between Calicut and
Shoranur;

(b) i so, what are the main points
o the representation: and

(c) what is the reaction of the
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) Yes,

{(b) The demands were for exten.
sion of 514 Cannanore-Calicut Passen-
ger to Cochin/Shoranur, restoration of
No. 65 Cochin-Cannanore Passenger
and introduction of an additjonal Pas-
senger train between Calicut and
Shoranur.
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(c) The run of 65 Cochin-Cannanore
Passenger was curtailed on Shoranur-
Cannanore section due to poor occupa-
tion. However, a compensatory ser-
vice has been provided on this section
by extending a  passenger train on
Olavakkot-Cannanore section (No. 511
Passehger). This provides a conveni-
ent connection at Shoranur for passen-
gers coming from Cochin by No. 85
Cochin-Shoranur Passenger and want-
ing to travel to Cannanore. For Pas-
sengers from Cannanore towards Co-
chin No. 62 Cannanore.Comibatore
Passenger, closely following 514 Can-
nanore-Calicut Passenger, provides a
convenient connection with 66 Shora-
nur-Cochin  Passenger at Shoranur.
Therefore, it is not desirable to extend
No. 514 Passenger to Cochin or No. 65
Passenger to Cannanore.

The traffic offering between Calicut
and Shoranur is adequately served by
3 pairs of passenger services running
on this section. There is no justifica-
tion for introduction of an additional
train.

Railwaymen of Jamalpur Workshop

6500, DR. RAMJI SINGH: Will the
Minister of RAILWAYS be pleased to
slate:

(a) has the Railway Minister re-
ceived an SOS from Rallwaymen of
Jamalpur Workshop, submitted by
Eastern Railwaymen Unjon, Workshop
Branch, Jamalpur;

(b) it so. what is the reaction of
the Government thereto; and

(c) is it a fact that the ‘Workshop
and its Steel Foundry, Forge Shop and
Rolling Mtlls are suffering for want of
work?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NABAIN): (a) Yes, a repre-
sentation was recelwed last year.

(b) It has been decided fo introduce
additional lines of production to com-
pensate for reduction in steam loco
periodical overhaul workload. A
scheme for setting up facilities in
Jamalpur Workshop at a cost of
Rs. 1.22 crores for POH of diesel Hy-
draulic locomotives has been included
in the Budget for 1978-79.

(c) Adequate workload exists, at
present, in Jamalpur Workshop and no
subunit is suffering for want of load.

Less use of Loco Sheds

*6502. SHRI P. G. MAVAANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
loco sheds in various parts of the
country are gradually getting less
used on account of electrification and/
or other factors;

(b) if so, facts thereof;

(¢) if not, whether the said loco
sheds are being used to their optimum
capacity and efficiency; and

(d) if so, how?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) In some of the
sections electification has resulted in
reduction of workload in steam loco
sheds.

(b) to (d). In order to use the steam
loco sheds to their optimum capacity
and efficiency, consequent upon the
fleet of steam locomotives having been
reduced commensurate with the reduc-
tion in workload due to dieselisation/
electrification, suitable readjustment of
staff and assets has been carried out.

Areag affecteg Poliution due to
Dﬂmn‘::dnm

" 6303. PROF. G. MAVALANKAR:
Will the 'Minister of PETROLEUM,
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CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that ex-
tensive areas in Gujarat, Bombay,
Assam, etc. where Oil and Natural
Gas are found, drilled and further ex-
plored have been adversely affected
by any kind of pollution;

(b) if so, broad details thereto; and

(c) steps being takeh by the Gov.
ernment to remedy the situation?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No,
Sir.

(b) and (c¢). Do not arise.

Over Charging by U.S. Pharmaceutical
Companies

6504. SHRI JYOTIRMOY BOSU: will
the Minister ot PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to refer to the reply to Starred Ques-
tion No. 9 dated the 21st February,
1978 regarding Anti-Trust Suits against
U.S. Pharmaceutical Companies and
state:

(a) estimated over-charging of the
domestic as well as overseas purchases
by each of the U.S. Pharmaceutical
firms mentioned in the reply;

(b) modus operandi of over-charg
ing by these firms; .

(¢) when exactly this illegal opera-
tion was detected;and

(d) what follow-up action, if eany,
is being taken in the lght of the U.S.
Supreme Court judgment?,

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to (d).

the report of a Commmitiee
of the U.8. Senate it came to the notice
of the Government of India in 1969
that six (6) US Drug Companies,
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namely Pfizer, Cyanamid, Squibb Bris-
tol Mayors, Upjohn and Olin had
sllegedly entered into a conspiracy in
concerted price fixation of certain
Broad Spectrum Antibiotics and there-
by had over-charged the domestic as
well as the overseas purchasers of the
same during the period 1954—617,
Governinent of India had filed a civil
suit in U.S. Courts against all the six
companies on 11th October, 1874.

The umount over-charged made by
these companies in respect of pur-
chases by India and the damages in
relation thereto is being determined in
consultution with the Government
Attorneys.

Now that the U.S. Supreme Court
has ruled that a Foreign Nation is
also a “person” within the meaning
of the Clayton Act, enabling the
Nation to use a Damage Briet will
have to be filed in the U.S. Courts by
the Government of India. Action in
this regard is being taken.

Union Carbide India Limited

6505. SHRI JYOTIRMOY BOSU: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the pald up capital and assets
of Union Carbide India Ltd, a US.
Multinational firm operating in India;

(b) composition of the Company's
board of directors;

(c) whether the present Managing
director of the company was, till re-
cently, Managing Director of Backa-
iyte Hylum which is a sister concern
of Union Carbide India Ltd.:

(d) whether the Government has
recelved an unsigned memorandum
from some empioyees of the company
containing serious allegations of irve-
gular activities in contravention of
the provisions of the Companiss Act,
against the present Managing Direstor
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and other top management personnel
of the company; and

(e) what action, i{f any, has been
taken on the said allegations?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Union Car-
bide India Ltd, is a subsidiary of a
multinational company, viz. Union
Carbide Corporation of U.S.A. As per
its latest Annual Report as at 25th
December 1977 the company's paid-up
capital amounted f{o Rs. 18.43 crores
and the value of its assets to Rs. 68.19
crores.

(b) The composition of the com-
pany's Board of Directors as given in
its Annual Report for the year ended
25th December, 1977 was as under:—

1. Keshub Mahindra—Chairman
2. B.V. Salenius—Vice-Chairman.

3. W. R. Gorrea—Managing Direc-
tor.

. P. C. Banerjea—Deputy Manag-
ing Director.

. A.MM. Arunachalam,
. V. P. Arya.

. J. B. Law.

8. A. W. Lutz,

. Bhaskar Mitter.

10. N. J. Moden.

11. R. Natarajan.

12. James S. Raj.

13. J .M. Rehfield,

s

- O

(¢) Yes, Sir. Dr. W. R. Correa who
was appointed as Managing Director
of Union Carbide India Limited on
15th August, 1877 was Managing Direc-
tor of Bakelite Hylam Ltd. a sister
concern of the former $ill 15th August,
18717,

(d) No, Sir. No such unsigned
memorandum has been received by the
Department of Company Affairs.

(e) Does not arise.

Railway Link between Agartala and
Asaam

6508, SHRI JYOTIRMOY BOSU:

SHRI JANARDHANA
POOJARY:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 135 on the 21st
February, 1978 regarding Railway link
between Agartala and Assam and
state:

(a) whether the present Chiet Minis~
ter of Tripura, Nripen Chakravarty
called on him on 12th January, 1978
to presg for the immediate extension
of the railway line from Dharamnagar
to Kumarghat and thereafter to
Sabroom via Agartala;

(b) whether the people of Tripura
observed one day's peaceful bandh
demanding extension of Railway faci-
lities; and

(c) if so, what steps, if any, are
being taken on the same?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Yes.

(c) Dharmnagar-Kumarghat line in
Tripura is one of the six lines proposed
by the North Eastern Council for con-
struction in the North Eastern Region.
The Planning Commission has appoint.
ed a Commiftee to examine these pro-
posals in depth and a decision on the
construction of the lines would depend
upon the recommendations of the Com-
mittee, which has been allowed 8
months to finalise its report.

Railway Facilities in and around
Haldia

6507. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether General Secretaries of
Haldia Refinery Employees’ Unlon and
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Fertilizer Corporation of India Em-
ployees’ Union, Haldia, submitted a
memorandum to him on November, 14,
1977 urging upon the Government to
extend railway facilities in and around
Haldia; “

(b) if so, the text of
memorandum; and

the said

(c) what action. if any, is
taken on the same?

being

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). The
memorandum of Haldia Reflnery Em.
ployees* Union and F.C.I. Employees’
Union has not been received. How-
ever, a copy of representation dated 1st
February, 1978 from Shri Madan Mohan
Bose, President, Haldia Refinery Em-
ployees’ Union, has been received
wherein provision of the following
facilities have been suggested:

(i) Constuction of Sealdah-Nam-
khana rail link wvie Budge
Budge, Raichak;

(ii) Direct link between Haldia
and Calcutta through regular
launch services on the Hoogly
river between Kukrahati and
Raichak which  will provide
shorter and economical route
to Calcutta through Budge
Budge-Namkhana rail link, as
compared to the existing route
via Panskura.

(c) A final location survey for the
proposed Budge Budge-Namkhana rail
has been included in the Budget for
1978-79. The  suggestions will be
kept in view at the time of carrying
out the survey.

i yeve s & forg oy e o
work

6508. WY WYR MW : W . AW
wft ay wwk * wor v fr -
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Working Hours of Running Stagt

6511. SHRI YASHWANT BAROLE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that a de-
cigsion on the question of working
hours for the running staff is being
actively cobnsidered by his Ministry;

(b) it so, whether any assessment
has been made of the additional hands
that would be required to fill up the
gap; and

(c) when a decision will be taken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). A decision
to reduce the working hours of run-
ning staff in principle from 12 to 10
hours has already been taken. 2700
additional posts were sanctioned by
the Ministry of Railways between De-
cember 1977 and January, 1978 {o en-
able the zona) Railways to implement
this decision.

Crimes on Runming Traing

6512. SHRI YADVENDRA DUTT:
Will the Minister of RAILWAYS be
pleased to state the number of heinous
crimes committed on running trains in
1976 and 19772

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): Information is being
collected and will be laid on the Table
of the Sabba.

Represeniation by Indlan Rope Manu-
facturers Aspociationg

6513. SHRI M. RAMGOPAL REDDY:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:
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(a) whether the Indian Rope Manu~
facturers Association has represented
against the high price of jute batch=
ing oil; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHR! H. N. BAHUGUNA):
(a) Yes, Sir.

(b) The representation that there
has been an increase in price us a
result of the Budget proposals for
1978-79 is under examination by the
Government.

Prohibition of Coaching Clerks as
Commercial Apprentice at New Delhi
Raflway Station

6514. SHRI R. L. KUREEL: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it {s a fact that some
relieving Coaching Clerks working at
New Delhi Railway Station were pro-
moted as Commercial Apprentice in
1975-76;

(b) if so, whether those empioyees
were given one advance increment
also, if so, number of such employees
and action taken by Government for
irregular benefit may please be quo-
ted; and

(¢) whether their parents were also
given award/advance increment and
other benefits, if so, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). Yes. In one case one of the
Railway employees who was mkinz
iag Parcel Clerk was,

Commercial Apprentlce in 1975-70
He had himself been given an ad-
vance increment as Parce] Clerk for
his loyalty during Railway Strike in
1974. The question of the correctness
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of the benefits given in this case is
being reviewed by the Railway
Ministry.

(c) The father of the employee hud
originally been given cash award
which wag later on converted into
advance increment. Subsequently
towards the end of 1975 benefit of
advance increment was withdrawn
consequent on his son’s appointment
as Commercial Apprentice.

Retrenchment of Casual labour

6516. DR. BIJOY KUMAR MONDAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) is it a fact that there are pro-
posals to retrench the Railway Casual
labour in hundreds working under
Deputy Chiet Engineer (Const.) Wal-
tair though they have put in 8 to 17
years of continuous service, against
the basic policy of this Government;

(b) whether any steps are taken to
save these labours from retrench-
ment and to accommodate them either
in permanent vacancies or to absorb
in alternative projects;

(c) in case of absorbing them in
alternative projects any steps are
taken to protect their rate of pay; and

(d) what are the reasons for keep-
ing the panel pending even though
these labour were screened on 6th
October, 19777

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (d).
Information is being collected and
will be laid on the Table of the
Sabha. - 4

Jammu-Udhampur Line

6518 SHRI BALDEV SINGH JAS-
ROTIA: Will the Minister of RAIL~
WAYS be pleased to atate:

(a) what is the total expenditure
incurved this year for the construc-
tion of railway line from Jammu to
Udhampur;

(b) if no expenditure has been in-
curred the reason for the same, keep~
ing in view the commitment made +y
the Minister on the floor of the House;
and

{c) is it also under active consi-
deration of his Ministry to make
Jammu a railway junction by con.
necting Jammu with Punch via
Akhnoor or round about?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). Final Location (Engineering)
Survey for Jammu—Udhampur B.G.
rail link is in progress. The e sti-
mated cost of this survey is Rs. 11.69
lakhs. No decision has been taken for
taking up the project and it would
depend upon the availability of
resources.

(c) There is no proposal at present
under consideration for construction
of a railway line from Jammu to
Punch via Akhnoor.

Appointment of High Officers
through, UP.S.C.

6517. SHRI BALDEV SINGH JAS-
ROTIA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a number of Junior
Officers have submitted any repre-
sentation during February, 1978 to
the Government in regard to discri-
mination practice followed by the
Railway Board in regard to the ap-
pointment of high officers by inter.
view through UPSC;

(b) if so, contents of the represen-
tation made thereon;

(c) whether it is also a fact that such
appointments of high officers were
declared invalid by Allshabad Wigh
Court sometime back; and
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(d) if so, Government's
thereto and what action
been taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). It is presumeq that the Hon'ble
Member is referring to the Tempo-
rary Assistant Officers who were re-
cruited through the Union Public
Service Commission. A represen-
tation has been received from these
officers about their permanent absorp-
tjon in Class I, geniority based on
their total length of service and pro-
motional prospects.

(c) No.

(d) Does not arise.

Arrare fiedensi (dwT) «F dw

6518. st waw Ty watfear :
a7 o WAy q Ty A w3 fr
¥ ¥ foem foam & falandt wt
iy W AT AR &Y €T A agt
w fakerai #7 wprare aer ey
2?

T siwre # Tow WAt (o fm
aroaw)  wAAT W & 29, 7 25%
#% frw-frw 1Y €1 30-6-77 W
A dT K1 @A denm o
qFTT AV -

1. WA . . 537
2. qd . . 938
3. ga% . . 853
4 qdAT . 385
5. qEfarcdv . 44
6. ahor . . 332
7. e . 204
g chwgd .0 . 46

o dfrm . - 178

APRIL 11, 1978

" Written Answers 216
Fresh Appointment in RaHways

6519, SHRI SAMAR GUHA: Wilt the
Minister of RAILWAYS be pleased to
state:

(a) fresh appointment given in the
Railways to unemployed youngmen,
including skilled and unskilled cate-
gorieg after the formation of Janeta
Government till 31st January, 1978;

(b) break-up of their figures (i)
Railway-wise (i} Headyuarter-wise
(ili) important junction gstation-wise
(iv) temporary or casual (v) perma-
nent, and (vi) various categories of
appointments; and

(¢) the estimated figures of various
recruitments likely to be made by the
Reilways during 1978-79?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRT SHEO NARAIN): (a) to
(¢). Information is being collected
and will be laid on the Table of the
Sabha.

Off-shore Drilling In Coustal Reglon
in West Bengal
6520. SHRI SAMAR GUHA: Will the
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased 1o
state:

(a) whether off-shore driling in
the Coastal region of Bay of Bengal
in West Bengal area has been aban-
doned;

(by if so, (i) the company which
undertook such drilling, (1i) the depth
of drilling, (i}i) cause for mot under
taking drilling at greater depth;

(¢) whether drilling in other places
in West Bengal Coastal region (off~
shore) will be undertaken;

(d) ¢ so, or if not, facts thereabout;
and

(e) facts about the scientific data
regaraing Prospects of fnding of-
shore ofl hi' Bay of Bengal adjscent
to Wes Bengsl snd Orissa Comt? -
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
to (e). The Carlsberg India Group
drilled two wells on two geparate
structures in the offshore area off the
coests of West Bengal and a portion
of Orissa to the total depth of 4068
metres and 4643 mretreg respectively.
Not having discovered hydrocarbons
these wells were abandoned and the
Group exercised its option for the
termination of the contract effective
from 1-8-1977. The drilled depths
were considered adequate for an
evaluation of the potential hydrocar-
bon traps in the two structures.

As per the prognostic assessment
of oil and gas prospects of the coun~
iry made by a joint Indo-Soviet Team
the prognostic reserves of oil and free
gag for West Bengal basin come to
about 450 million tonnes of oil and
2050 billion cubic metres of free gas.
Out of these the prognostic assess-
ment of recoverable reserves for oil
comes to nearly 130 million tonnes
comprising of 40 million tonnes from
land and 90 million tonnes from ofl-
shore and for free gas the assessment
comes to nearly 1650 billion cubic
metres. As per the same study, the
prognostic assessment of reserves for
Mahanandi Basin comces to 5 million
tonnes of oil and 45 billion cubic
metres of free gas. Out of these the
prognostic assesment of recoverable
reserves is estimated at 1.5 million
tonnes of oil ang 385 billion cubic
metres of free gas.

The offshore data obtained from
the geophysical survey and explora-
tory drilling in the area alongwith
similar data from onshore part are
being analysed by the ONGC with
the help of a team of Russian experts.
Future programme for exploration in
the area will dependent on the out-
come of the unalysis.
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Amount of Deposits against Cooking
gas Cylinders in Mabarashtra

6524. SHRI R. K. MHALGI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) what is the total amount of de-
posits against the cooking Gas-Cvln.
der with the various Agents of Ma-
harashtra as on ist March, 1978;

(b) whether the customers are paid
interest on the deposits so made and
at what rate;

(¢) whether the deposits amount is
alone with the Agents or a part of it
is deposited with the concerned com-
pany; and

(3) how the deposit amounis arc
utilized?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) to (d).
In the case of Liquified Petroleum Gas
(cooking gas) cylinders, the security
deposit carrying no interest goes to the
marketing company which owns the
cylinders, as at any time, more than
one cylinder is required per consumer
to take care of maintenance, transit
time, etc. This requires extra invest-
ment. On the other hand, no rent is
charged on the cylinder from the con-
sumer. The security deposit is refunds
ed when the cylinder is surrendered.
This is an industry practice. The Ofl
Prices Committee have taken this
practice intp consideration in fixing
marketing margins.

In Maharashtra, marketing of LPG,
is done by three Oil companies namely,
Bharat Petroleum Corporation Limited,
Hindustan Petroleum Corporation
Limited and Caltex Oil Refining
(India) Limited. Distribution of LPG
is done directly by the Bharat Petro-
leum Corporation Limited, while the
Hindustan Petroleum Corporation and
Caltex Oil Refining (India) Limited are
distributing LPG mainly through con-
cessionaires.

The cylinder deposit amount is uti-
lised for replenishment of cylinders
and for operating and maintaining the
LPG facilities at an efficient jevel.

In the case of Bharat Petroleum
Corporation Limited, the cylinder de-
posits are kept with the Corporation
itselt, While the total amount of depo-
sit collected all over India and kept
with the BPCL ig about Rs. 5.79 crores,
as on 1-8-1878, geparate figureg of such
deposits in respect of Maharashtra
State are not available,

In the case of Hindustan Petroleum
Corporation Limited, the cylinder de-
posit amount is retained by the con-
cessoniaires who own the cylinders
except where the HPCL itselt has in-
vested in cylinders and regulators. The
total amount of deposits from HP Gas
consumers in. Maharashtra ap on
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1.8.1978 is Rs. 326 lakbs out of which a
sumh of Rs. 274 lakhs is with the con-
cessionaires and the balance of Rs. 54
laichs is with HPCL.

In the case of Caltex Oil Refining
(India) Limited, before its take-over
by Government, the cylinders were
procured by the concessionaires. An
amount of about Rs. 51.36 lakhs is with
the concessionaries against the cylin.
ders procured by them. Towards the
cylinders provided by CORIL, after
Government take-over, an amount of
about Rs. 14.98 lakhs is kepl with the
said Company,

Piling up of stones in Western Rallway

6525. SHRI CHATURBHUJ : Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that due to
the shortage of wagons at Kota Mo-
dak, Bhawani Mandi, Ramganj Mandi
and other stationg in Western Railway
huge quantity of stones have piled up
in those places with the result that
15,000 labourers employed there are
apprehending retrenchment; and

(b) if so, the action taken by Gov-
ernment to make available wagons at
these stations soon?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Kota,
Morak, Darah and Ramganj Mandi are
the principal stone loading stations on
Western Railway. No traffic in stone
is offered at Bhawani Mandi. Con-
sistent with the commitments of Rail-
‘ways to clear essential commodities on
preferential basis, efforts are being
made to clear the backlog in stone
traffic ag expeditiously as possible. As
many as 13,910 wagons were loaded
with stone on Western Railway during
the year 1977-78. There has been
some backlog in the clearance ot this
traffic, which was caused by a sharp
increase in the lead of originating
traffic on the Western Railway. This
rose from 506 KMs per tonne of traffic
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carried in 1976-77 to 552 KMs in 1977~
78 and has affected wagon availability.

Allotment of Wagong to Gujarat

6526. SHRI PRASANNBHAL
MEHTA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the allotment wagons
to the Gujarat state during the 1977-78
was much less than the previous years;

(b) if so, the main reasons for the
same;

(¢) whether from 1ist March 1978
the railway wagons to the State were
still much less and in certain cases
the shortage of wagons have greatly
affected the movement of crude from
Kandla; and

(d) if so ,whether the Union Gov-
ernment have been urged to increase
the allotment of wagons to the State
of Gujarat?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Allotment and
loading of wagons at railway stations
in Gujarat State during 1977-78 was
about 9,000 wagons more on the broad
gauge and 12,800 wagons more on the
metre gauge than last year.

(b) Does not arise,

(c) Allotment and loading of wagons
in March, 1978, also has heen higher
than last year. There ig no programme
of movement of crude oil from Kandla.

(d) Does not arise.
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Contracts and Licences Granted to
S.C./S.T.

6528, SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of PET-

ROLEUM, CHEMICALS AND FERTL.

LIZERS be pleaseq to state the total
number of contracis/licences granted
by his Ministry, its attached and sub-
ordinate offices including the public
sector  undertakings and the share
there, if any, to S.C. and S.T. in each
category of such contracts/licences
during the entire period of Janata
regime and if not, why?

THE MINISTER OF PETROLEUM
AND CHEMICALS & FERTILIZERS
(SHRI H. N. BAHUGUNA): There is
no reservation for SC/ST in the award
of contracts. The statistics of the
number of contracts or of the commu-
nity of the person to whom any con-
tract is awarded are not maintained.

No licences are issued by this Minis-
try or the undertakllnzs.

Principles for Appointment of High
Court Julges

9520, SHRI HITENDRA DESAI: will
the Minister of LAW, JUSTICE AND

352 L.s.~-880

COMPANY AFFAIRS be pleased to
state:

(a) what are the principles follow-
ed by Government for appoiatment of
High Court Judges; and

(b) how many of he Hign Court
Judges belong to the minority com-
munities ang the Scheduleg Castes
and Scheduled Tribes?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Appoint-
ments to the High Courts are made in
accordance with the provisions of
article 217 of the Constitution.

(b) The information is being collect-
ed from the various High Courts and
will be laid on the Table of the House.

Transfer and Appointment of Judges

6530. SHRI VAYALAR RAVI: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fect thal a con-
troversy created over ‘he transfer of
certain Judges and Chiet Justice; and

(b) if so, do the Government made
any proposals to evoive nuw norms
for transfer and appointment of Jud-
ges?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Thetrans-
ferg of Judges made during the emer-
gency without their consent did raise
a coniroversy.

(b) There is no proposal under the
consideration of Government for
adopting a policy of transterring
Judges from one High Court to
another, without their consent. There
hag been no occasion, therefore, of
considering the adoption of any rorms
for transfers, In so far as the appoint-
ment of Judges iz concerned, is it
governed by Artldle 217 of the Con-
stitution, The qguestion whether any im-
provement can be brought about in the
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procedure of appointment of Judges
has been referred to the law Commis-
sion.

12, hrs,

MR. SPEAKER: Now, papers to be
laid on the Table,

RE. REPORTED BURNING OF EFFI-
GY OF SHRI JAGJIVAN RAM AT
BANARAS

SHRI SAUGATA ROY (Barrack-
pore): Sir, today in the papers a report
has come about the effigy of Babu
Jagiivan Ram having been burnt be-
cause he said in Banarag that a non-
brahmin should become the Vice-
Chancellor of the Sanskrit University.
This is not the first time that Babu
Jagjivan Ram, who is a leader of the
Harijans and a national leader, has
been insulated in the State of Uttar
Pradesh. And formerly, our Members
were exercised and were in great
anger ang anguish over these incidents,
and it is unfortunate that only 3 days
after we discussed the matter of atro-
cities on Harijans in this august
Parliament, has this happened again,
I would request you, since he ig the
Defence Minister of the country, to
write to the Chief Minister of U.P. to
see that such incidents do not recur,
and thut this Insult to *he Harijan
community and to the down-trodden
people in the country as a whole is
not repeated. Parliament takes this
in all seriousness, He is the Union
Defence Minister; and time ang again
We are complaining that these things
8re recurring again and again. It is
dangerous for the country that the
atrocities are continuing, angd the In-
sults on the gown-trodden people and
atrocities on them are continuing.
My friend has also given a motion,

SHRI VAYALAR RAVT (Chirayin-
kil): 1 have given a Calling Attention
motion.
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-S8HRI SAUGATA ROY: Sfr, I would
request you to admit it, because these
atrocitieg are occurring off and on, in
spite of the important discussions that
we have here. (Interruptions).

SHRI VAYALAR RAVI: I have

given a Calling  Attention motion.
Please accept it.
SHRI HARIKESH PAHADUR

(Gorskhpur): What is happening in
UP. is a most surprising incident.
It must be stopped, and it is the duty
of the State Governments to see that
such types of things do not take place,
These types of incidents are agitating
the minds of all the people in the
country,

SHRI K. LAKKAPPA (Tumkur):
This is how the Chief Minister ¢f U.P.
is runningi the Government. (Inter-
Tuptions)

MR. SPEAKER: Would it not be
better if we go gccording to the rules?
There are ways of opening these
debates. Thig is not the way—harging
in and making a statement.

(Interruptions)

MR. SPEAKER: There 1s no such
thing as Zero Hour now. It iexcmes
a zero time, and zero work. There-
fore, we have evolved so many things.
There ig 377.

SHRI K. GOPAL (Karur) (rose)

MR, SPEAKER: There is zhsnlufely
....I have not found a single rule
providing for a zero time or zero
hour.

SHR1 SAUGATA ROY: If you, in
your wisdom, reject the motion, there
is no way in which our feelings can
be made known to this august House.
(Interruptions) That is we take
this opportunity of zero hour. When
the effigy of Shri Jagjivan Ram ‘s
burnt in Banaras...(Interruptions)

MR, SPEAKER: You have mention-
ed it .
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SHRI K. GOPAL: There must be..
(Interruptions)

SHRI K. LAKKAPPA: Tiow long can
we go on lke this?

SHRI SAUGATA ROY: You don't
like us to exercise our rights this way.
(Interruptions)

MR, SPEAKER; But you have been
doing it.

SHRI SAUGATA ROY: It is on im-
portant matter, Sir. (Interruptions)
Will they write to the Chief Minister of
U.P.? (Interruptions)

SHRI K. LAKKAPPA: The Prime
Minister ig sitting here. I would like
to put a question to the hon. Prime
Minister. Will he say something about
this?

ot wr dwc Ty :  (wrowd)
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MR, SPEAKER: You have already
mentioncd that.

PROF. DILIP CHAKRAVARTY
(Calcutta South): Sir, with your per-
mission, I will make only two sub-
migsions. Firstly, on the 7th evening,
what the Prime Minister and the Lea-
der of the House has stated has set
the tone for our own attitude to such
incidents. We should always be
ashamed of wny such incidents any-
where in the couniry. Secondly, my
hon, friend, Shri Roy, has described
Shri Jsgjivan Ram as the leader of
the Harijans. It is intentionsl. Please
see the records...(Interruptions)

SHRI SAUGATA ROY: It is a
wrong siatement. I gaid: he is one of
the nstional lesders to whom the
Harijans look up to In this country.

When there has been...... (Interrup-
tions)

ot aw wwiw fag (fewwior)
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SHRI K. LAKKAPPA: Is any
Government running in UP.?

MR. SPEAKER: Let the Parlia-
ment run first.

DR. VASANT KUMAR PANDIT
(Rajgarh): There was a Calling
Attention given notice of yesterday
on which you said that you will con-
sider it on Wednesday. From the
newspaper reports it ijs very clear
that there has been a constitutionsl

break-down and the army has been
called.

MR. SPEAKER: Yesterday I have
said that I would call a meeting of
the leaders tomorrow. I have already
mentioned that tomorrow we are
meeting to discuss it.

SHRI VAYALAR RAVI: I have
given notice of one Calling Attention
and one notice under rule 377 regard-
ing the incident of the burning of the
effigy of Shri Jagiivan Ram, not be-
cause he is...

MR. SPEAKER: It has not come
to my hand. When did you give
notice?

SHR! X. GOPAL: Your office is
not giving...

MR. SPEAKER: Mr. Gopal, Mr.
Ravi is capable of looking after him-
gelf.

SHRI K. GOPAL: My submiasion
is that your office does not even care
to I.nlormyo us whether it has been
udmitted or not.
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MR. SPEAKER: Mr. Gopal, Mr.
Ravi js making a representation and
he can defend himself.

SHRI K. GOPAL: You say you
have not received it. Last week we
gave some notice and so far we have
not been told as to what happened to
that. We do not believe that, even
if you receive it, any action will be
faken.

SHRI VAYALAR RAVI: I am
making my submission because of the
seriousness of the matter. It is not
a question about Shri Jagjivan Ram
alone. Many other things are in-
vplved. Already several Calling
Attention Notices have been given. I
am not concerned about any firing
in any State. There is large-scale
firing in different States., About 10
to 12 people have died in Tamil Nadu,
Madhya Pradesh and Uttar Pradesh
and also in Andhra Pradesh. So, in
different States ruled by different par-
ties, police firing has taken place, re-
sulting in the death of 10 or more peo-
ple, why it is happening? What is the
intention of the police? We will not
be satisfied with a reply that it is a
State subject. This is a mmtter in
which the House itself should feel
aoncerned, because people are being
killed as if in a slaughter house. In
Madhya Pradesh and in Tamil Nadu
in the firing about 11 or 12 people
died. It is a very serious matter.
Apart from the party affiliations, we
will have to go into the root of the
matter. Let us have a discussion.

12.10 hrs,

PAPERS LAID ON THE TABLE

‘STATEMENT RE. SETTING UP OF ADVISORY
COMMITTEE ON CHEMICALS AND
FERTILIZERS

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H N. BARUGUNA):
I beg to lay on the Table a state-
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ment (Hindi and English versions)
regarding setting up of an Advisosy
Committee on Chemicals and Ferti-
lizers together with a copy of Gov-
ernment Resolution No. L. 16013(4)/
78-Ch. II/Desk dated the 20th April,
1978. [Placed in Library. See No.
LT-2083/78].

ANNUAL REPORT OF DEVELOPMENT
CoUNCIL FOR ORGANIC CHEMICAL
INDUSTRIES FOR 1976-77

tAfamn qar wEw W dw
warey & o wey (s Fvae fra):
seqer wEew, § sww (fawme war
fafrowr) wfufrmm, 1051 % i@
7 ® gwara (4) ¥ weww S
W oy fegmm ofez & o
1976~77 ¥ aifex wfwdza (gt
a7 w3y "dewoor) Y vE uafe mar
wE qT A E )

{Placed in Library. See No. LT-
2064/78].

12.11 hrs,
RE. NOTICES UNDER RULE 37/

SHRI R. V. SWAMINATHAN
(Madurai): Sir, I have given notice
under rule 377. I think it has been
circulated. Of course, 1 do not want
to raise it at this stage. There is a
serious situation in Tamil Nadu.
Firing has taken place in Madurai
district day before yesterday and also
yesterday. 1

MR. SPEAKER: You have given
notice under rule 377. It is under my
consideration.

SHRI R. V. SWAMINATHAN: I
have been told that it hes been
admitted.

MR. SPEAKER: You will be called
in due course.
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under Rule 377 Mines (C.A)
SHR] KANWARLAL GUPTA MR. SPEAKER: If you make the
(Delhi 8adar): With your kind per- statement now ,I not allow it
mission, may I submit that I gave a later.  Your n is  under

notice to you under rule 877 regard-
ing the withdrawal of consent by the
Karnstaka Government to CB.IL to
investigate criminal offences? This is
a serious matter, and it affects Cen-
tre-State relations.

MR. SPEAKER: If you make a
statement now, 1 need not allow it.
I have not disallowed it. The matter
is under consideration,

SHR] K. GOPAL (Karur): You
were kind enough to say that you
were considering my notice, but some
procedure should be evolved. Noti-
ces are sent and whoever is gllowed
is informed, but in respect of notices
which are not allowed, the office
should have the courtesy at least to
inform the Member that jt has not
been allowed.

MR. SPEAKER: You are mis-
understanding the position. Notices
which are not allowed today may be
allowed tomorrow.

SHRI K. GOPAL: I have not heard
about last week’s notice till today,

MR. SPEAKER: Only if it is
rejected you are informed, because
we select five notices every day.
Whet I consider to be more urgent I
select earlier. That is all. That does

not mean that your notice has been
rejected.

oft Tm e ot gt ()
8 377 & qandy sitfew frar & s
6 whelizindlt ¥ ow wiw ¥ 400 9
W g & W Aty ¥ I T
wt wfer ok 13 aTer wET JeATEA WO
firerrr & it gt 9% 400 WX Wy T
§1 Bz wtiie ¥ W foltw firon
b & e g

consideration.

SHRI K. LAKKAPPA (Tumkur):
Indian nationals have been drafted
as mercenaries by the Lebunese. I
have given notice. It is a very seri-
ous matter. Therefore, I draw your
attention to it.

MR. SPEAKER; Yesterday, the
Foreign Minister made a statement
You were not here.

SHRI K. LAKKAPPA: That is not
correct.

12.14 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORT™® POLICE FIRING AT THE
Barrapra IroN Ore MINEs ON 5 APRIL,
1978

st ¥o WMo naf (wwamr):
¥ yfrewadta oiw sgea & Frfafag
e o w7 eowy ot @w WelY W
sarA feaman argEy § WY sdAT Fa
¥hragraaR ¥ oF qamea &

“s mter, 1978 #Y T H
Fordiar Ay waew @ dF ¥
gqferer grar aelt s o, forady
w§ wfvw m¥ au T W 3F www
g ®7 awrargy”

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): Sir,
it is with a sense of deep grief and
distress that I rise to inform the House
of the unfortunate incidents which took
place at the Bailadila Iron Ore Mines
of the National Mineral Development
Corporation. in Bastar District on the
5th April 1978, in which 9 persons,
including a Police Head Constable, lost
their lives and several others, includ-
ing State Government Officers and men
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and mining workers received serious
injuries. Two more persons later suc-
cumbed to their injuries in hospital.
The Minister for Tribal and Harijan
of the Government of Madhya Pradesh,
Shri Baliram Kashyap accompanied by
the Inspector General of Police have
visited the site of the incidents on
the 6th April, 1978. The Chief Minis-
ter of Madhya Pradesh has also an-
nounced that a judicial enquiry headed
by a High Court Judge would be held.
He has also announced immediate ex-
gratia payment of Rs. 5,000 each to
the families of the deceased persons
including the head constable, Rs. 1,000
to each person with bullet injuries
and Rs. 250 to each of the persons
otherwise injured and hospitalised.

NM.D.C. has also announced im-
mediate ex-gratia payment of Rs. 5,000
to the family of each of the deceased
and Rs. 1,000 to all persons injured
and hospitalised (80 persons). Addi-
tionally, an amount of Rs. 100 will be
given by N.M.D.C. to all those whose
huts have been destroyed in fire. The
Contractor has also announced ex-
gratia payment of Rs. 1,000 to the
relatives of each of the deceased.

While we shall have to awalt the
findings of the Judicial Enquiry, I am
sure the Hon’ble Members will join
me in conveying the sympathies of this
House to the bereaved families.

As I had stated in the Rajya Sabha
on the 3rd March 1978, manual mining
of float ore, through a system of con-
{racts, was resorted to in the Bailadila
area as a temporary measure, till such
time as the production from the
mechanised mines came up, to meet
the commitments under a long-term
iron ore export contract entered into
by the MMTC with the Japanese Steel
Mills. In terms of this contract, an
annual quantity of iron ore, increas-
ing from 4.9 million tonnes in 1871-72
to 8 million tonnes in 1975-76 and each
year thereafter upto 1981 was to be
exported to Japan from Bailadila via
Wisakhapatnam.
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Over the last 2 or § years, however, .
due to the acute recession in the stoel
industry all over the world, and meore
particularly in Japan, where this year
the production has been cut back from
a capacity of about 140 million tonnes
to about 100 million tonnes, the
Japanese gteel industry have consented
to take only 6 million tonnes of Baila-
dila ore during 1978-79 as against a
quantity of over 8 million tonnes. Last
year, in 1877-78 also, for the same
reason, the Japanese Steel Mills lifted
only 6 million tonnes against the pro-
vision of 8.18 million tonmnes but
manual mining was kept going under
my orders by the NMD.C. at Bailadila
in the hope of an improvement in the
Japanese off-take in 1978-79. As a
result, an all time high stock of 20
lakh tonnes of Bailadila ore has ac.
cummulated at the mines and at
Visakhapatnam port as on the 1st of
April, 1978 and further stock-piling
has become a physical impossibility. In
these circumstances, the phasing out
of manual mining operations under-
taken as a temporary measure had
become inescapable. All our efforts to
find other outlets for our iron ore have
not met with any success in view of
an unprecendented world-wide reces-
sion in the Steel industry.

Four Manual Mining contracts have
been in operation in Bailadila for the
last 2/3 years, employing about 7000
workers. ‘These manual mining con-
tracts were pl d to be phased out
progressively over a period of 12
months starting from 1st April, 1978
and keeping in view the build up of
production from the new mine at
Bailadila 5. One contract of M/S
Ashok Mining Co,, employing about
1,375 workers, came to a close on
31-3-1978. Two other contracts are
coming to a close in August/September,
1978 and the remaining 4th contract
extends only upto 31st March 1979,
the quantity to be delivered during
1978-79 under these continuing con-
tracts is as large as 15 lakh tfonnes.
As I have explained eariier NMDC al-
ready have a saturation stock of 20
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lakh tonneg and can hardly accom~
modate a further intake of even §
lakh tonnes. In thege circumstances,
there was obviously no possibility of
extending the mining contract which
was to close on the 31st March 1078.

With the imminent conclusion of
thelr float ore mining contracts M/S
Ashok Mining Company lssued re-
trenchment notice to their workers in
December, 1977. At this stage, one of
the Unions, the Samyukta Khadan
Mazdoor Sangh Unlon, ralsed an in-
dustrial dispute for withdrawal of the
retrenchment notice by the Contractor
and on 10-2-1978, threatened to resort
to direct action. Subsequently, the
SKMS Union and the Metal & Mines
Workers Union organised relay hunger
strikes, processions and slogan shout-
ing between 10th and 28th March, 1978
at Bailadila. Apart from NMDC’s
Union leaderg and office bearers, some
outside element also seem to have
arrived in Bailadila towards the end
of March, made provocative speeches

and incited workers to resort to
violence.
The Management of the N.M.D.C.

held several meetings with the Union
leaders and the Contractor and the
whole position arising out of the reces-
sion in the Japanese Steel Industry
was explained to them. The Contrac-
tor also offered to provide alternative
temporary employment to about 800
workerg in other places. The SKMS
Unlon, however, called for a total strike
from 30th March, 1978 and on the
30th they organised a procession and
the workers were deliberately provoked
to break the police cordon, gate crash
into the administrative building pre.
mises and trespass into ‘protected’
aress. Willing workers engaged in
loading of wagons were obstructed and
intimidated on the night of 30th.

On the 31st March, a group of work-
ers wag instigated to enter the office
of the General Manager and indulge in
rowdyism and gherao. 31 arrests had
to be made. On the ist April again,
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there were instances of interference
with the movement of iron ore trains
and the movement of buses carrying
workers to the mines. A violent mob
tried to force entry into the NMDC
Office and when prevented from doing
so indulged in pelting of stones, Tear
gas shells had to be exploded to con-
trol the violent mob,

In the meantime, following persua-
sion by the management and the Con-
tractor, the workers who were actually
affected by the retrenchment had
agreed to accept retrenchment benefits.
Between 1st and 3rd April, 1978, out
of 1375 workers/employees of the Con-
tractor eligible for payment of retrench-
ment benefits, 1327 had already col-
lected their dues and most of them
had left for their homes. However,
some elements appear to have made a
determined bid at this stage to exploit
the situation and instigated other
workers who had not been retrenched
at all, to indulge in arson and violence
as would be evident from the subse-
guent events.

From early morning of 5th April
1978 some Union and outside leaders
incited workers to resort to violence
and to gherao the General Manager’s
residence. At about 7.30 AM. when
willing workers assembled to proceed
to their work sites, other workers re-
sorted to violence and stone throwing
against them. At about 10.00 AM. a
police party led by the Sub-Divisional
Magistrate, Dantewara, was attacked
with lathis and lethal weapons. The
SDM and 28 other police officers and
men received severe injuries and one
head-constable, Shri Kamal Singh,
later succumbed to his injuries. There-
after, an unruly mob of workers ran
{o the residence of the General Mana-
ger of the NM.D.C. and assaulted the
men on duty there. In defiance of the
prohibitory orders under Section 144
Cr.P.C. which had been promulgated
in the area, a mob collected and charg-
ed the police force and captured and
severely manhandled some police per-
sonriel. ‘The police burst 11 tear gas
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shells to disperse the crowd but with-
out success. Eventually. the police had
to fire 21 rounds in self-defence under
the orders of the Magistrate. From the
information received it appears that,
as a result of these incidents, apart
from the 11 fatal cases, a total of 95
persong, including 28 police personnel,
were injured. 60 persons were hos-
pitalised; including one magistrate, 16
police personnel and 43 workers.

To bring the situation under control
curfew was imposed from 3.00 P.M.
on the 5th April, 1878 for 24 hours
but again, at 8.30 P.M. in the night
some unruly elements set fire to =
number of hutments in two areas. A
water supply plpeline which was meant
for the workers was also damaged on
the same day.

Curfew has been lifted from 7.00 A.M.
on the 7th April, 1978. The State
Government authorities are maintain-
ing a close watch on the situation.
Section 144 Cr.P.C, is still in force and
no further incidents have been report-
ed for the last 4 or 5 days.

While I have every sympathy with
the workers who have had to move out
from Bailadila due to the dwindling
manual mining operations and look for
employment in other places, the House
will agree with me that such ups and
downs in the world economy which
have inevitable repercussions on us
should not be allowed to be mischiev-
ously used for narrow purposes in
callous disregard of the workers in-
terest and lives as appears to have
been done by some elements in Baila-
dila. If Mr. Stephen is a party to it
then I can only feel ashamed.

SHRI C. M. STEPHEN  (Idukki):
You may feel ashamed; you must.

SHRI BIJU PATNAIK: The situa-
tion needs to be handled with care and
consideration. I sincerely hope that
the House would agree with me that
violence would not solve the problem
of unemployment in the iron ore indus-
try thrust upon us by world conditions.
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I would like to add t¢hat I have
many more informations at my dis-
posal-—the manner or brutality how
the police party was attacked, with
their eyes gouged out, and go on.
do not wish to inform the House of
the ghastly conditions because there
is a High Court judge sitting as a
Commission to inquire into it; I would
not like to say anything which would
prejudice the working of the Commis-
sion.
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SHRI BIJU PATNAIK: Sir, Mr.
Gawai knows very well that I have
been to Bailadilla. Some time back
I went there and discussed this matter
with the authorities of the National
Mineral Development Corporation, with
the Union leaders and others. I had
made statements from time to time that
because of the world-wide recession
the iron-ore industry going to be in
great difficuities and I cautioned all
these people—the contract workers and
other workers—that there would be
some need for retrenchment from time
to time because we cannot escape the
wrath of world recession either es-
pecially in the steel industry, as I
have stated in my statement.
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Mr. Gawai talked of poor Adivasis
Mr. Gawal ghould know that it is not
poor Adivasis who are working there
but poor Oriyas from my State who
are working there, whom I had to
retrench. They took their retrench-
ment benefits and left for home. It is
not they who created the trouble, but
the persons****,

MR. SPEAKER: Mr. Minister, now
that the judicial enquiry is going on...

SHRI BLJU PATNAIK: I agree with
you, Sir, but these are the facts....
(Interruptions).

SHRIMATI PARVATHI KRISHNAN
{Coimbatore): How can you make alle-
gations, when it is under an enquiry?
How can you do that?

SHRI BIJU PATNAIK: One is still
absconding. Such are the leaders. I
would like this House to be convinced
that such are the union leaders who
hide themselves and send ordinary
workers. ... (Interruptions) 1 condemn
such people. ... (Interruptions).

SHRIMATI PARVATHI KRISHNAN:
On a point of order, Sir, he cannot
make such allegations in the House..
(Interruptions).

MR. SPEAKER: I am accepting your
point of order, Madam. The Minister
should not refer to any individuals at
this stage, because the matter is under
a judicial enquiry. Particularly, when

you mention, Mr. Minister, it becomes

very...... You can make a general
statement, but do not name anybody.

I am removing from the record any
reference to any individual having
incited or taken part in the matter;
that would not form part of the re-
cord. On the other side also, there
should be no insinuation against any-
body, because there is a judiclal en-
quiry.

Mr. Minister, anything further?

SHRI BIJU PATNAIK: I have noth.
ing else to say.
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SHRI C. M. STEPHEN: Is that all

over? :

PROF. P. G. MAVALANKAR
(Gandhinagar): He has not replied
tully.

SHRI CHITTA BOSU (Barasat): He
hag not replied.

SHRI BIlJU PATNAIK: I have re-
plied to all his points in my state-
ment already. The Speaker has quite
rightly prohibited me from dilating on
this case as a judicial enquiry is going
on, I have myself said that in the
statement also. ¥ do not propose to
make any further statement.

MR. SPEAKER: Mr. Sathe.

SHRI VASANT SATHE
There are two points....
tions).

(Akola):
(Interrup-

SHRI A. K. ROY (Dhanbad): What
precisely was the Minister doing in
that place? The House is interesled
to know that and before stating that,
he got infuriated....( Interruptions).

MR. SPEAKER: Your name is tot
in the list of members in this Calling
Attention. Now Mr. Sathe.

SHRI VASANT SATHE: Two n:ain
questions arise in this Calling Atten-
tion. This whole problem was related
to the question of employing about
7000 persons for manual work, when
you had an idea and a long term cmn-
tract with Japan, as you say in ysur
statement, upto 1881. Annually, they
were to take eight million tonens of
iron ore. This was to increase frem
4.9 million tonnes in 1871.72 to eight
million tonnes in 1975-76 and upto
1881. If this was a long-term contract
already, In terms of the contract, the
Japanese Government or with whom
you have the contract, were also bound.
When you make a long-term arrange-
ment, employ certain workers, is it
not the moral responsibility of your
Ministry to see that these persons are

esvePxpunged us ordered by the Chair,
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" provided for, because you cannot play
_ with ' the employees. Today, you

employ. them, tomorrow because of a
recession, because the Japanese party
lift up only six million tonnes and do
not lift up the remaining balance of
two million tonnes, you throw out your
employees. Next day, the party there
will say: All right, we will lift eight
million tonnes. In that case, you will
call them back. This is playing with
the lives of the people. The contrac-
tors also are bound to discharge cer-
tain responsibilities of finding alternate
employment. After all, what were you
paying them? You are paying them
hardly Rs. 108 per month through the
contractors for working 12 hours a
day. ....

SHRI CHITTA BASU: With no other
benefits.

SHRI VASANT SATHE: Yes, with
no other benefits. This was the state
of affairs. This is called sweated
labour by any standards. ....

SHR] BIJU PATNAIK: Started in
1971. You overlook that.

SHRI VASANT SATHE: Yet, you do
not consider. (Interruptions).
You must know that we can both do
it. ...

SHRI BIJU PATNAIK: I do not know
whether you can, but I can.

SHRI VASANT SATHE: I know
what you have done. You are trigger-
happy, you have used bullets. ....

AN HON. MEMBER:
never used?

..which you

SHRI VASANT SATHE: This was
brought to the notice of the hon.
Minister as tar back ag December and
the leaders from the Union came to
meet him and they also called on the
Prime Minister and brought to his
notice that some arrangements must
be made. When in 1978 the first con-
traet was to be over, some arange-
ments, some alternate arrangements
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ought to have been made for these
1375 employees. Instead of doing that,
what does the Minister tell them? He
is elleged to have said—the response
of the central leaders apart from not
being helpful—this is what Mr, Patnaik
is reported to have said, ‘Do what you
like. My problem is to retrench a lakh
of people all- over the country....

SHRI BIJU PATNAIK: Who said
that?
SHRI VASANT SATHE: ....in the

mining industry. This is what was
reported. But what is the promise of
this Janata Government? One million
people will be found jobs every year.
But, here, the poorest of the poor
who are already employed in the min-
ing industry are being thrown out of
jobs and you cannot find even tempo-
rarily alternate jobs for them.

Then, what is the allegation? The
most serious parts now are these. 1373,
he says, was the number of employees
and due to his persuasion—please see
page 5, para 10—1327 already collectea
their dues and left for their homes.
So, the balance is only 48. ....

SHRI BLJU PATNAIK: That is right.

SHRI VASANT SATHE: Now, are
you trying to tell this House that 4
employees created such a chaos and
situation that you had to open fire on
them? Because, who were the persons
concerned? The agitated persons—their
number is only 48.

SHRI BIJU PATNAIK: They were
not.

SHRI VASANT SATHE: He suid
‘No, others came and instigated’
After all whom could they instigate?
Those who were concerned, {nase who
were feeling the pinch, those who were
starving and those who were thrown
out. That, “according to you, is only
48. And then the most blasphemous,
it I may say so, and callous statement
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by the hon. Minister is whea he says
in para 12:

“To bring the situation under
control, curfew was impused from
3 pm. on 5th April, 1678 for 24
hours, but, again at 8.30 p.m, in the
night some unruly elements set fire
to a number of hutments in two
areas.”.

11 is suggested thereby that it was not
the Police who were let loose cn the
poor workers because a Head Const-
able lost his life....

MR. SPEAKER: Now you are com-
ing to that area,

SHRI VASANT SATHE: I ¢m care
ful. 1 have not said a single name.

MR, SPEAKER: Even the.Police—
whether they have set fire or nct.

SHRI VASANT SATHE: This is the
allegation in the case,

MR, SPEAKER: The allegation is
‘Some unruly elements. ...’

SHRI VASANT SATHE: ‘That is
their case. But the allegation c1 the
employees which is being inquired
into—they have also registered cases
with the Police—is this' and 1 om
making a statement which is already
reported in the Press. 1 am not pam-
ing anybody. I am not naming Const-
able Mr. X or Constable Mr. Y or
Constable Mr. Z. I am saying, how
can you say as if some third parties
burnt the hutments. Here an indirect
suggestion is being given ag if the other
people themselves burnt the huts of
the employees. I want to know what
is the attitude of the Government?
Rs. 5,000/~ are now being paid to the
family of those who lost their lives.
You do not worry when they are alive
1o see that they are kept alive, You
just throw a pittance at the family of
the persons who are killed. Last vear
in thig very area Rajarah Mines—
workerg were killed,
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1 am finding a tendency. I do not
want fo accuse the present Govern-
ment, but I am finding g tendency
growing of easily opening fire on the
workers, on the poor people to sup-
press them when they are mzking
their grievance for thein legitimate
demands—either wage rige or liveli-
hood to protect their gervices. If this
is the attitude to the working class that
is going to be adopted, I know because
instances speak for themselves, 1
would gay that preventive action could
have been taken. This dispute could
have been resolved. Their emalu-
ments, livelihood, service could have
been protected. If really an alternate
employment wag found for them or
they had willingly accepted that and
if the workers themselves were satis-
fled, it iy wrong to suggest that agy-
body could provoke the workers to
class violence which will lead to such
atrocities. I have received n telegram
which says that wives of trade union
leaders have been arrested and are
being held as hostages and are being
ill treated and harassed,

Will the hon, Minister, the Prime
Minister is also here, look into this.
if similar things are being done this
is a matter to be seriously taken note
of. Thig ig again I would say of no
use in the larger context to t ave g ;ost
martem. Every time this happeps.
Will some assurance be given Ly the
hon, Minister to prevent all thiz and
he should try to resolve it? There is
no problem that cannot be solved if
you have a proper approach and
zl:eeole have been aproaching in Decem-

T, .

MR. SPEAKER: That must include.

SHRI VASANT SATHE: I am not
excluding myself....

MR, SPEAKER: I am mentioning
l;::mui; the concluding of the debate

re,

SHRI VAANT SATHE: I am submit«
ting in all anxiety, will some measure
be taken and mainly of a feeling of
approach? let there be a feeling in
the people that it they ave peacelul,
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there will be no violence on the side
of the Government because the gun
1s with the government and not with
the people. I want this assurance and
what is going to be done....

SHRI BIJU PATNAIK: I am very
sorry you have permitted him to say
all these things....(Interruptions).

MR. SPEAKER: That is no{ a mat-
ter of enquiry.

SHRI BIJU PATNAIK: It is 3 mat-
ter of enquiry,

MR. SPEAKER: No, no. (Interrup-
tions).

SHRI BIJU PATNAIK: You have
been a Supreme Court Judge.

MR. SPEAKER: That is why I am
saying.

SHR BIJU PATNAIK: He said:
‘Police have been trigger happy. ...’

SHRI VASANT SATHE: No: 1 said:
You are trigger happy.’

MR, SPEAKER: If he hag said ‘deli-
berately killed' 1 will remove it.

SHRI BIJU PATNAIK: T have read
the statement. The police party were
attacked and a constable was killed.
To protect themselves under the orderg
:t the Magistrate they had to cren

re,

SHRI VASANT SATHE: You let
loose the whole (Interruptions).

MR. SPEAKER: I will examine ihe
records ang if there is something 1
will remove that, (Interruptions)**

SHRI VASANT SATHE: Would you
be happy with this?

SHRI BIJU PATNAIK: I am not
‘happy with this,
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SHRI VASANT SATHE: Why do
you defend this? Don't defend it.

SHRI BIJU PATNAIK: I am nrot
happy with your manner of presenta-
tion,

SHRI VASANT SATHE: My friend
is defending this sort of arson, loot and
murder by whoever ‘they are. There-
fore, my question is thiz, Will you
take steps to see that hereafter at least
in your Ministry in the Mines, such
instances will not take place? Will
you see that employees are not thrown
out of their jobs like this ard su~h
conditions will not arise? Will he

assure us oh this point?

SHRI BIJU PATNAIK: Mr. Sathe
you have asked for it and nuw ¥ou
must be at the receiving crd. In 1871
—1 have said this earlier—Mr, Sathe
and his Government headed by Mrs.
Indira Gandhi, were bent upon having
mechanisalion. They wanted machi-
nes instead of man-power. (Interrup-
tions) Listen to it carefully, my friead
This work could have been done by
hand but they introduced machines,
Hundred crores have been invested, of
this nation’s money, on machines. And
machines are ready. They are work-
ing, Tn the meantime the world steel-
industry came to a collapse. And in
the last whole year, Mr. Sathe, not
by your asking, mot by any labour
unions' asking. I hag deliberstely al
lowed these men to continue with the
work so that today 2 million tonnes of
jron ore is stocked at Bailadilla in the
rail head, in the port and ¢verywhere.
The total stock today of iron ore in all
the ports and at the rail heads held by
the MMTC is more than 6 million
tonnes. Please listen to fact Mr.
Sathe,

SHR] VASANT SATHE: You cannot
use their ore inside,

SHRI BIJU PATNAIK: Naturally
you cannot just burn them inside with
the furnaces. You may be a magl-
cian Mr, Sathe! And he talks of us

¢¢**Expunged s ordered by the Cheir,
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being trigger-happy. Well, Mr. Sathe
must understand what I gaid. I made
a polite statement. 1 gaid, the world
steel industry has virtually collapsed.
There is a 35 per cent reduction in
Japan. There is g 25 per cent reduc-
tion in the Enropean countries. Please
listen to that....

SHRI C. M. STEPHEN: What have
you got to gay in reply to his question?

SHR] BIJU PATNAIK: These irsi-
nuations by Mr. Sathe is suomething
which I strongly repuidiate. Here is
a case where 1 warned them, I told
them, this is bound to come, you moke
arrangemenets, it is not possible for
Government to provide you with jobs.
Government cannot provide employ-
ment. With the world production
having come down in the iron ore
iudustry Government has to provide
work to crores of people in the count-
ryside. So, these people g¢an break
stones gomewhere. They can do some
other work somewhere, They are not
even hand-operators, they ae hand
workers. So, it is not a guestion cf
7,000 workers being collected there
and Joing the work there. It is not
possible. Some had gone from Gan-
jam district of Orissa, some 600 of
them. There is not one adivasi
among these, There is not one adi-
vasi of that district and of that area,
who are wounded, who are killed, or
anything like that, This was not in-
stigateq by people who were retrenc-
hed, This was instigated by the union
leaders who wanted {o force the other
prople. | do not want to say more.
That gentlemean iz absconding till
now; he is such a here after having
teen that the people are killed! Sir,
1 do not wish to say anything more

ag you have directed and quite
correctly,. A High Court judge
is going into it and I do

not wish to add anything more. But
the world condition is such every-
where, not only here, In Orisss, in
Bibar and In Mysore (Karnataka)
there is boung to be some retrench
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ment. (Interruptions), Listen to me.
1 am not yielding,

SHRI VASANT SATHE; Don’t
yield. I gay that a six year old boy
by name, Shri Maya Ram was shot
dead on the spot. Was he trying to be
violent? I would like to know that.

SHRI BIJU PATNAIK: I have no
such information,

SHRI VASANT SATHE: | am giving
you the information—the name.

SHRI BIJU PATNAIK: All this will
have to be gone into by the Judge.
So, 1 do not wish to gay anything at
this stage. (Interruptions) Your for-
mer Government used to shoot down
many in Delhi. You did not bother
about it. Let the High Court judge
look into this. We do not break the
laws, we do not denigrate the judiclary
as Mr, Sathe and his Government bad
done We will not do so. (Interrup-
tions) My lips are sealed. So also
the Government’'s, The high court
judge is sitting over it. I will rot say
any more on this. That ig the end of
it. (Interruptions)

SHRI VASANT SATHE: What is his
reply, Sir?

MR. SPEAKER:; He says he has 1.0
further reply to give as there is a
judicial enquiry.

SHRI BIJU PATNAIK: I will not go
into thig as it is now within the juris-
diction of the High Court judge.

SHRI VASANT SATHE: I have ask-
ed him as to what measures he is going
to take to ensure that in future such
contingencies of retrenchment and
hardships to employeeg will not arise,
What are you going to do about it?

SHRI BIJU PATNAIK: Retrench-
ment in the iron ore industry is bound
to take place and such men who are
working ag temporary labour will find
work elsewhere,

MR. SPEAKER: Mr. Ram xuhnn
He is not here. Bhri Yamuna Prasad
Shastrl.
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ot wpwr e ool (Gr) -
iy weaw Wiy, & gx ¥ @y
sy frir wem fr ofn oy R
oY, wewiw w1 weAwr §, i
o areyr wfir aww feay wrg ) o
wradT sl ot ¥ A awawr fomy,
wwar § fr 9w swmer ¥ ey w5
dave 7Y €Y wFar 1 ofe ag w
o & B =gt wifkarfedt oY ond b
wft | gy waEr fm-e wEET ¥
T OE 4T Iy grAY v Arfew
fray oy qr | TE ¥y T 91 5 W
xR &, warA # reary 9uw # fedes
ut 74T ¥, TAfAQ @AY T A wrHe
35T Y1 e @F gl A @A R
fr = & wwE & T 2w wEAT
R g g § 5 gW W "ET
W17 AX g7 IR A FT G L
gt & w1 vz W Mfauw o
o F g & wafe Ao % e
¥ AW H 110 DN o o wafoer
# 210 HifFgs =7 1 IET g1 @
¥ o ot g w39 ¥ e gt
MU WIT AT 9F0 , LT WY
|7 7t &, wafag g w7y o3l
Rerdiay ¥ e ¥ gWA OF I
¢ AT Fgr &1 o gw = faft
N fewogm o s 7§ T aw o ¥
w71 a1 f agt 72 ox el o omie
TE A ATATEN E 1 ST WA
WU HIa7F W7 A7 9@ Sugwr far
g Y W BT FT WrAEEAr A
#RY | agT TR qg I THF AT
i T & faT 2gi W oW g
¥ ¥l e Y famr ar WY wiwT
ot fr wg e Wi ¥ fag AR
figay oy, Ffew W= g & TEwy
ot v | vyl e wwnn g W
e aff ww oY 81w Ay B

e & off wagdt ¥ ol Y e
o A% wEr om @ § R o Ao

oYe #Tw g5 A A fox Mf ¥

o o 1 et zE ot W
& fir Femlterr & ot oY g2 A st
wY et & e feay o av 1 ovfy o
A wagdi &1 g7 gaT ot W a1 fr
Farde £ gl 9T feaw @ A
W Ty frew &0T AT N, TR
are # g aiw @Y wgav §, #E A A
t o N 26 FEr ) A ofw
19 A T ¥y arg w4 ¢
&1 & oo avavn W €% W T Ay,
Faa o Y w0 AT E e oady
s €1 frrafrr =i g€ 1T e Fa-
A1 gur ¥ 1wt B s o
dare o fwar war & & @ www
# g Wix weT Tg wgan g fn
AT TH B WINY T QAT wel o
wgrfagdw faae fe €1 @1 o
WY gy faaTe AT W@ § 9% T A
EXY | WIS LW KA 4T gH AL W
areY & TX FT 7T oy wifge 1 § qE
wg g § 0 s g o o
T IETT Har A vy Naw 7 Wl )
o g foa qgy T Wil i
& =it iy forard svan @ @, S€ @wa
Wit W " oFr 91 §fy wgama &
agd ¥ i qE FTH GO Y AGT
rafal 39 AAgd 1 17 & & for
W 500 Swi Y fqard & Wy T
{arfier & &Wt ¥ fad ag 4§
0wt fR g 1375 "W &1 A AR
T ¥ W e ¥ Aifew 3 fan
T, werdy AT s #F afafhy Aew
sy § o e § R e Wi & wyerar
%9 A g § fis xor aeg W soqwey
&, dfier & wewy wrgen  fe v Tar
wver oy Wi XX § 7 o Wi T
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darar gy § ag afdfefa & w9
I gaady Forsdardy zardy ¥ qwfrd
& zeqrs warAn v dnar faedrer
wrar § &9 wea & fog o #
gar § 5 AFaw o IvEn Afrs
TeIT A AR TR F7A T WAL
woaver Wt nEdEd cav-va & € dr gme
TF F % Hd) v s FE A% Folr )
v 77 58 T Frare w4 ?

13.60 hrs.

7 AT A ag 2 £ o oy
a1 gg T g ¥ AT AT AT W
arz, A, 7 wradra v AT et o
Ak, W1 AT TTATR WOT AL v
& faq§ ¥ 37 &, 3% T, W
w& i, 375 91X gra & Frf Ao A
AT 20 TTHAREAL 1oaF HF AT
#t ey wefr &, <y wewdYy Araey S
# =T w7 A, IAFT wawfys I
427 1 WAT, THF IF FT WHAT 11 A1
g waft 37 zafo sar o o
QAW 7 TR AAFLH FV, 1375 wor
&= g &, wea, fermrt 7 21 qawAi
¥ yage WX fedw g, v famae
1979 & ®ww f@= ..., ..

MR, SPEAKER: Mr. Shastri I have
been ringing the bell for a long time.

SHRI Y. P. SHASTRI: Sir, I had
sajd at the outset that I will be taking
more time. I will only take a few
minutes,

MR. SPEAKER: Please conclude
now. There is other important work.

oY TRAT wAve ANt o, &
g 19 W § 7y 17 gagRi 1 o
A FY sTredT Wo w P gwaT e
a1aw oo W9 AF BT IO ? Iy
fafra @ & wry forerar wifiga
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wrady arer it a4 8,000
%o T AT 7 fzar, 5,000 To
Ao THo Eo &0 ¥ frar wYT 1,000
%o 3HATT ¥ frar 1 7y wTE AN Wy
7g¥ & 1 581 w397 ATy Faredrardy
% W e gheere & s av
wafad & swgm v wawFwET ¥ S0
AT TAHRT T avE ®7 afr IS O,
T g Wt af e qears 3, #497 ITH
SR T XH Y eraedr w1 ?
AT Afefwra gavamay famer g1 o%,
I wifeandy am 2, ety S 8,
AT F, qEq 7 1A qr A w7 1wy
2, @R qE H 1961 H, 1966 H
FZHYT H AV A AT Ay w4t B,
Tt F1E TG 27 F flr A4F wraw T
& w1 gafa frorg @9 € A%
wE A s W 2g & qfew -
wifegt 1, gw. . o Hiv FwEs
w1 frafaa w7 & ag w0 @ify
fororer @i g1 @ ?

SHRI BIJU PATNAIK: Shri Yamung
Prasad Shastri hag become unduly
exicited. If my resigning from this
Minisiry and Shri Yamuna Prasad
Shastri's taking over the Ministry will
give them employment, I am prepared
to resign today. Let him say that.
(Interruptions).

Listen to me now patiently, Please
sit down.

SHRI VASANT SATHE: His party
Member {s asking him and he says ‘sit
down’, 8ir, it iy a breach of privilege,
direct breach of privilege.

SHRI BIJU PATNAIK: 1 can tell
anything to our own party-men.. ....
(Interruptions).

Mr. Shastri’s anguish™ fully share
He is my honoured friend and I can
take some liberty with him, ... (Inter-
ruptions) )
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SHRI C, M. STEPHEN: This s a
House of Parliament. ... ..

AN HON, MEMBER: This is not
your own house,

- SHR] C, M, STEPHEN: The behavi-

our of a Minister is not to be guided
by his personal relationship with a
Member. The Mnister must address
Members with proper dignity.

SHRI BIJU PATNAIK: When Mem-

bers on the other gide got up and
howled then it wag not improper.
{Interruptions).

»

ot farme s anw (wgEar) |
WqE wEE, gl w7 T w7 wH
Y STeeT §, et W w1 w7 § S
B a7 W TR w e we
stia frg g agi 45 87

SHRI BUJU PATNAIK: I am reply-
ing to Shastrijis question. Shastriji
please listen carefully. ] have said in
my statement about this. 1 do not
know whether Shastriji heard my
statement carefully. This gituation
needs to be handleq with care and
consideration. I have sald this be-
cause of the position in the world as
such and as I appealed {o the House
and they would agree with me, the
violence will not solve the problem of
unemployment, as unemployment in
the Iron and Steel Industry has been
thrust upon us by world conditions, ...

AN HON MEMBER How many
times,...?

SHRI BIJU PATNAIK: I do not
know why Mr. Stephen seems to be
ng on my making statements
which are likely to prejudice the jud-
Keg as also the Government,

‘MR. SPEAKER: Don't get Incited?

SHRI BIJU PATNAIX: 1 do not
have blood pressure. You all scem to
Dave it. It I3 not possitle for this

Mines (CA) 258

say. that this could be fed
Indian Steel Industry. The
Steel Industry itself ig running
which employs thousands of workers
o fulfll ity requirements, If I have te
take the Bailadila ore, then thousands
would be thrown out of employment
there. For this purpose it ig special-
ly designed, the railway line was cons-
tructed, outer harbour was built at a
cost of Rs. 110 crores only for export
to Japan. I do not wish to say many
more things because I cahnot commit
anything in this House., I have asked
them and they are coming. Mr.
Tanabe, Executive Vice-President and
Mr, Imai, ‘General Manager of Nippon
Steel Corporation of Japan, who are
the buyerg of this item, are coming to
see me in another 15 days. I know
their problems and they also know our
problems, because if something can be
sorted out whereby an increased off-
take can take place so that the work-
ers’ employment canat least be con~
tinued for some time, that would be
a relief. Mr. Shastri talked of mini-
steel. ... (Interruptions).

AN HON. MEMBER: He mentioned

about mini-steel plant,

SHRI BIJU PATNAIK: He talked of
mini-sieel plants. Mini-steel plants
do not use iron ore, They onyl use
steel scrap. And the go-called pellet
plants also....(Interruptions),

ot @A ware avolt: v Wi
¥ ff O oiv A T Wk &y
T WA, A9 @ v

ot wfryy qzaTaw : T Wi ¥
WY qar § ag wve wekw ¥ aav B,
Y e ooz & wft
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Similarly he tnlbod nbout pelletlsa—
tion plant. A pelletisation plant ems.
Ploys about 200 people, but it takeg five
Yyears to build thig project. These are
not immediate golutions, I am trying
for an immediate solution. I have
offered and I have told the contractor
t0 use at least 800 men on temporary
work gomewhere. But I do not wish
10 say anything more about the vio-
lence because you will throw it out of
record. But the violence wag sponsor-
ed. By whom? Let the judge find
out. The question here is can I gua-
rantee to this House, can l assure this
House that with the dwindling pur-
chaseg by the outside world, 1 will still
continue to mine the tonnage that is
meant for export? The answer is ‘no’
however unpleasant it may be, the
answer still is 'no’. These men came
for ordinary work, these are contract
labourerg and these are not the perma-
nent labourers of NMDC or the Minis-
try who are working in the various
mineg and who have been there for
years. These are contract lzbourers
taken for the last two, three years for
temporarily making yp L the
machines are ready-—Mr, Sathe’s
machines—the machines and the
Frankkensteins are ready now. Let
Mr, Sathe suggest, let' Mr. Stephen
suggest, do I stop these hundred c-ore
machineg in operation? Do I stock-
pile another two million tor.nes all
over the country which will increase
the logs of NMDC by another five or
ten crores?” Tet him give me the
answer because stock-piling these
things, interest chargm transport and
re-iransport, all these wlll cost crores
of rupees. et Mr. Sathe give me the
direction, let the House give me the
direction I shal] carry it out. But In
the absence of that, I am deing my
best fo see whether the export can
increase within , foreseeable time and
till such time because of the inechani-
sation introduced by the previous
Government which is now coming to
roost, some people will have to go out
of emplyment ang in this industry this
cannot be helped,
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SHRI A. K. ROY. (Dhanbad); The
Minister fox Labour js sifting by his
side. He should intervene. It i8 an
alarming statement that there will be
retrenchment,

Wt W ™ m(wm)
TR AET, WAy FEET & s i
Torar w § fr A% wwe wrfior
T & 3T 31-3~78 W G
g w1, o F afeomrery 1375
afiwt 81 wr7 & waw v foar w0y
™ & wemar &1 % ey faarw,
1978 ¥Y WC U+ 331 31 WY, 1979
o W oA £ )

TR F) 98T T §T qg AEr
ot f agi TC AT T & wewle T
7,000 ¥T0% 21y e @ &, o1 191
§ 6T @ IR | UE ATE ATAT T
Tt § & gw 2o & Fore At wy
Traare &, Al gady avw am A
g & are fiv 3w @@ § 7,000
FHE ST DY AtA 8, 3w ¥ a0
wriardl °ff &) ug wmrafes § fr
LT TC F AT I4TTFT 07 §, ar dee
A A P, I H adAm W ey
griwel g sEw § T ¥
W1 o Frfgegmr ¢ fr areas i ga ot
¥ gra @ar i wd i gar €, Row
& o I T A A oy Ty
aaereq § a71 wan @ fa yo & sy
e & fau a7 o 3R fremac
o# |
13.14 hrs,
[Mg. DEPUTY SPEAKER in the Chair}

w1 WY gy wArn f v afewt
w} wrdardY ¥ ey gfre & fedy
argt w1 1§ e 9ve wrk, fow ¥
wre qfm ® Wew-fediw o1 W
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R weanierd wolt oft ? v wew
¥ wre wrfye gt § fs o gfew &
wwirardr oy, oY 3wd qgw gfew v 91
ureft av a1 wraw afi ger @ |

¥ qerar vy § wrer sk ok,
wYe-afgaTet awr W gy s X
Ay werf of | W Ay ey ot fis
& T Ogt g ¥ w1 W
war &, fe § 3 &7 qraTe AT AT AT
frrdTadrer AT’ @E ™=
grar § fir o feid ok §, awT
sfuwrfeat ¢ro avd g & a9y
¥ fag €1 7 ow e fea £ 1

w3t wEea X v & e & AW 3
qT I 79 0 | 397 3F 9C ¥7q
Y qry sufrad’ = wrw X 47 IO
zrfres FoeTe &1 7 § 7 g Yo
£ f& gu wra-ad 3w ¥ qure qTw T
@i w1 owmw & o4 4T I A
ferr g aqfed} Y Saver Y)Y wfgy
Wl aremy 7 & qY Wi gy A
oY Rwre 2Y e & av TR A &
g § @@ oA wed
aw ate & wrEn gl of o afk
37 %Y 7 wreary ¥ faar amar fe ow
®Y ww fagr s oie 1370 |AY
®) W wTy 2 faar arar A gw AW
Y WZAT TAA A W’ | T W7 ACH
gl e d fegm
IT FY w77 A¥f & e%Y, 9 T @)
HIETC ¥ S9NT § WYHIT 9T WE
safil ®Y T 2 W7 IATAET TORTT
T ¥ 1 X9 9TOTen § @ THTC &7 TUC
ar S Al ¥ x® eenfier €
wwa ge & wwwar § e sroere wher
IwmmaaT ™ Fwmed
= q¢ oY W i Tore g #
ut wm ¥ v far § §) 9wk fRy
1 ok s fer wrr Wiy
R fie qrefg iy ofr A gy R ey
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wraen wn-afew-§; ¥ v e ofim
5 g dwa. o fF wgar wad g
e xa Tore Y wea whsw §F 7 €4
s ey g qw 3 Sl o) e Wy
i Ry § AR A N ff ¥
T § Wiv @ Wi AN qw oo
swTan Kar & aw ¥ afot & oo 9w
® sd w & IOEnir K T aw
o &1 @ du Faagw & T 9 wfew
¥ wivs SumET T § 9w W g
et = # Sugm 8K, 99 W e
£ 37 ¥ T F aq¢ o Avaw &
T H VT A | TH A EH 3G FAA
&7 ST ¥ WX T SR Y I6T
7 g7 &1

SHRI BIJU PATNAIK: I have al-
ready answered these questions. These
are contractors’ labour who were
employed for short temporary period.
There are thousands and thousands of
contract labour working around Delhi.
Does anybody guarantee their employ-
ment? Tears have been shed by
some members that some 1000 or 2000
or 5000 contract labour are likely to
go unemployed. They are on the
spot. I have no doubt they will get
employment in the countryside. They
will be making roads, breaking stones,
etc. With the policy of the Janata
Government, there will be enough
work in the villages for them when
they go back. They are purely cont-
ract labour. They are only taken for
a temporary purpose. Their main
work is loading, cutting, stone break-
ing, iron ore breaking, etc. This type
of work they will no doubt get in the
countryside, There ig nothing to get
so excited about. Therefore, I said
this was motivated and the firing took
place. I do not wish to say more.
Let the High Court judge decide who
was guilly. Law and order is a State
subject and I do mot wish to go into
it.

SHRI VASANT SATHE: Normally
the contractors employed them in
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other places alsc. That should have
been done,.

SHRI BILJU PATNAIK: 1 have no
doubt that the same contractors will
employ them somewhere or other
contractors woulq employ them.
Every day around Delhj we. see
thousands of workers—women and
little children also. That does not
evoke any sympathy because they do
not belohg to any union. All this
noise is because of the*** union. It is
their policy to create violence and
make public statements. All those
wil} come before the judge. ‘These
workers do not mater; we know that
these temporary workers cannot be
continued. but it is our policy to
create violence and bring the govern-
ment into disrepute.” All the state-
ments have come. I do not wish to
say more; let the Judge take all
things intp account.

SHRIMATI PARVATHI KRISH-
NAN: He again ends on that not that
union leaders are responsible, when
Mr. Sathe has said that it is not the
union leaders. When the judicial
inquiry is there, why should he say
it again?

SHRI BIJU PATNAIK: I have not
said it against any individual.

SHRIMATI PARVATHI KRISH-
NAN: He cannot say about the Union
like that.

13.19 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

SrcoND REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I beg to present
the second Report of the Committee
on Public Undertakings on Central
Inland Water Transport Corporation
—Reckless and Fraudulent Sale of
numerous vessels.
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MR. DEPUTY SPEAKER: Matters
under Rule 377.

13.20 hrs.
MATTERS UNDER RULE 377

(i) SuPpLY Oy BENZENE IN HINDUS-
TAN STEEL PLANTS M/S. SYNTHE-
TICS AND CHEMICALS L,
BarEILLY,

SHRI SURENDRA BIKRAM (Shah-
jahanpur): Mr. Deputy Speaker, Sir,
I have given the notice under Rule
377 regarding payment of unpaid dues
to Government of India's Hindustan
Steel Plantg in respect of excess Ben-
zene received by Messers. Synthe-
tics & Chemicals Limited, Bareilly.

Varioug plants of Messers., Hindus-
tan Steel Limited have been suplying
Benzene to Messers. Synthetics &
Chemicals Limited for the last more
than 14 years. In many tankwagons
the factory received excess Benzene
which was acknowledged by Synthe-
tics & Chemicals Ltd., to Hindustan
Steel Limited but alf the payments
for all this excess quantity of benzene
received every month were not made
by the consumer Company, The
Minister for Steel & Mines should
make ful] enquiries and in case still
there are amounts unpaid by the
consuming industry, the Company be
asked to immediately pay the entire
dues with interest and penalty. The
dues are expected to be several lakhs
of rupees. A thorough enquiry by
competent persons in respect of all
tankwagons right from the beginning
will have to be made at Bareilly and
at Hindustan Steel Plants to be doub-
ly sure. Sir, this is g very serious
matter,

(1i) REPORTED SACKING OF gEVEN

EMPLOYEES OF GANDHI DARSHAN

SHRI VASANT SATHE (Akola):
Sir, I may be permitted to raise the
following {ssue of wurgent public
importance under Rule 377, and I
hope that the Government will come
out with a statement in response to
this.

*** Expunged as ordered by the

Chair,
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employees of Gandhi Darshan have
been sacked and four of the six pa-
vilions in the complex closed, This has
created a feeling of insecurity among
the employees of the Gandhi Darshan,
And now we are talking so much of
Gandhi, this Government is wedded to
him and his policy and his name. It is
reported that the Gandhi Darshan Em-
ployees Welfare Aasociation have been
toid that they should be prepared for
reduction in salary and retrenchment.
The situation is getting serious as a
result of suicide committed by the
wife of one of the Gandhi Darshan
employees who cut her throat with a
kitchen knife because her husband lost
his job. 'The agitation of the emplo-
yees is going on since last so many
days without any tangible result in
sight. The Government’s intervention
in this matter. st least in the name
of Gandhiji, is sought and I plead with
the Minister for Parliamentary Af-
fairs—I do not know whether it is the
Works & Housing Ministry which con-
trols or the Education Ministry which
deals with it.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Education Ministry.

SHRI VASANT SATHE: Then, you
are here very much. I am sure with
your kind heart you will kindly look
into this and try to see that the mat-
ter is resolved and justice is done.

(iii) ReraRTED POLICE FIRINO ON AGRI-
CULTURISTS IN VEDASANDUR VIL-
LAGE IN MADURAI DISTRICT

SHRI R. V. SWAMINATHAN (Ma-
durai): Mr. Deputy Speaker, Sir,
I rise under Rulg 377 on an important
incident that has taken place in Tamil
Nadu,

MR. DEPUTY SPEAKER: You
must read the text.

. SHRI R. V, SWAMINATHAN: Just
& few words, Sir. It has been re-
ported on the 8th that police have re-
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gorted to opening fire on agriculturists
in Vedasandur village in Madurai Dis-
trict, who have been agitating for the
redressa] of their grievances. I do not
know what is the reason for the po-
lice to resort to opening fire and also,
the Army has been called for. I hope
that Government will come forward
with a statement on what has hap-
pened, what is the reason and who
is behind all these things.

(iv) SERVICE CONDITIONS OF TEMPORARY
OFFICERS IN INDIAN RAILWAYS

DR. VASANT KUMAR PANDIT
(Rajgarh): Mr. Deputy Speaker. Sir,
with your permission. under Rule 377
I draw the attention of the House to
a matter of urgent public importance.

Sir, this is @ matter pertaining to
the service conditions of temporary
officers on Indian Railways who have
been recruited by selection through
the UPSC interview, which is one of
the recognised modes of recruitment
laid down by the Establishment Code
and recruitment rules, Every year,
hundreds of such officers are selected
by UPSC as well as for every other
section in other Ministries. These offi-
cerg are suffering in their seniority,,
because they have not been equated
with the direct recruits in the Rail-
ways. ‘

MR. DEPUTY-SPEAKER: You
must read from the written text,
which you have given.

DR. VASANT KUMAR PANDIT:
There are certain important points.
There are court rulings against this.

MR DEPUTY-SPEAKER:  What-
ever you have to say, you should have
glven in writing. You ghould read
whatever you have given in writing.

DR. VASANT KUMAR PANDIT:
There is great stagnation and
frugtration  caused to the tem-
pornry officers on Indian Railways due
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to the wrong interpretation and deci-
gion by the Railway Board, the discris
mination in making permanent and
giving seniority to the officers selected
through interview by the UPSC and
those appointed through direct rec-
ruitment, The decisions have also been
given against the stand taken by the
Railway Board given by the Allahabad
High Court, and again recently uphol-
ding the rights of ‘temporary officers’
as equal to those of direct recruitment,
given by the Supreme Courtin the case
of Patwardhan vs. State of Maharash-
tra. The inaction on the part of the
Railway to respond to the decision
by cancelling the illegal amendment {o
the Establishment Code made during
the period of Emergency, and that too
with retrospective effect, This has to
be remedied, and the early solution
necessary on this jssue, because of
which a large number of officers, over
1000 officers, are suffering in  their
tuture and in their seniority, inspite
of 20 years of good excellent recorded
service.

MR. DEPUTY-SPEAKER: Now we
€o on to the discussion on the Bud-
get.

Q% AMAT w3 : §7 W w7 377

7 Afzx fear 77 )

MR. DEPUTY-SPEAKER: In regarq

to rule 377, those whose notices have
been accepted, have been called.

for-For a7 Aifew foar qu,
W T 7 ¥¥ Q) s, @ 300 el
gt—w faw a5 1 Aer @) faer
awar §, far & afefawr owlee €
& 9 ®Y T mw )

erer—

1327 hrs.

PEMANDS FOR GRANTS, 1078-70—
Contd.
MvisTRY OF EDUCATION AND SOCIAL
WELFARE AND THE DEPARTMENT OF
CurLrure—Contd,
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PROF. DILIP CHAKRAVARTY
(Calcutta South): Mr. Deputy-Speak-
er, Sir, I support the Demands for
Grants presented by the hon, Educa-
tion Minister who is a reputed educa-
tionist himself and who had been in
the teaching profession right from the
very beginning. I would like to raise
certain points for his consideration.

Since the formation of this Govern~
‘ment, it has been the desire—and the
same has been expressed from various
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forums—4hat there should be a new
idea, a new outlook, in running our
system of education, Including the
structure, I will recall that Gandhiji's
jdeus seem to be still relevant to the
Indian situation. We really did not
make any serious effort to implement
the same. As a result, we simply in-
creased the divisive tendencies in the
Indian educational system.

The new ten-plus-two-plus—three
pattern of education would prove
meaningful only if basic education, as
conceived by Gandhiji, is introduced
at ali stages without any mental re-
servation.

I would also like to point out that
the essential principles of basic edu-
cation, namely, productivity, having
correlation, of the curriculum with
productive activity and the intimate
contact between school and the com-
munity around. should guide our edu-
cational system.

1 am aware—and I expect the Edu-
cation Minister also to make his ob-
servations on the same —that Lok
Nayak Shri Jayaprakash Narayan
submitted. quite some time back, a
note to the Government of India. At
least that is what I saw in the press
The Lok Nayak gave certain ideas.
First of all, he took into consideration
the various ills in our present educa-
{ional system and he wanted right
kind of men, whose competence and
value-commitment are beyond ques-
tion, to be appointed in the educa-
tional institutions. He made out cer-
tain points. I am making a ghort
summary of the same. He also men-
tioned about duplication of our efforts
and dead uniformity in the teaching
programme &nd emphasized evolv-
ing a coordinated programme for

imparting  education. He insist-
ed on introducing massive pro-
non-formal edu-

grammes  of
cation—about this, I will make a de-
tailed statement—and mobilising tea-
chers and students for a crash pro-
gramme. He further emphasized that
higher education, botp general and
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professional, should . be sel{-Anancing.
with arrangement . for loan/merit
scholarships, particularly for the poor:
and meritorious students. The Lok
Nayak desires to relate opportunities.
of higher education in the formal
system to employment opportunities
in the country, He also wantg equality
of educational opportunity and social
justice for all groupg in the society.
Thirty years after freedom we find
that, even whatever equality or sem-
blance of equality was there before
the country was free, is no longer
there. The Lok Nayak has emphaslz-
ed organizing debates throughout the
couniry so that a national consensus
can emerge through these debates on
the reorientation of our educational
system. In the absence of such a con-
sensus, the Lok Nayak laments, the
idea of ‘Total Revolution' would be
no more than slogan-mongering in
the service of power politics.

I would draw your attention to the
report of the Education Commission;
page 251, para 10.05, emphasizes crea-
tion of common school system of pub-
lic education, 1 quote:

“The main problem before tlie
country is to evolve a common
school system of public education
which will cover all parts of the
country and all stages of school
education and strive to provide
equality of access to all children.”
This system will include all schools
conducted by governmsnt and local
authorities and all recognised and
aided private schools. It should be
maintained at an adequate level of
quality and efficiency so that no pa-
rent would ordinarily feel any need
to send hig child to the institutions
outside the system such as inde-
pendent or unrecognised schools.
This is the goal which the country
should strive to reach, and & num-
ber of steps will have to be faken
for its early realization.”

Neediess to ndd that, in spite of this
recommendation for having common
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acbooh,evenn!m lzyemot the
submission of the Report of the Edu-
cnﬂmmmmhdmw.monlylt:w-
ing tar away from the same ideal and
the result {s, as I had mentioned at
the outset, only the encouragement of
«disentigrating tendencies.

Initially, I had mentioned that the
boys in schools are divided into sec-
tors—as I had often said in a rather
bantering mood when 1 addressed stu-
-dents or the teaching community in
different parts of the country on Gan-
dhian idenls. The basic education
schooly are meant for children of the
peasantry who are just supposed to
vote in the General Election. The
ordinary schools for higher education
and secondary education were meant
for middle-class pecple who could at
best aspire to be the MLAs and MPs
and the children of the rich could go
1o public schools or schools outside
the country to become Minister there-
after. This is the system which is
prevailing in the country, From the
very beginning we have been dividing
the population into so many sectors:
no one sector can come near the
other. This was not so when we
were going to school, but now there
is a clear-cut division on the basis of
economic capacity of the parents of
the children. This is a serious situa-
tion and is really creating disintegra-
tion tendencleg in the society,

Now, much has been made out ab-
aut the problem of illiteracy and from
time to time we hear of programmes
to remove illiteracy in the country.
According to the 1977 statistics, the
country’'s population is 62 crores and
the number of literates {s only 19
crores while the illiterates number 43
crores. Of these, the males constitute
17 crores and the females 26 crores.
There is a total of 43 crores who are
illiterates, and I have given the com-
ponents—dividing them into male and
‘female. Then, out of these 43 crores,
those upto four years of age consti-
‘tute 9 crores, those belween five and
24 yeurs constitute 16 croreg and those
who are 25 years and above constitute
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18 crores. 8o, there are 18 crores of
adult illiterates in the country. How
are you guing to tackle this problem?
Every year we have new schools and
we record & percentage of increase in
literacy. But that should give no sa-
tigfaction to the elites of the country.
Sometimes they give figures and sta-
tistical data and try to say that the
country is making progress. Buf, as
a matter of fact, during all these years
we have had an increase only in ab-
solute terms, in the number of illite-
rates in the country.

Now, 16 crores need formal educa-
tion. But what is the provision for
them? I am sure the Education Min-
ister will confirm that, according to
1971 statistics, there was a provision
for 6 crores of students of all cate-
gories and now thege facilities have
Yeen extended to about 7 crores of
students, But what will happen to
the other 9 crores that are left cut of
this ordinary system or the ordinary
way of things? Every year, 9 crores
are being left out and we cannot
make any arrangement for them (o
get accommodation in schoolg—start-
ing from primary stage, fo the se-
condary stage— and other institu-
tions. Something has to be done:
gsome programme has to be taken up.

Now out of these, for those
who are out of school and cannot be
accommodated in  schools—i.e., upto
24 years of age—some arrangements
have to be made for formal education,
part-time education and whole-time
education. I am aware of the difficul-
ties of the Government. Suddenly, it
cannot make all the arrangements
necessary for an extra number of
nine crores, but something has to be
done from now. Unless we can set
some pace immediately, We cannot
solve this gigantic problem.

14.00 hrs.

For the adult illiterates, who num-
ber not less than 18 crores, I am sure,
the Education Minister, is already
having a scheme. I would like to
know the outcome of his thinking.
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_Sir, it we can have a crash pro-
gfamme and can spend Rs. 810 crores
during five years, or Rs. 180 crores
per year, we can remove this adult
ilifteracy from the country within this
period, 1 would like to elsborate this
a little. There are six lakhs of villa-
geg in this country. If we form a
cluster of villages, with two villages
in each cluster, and in each -cluster
have seven or eight adult education
centres, in that case, we may have 20
lakh such centres in the country as a
whole. In each centre, at least 100
students may be taught for 1.5 hours
daily. This would cost Rs. 270 crores
annually. 1 know, the Education Min-
ister has problems; he has to think in
terms of infrastructure and has to see
that there is no wastage of money
and that there is proper utilization of
it. But as I said, if we have a bold
programme for five years to remove
iiliteracy from the “ody-politic, pos-
sibly we 2an succeed in that. But
that requires a little amount of bolc-
ness and more allotment of funds for
education, We have ignored this part
for so long. It was long afier the
submission of the Education Commis-
sion’s report that the then Education
Minijster, Shri Triguna Sen thought of
having a national policy on educa-
ticn, but that education policy could
not be execcuted.

About the adult education, I would
like to quote from the report of the
Education Commission itself, Let us
sec what the Commission observed on
this particular problem. The Com-
mission said in para 17.10, page 424
of its report:

“The campaigns were too limited
in scale to achieve a significant ad-
vance and generate enthusiasm for
further effort. They also tended to
be sporadic and uncoordinated—gov-
ernment depariments, voluntary
agencies, educational  institutions
and individuals working more in
isolation than in active collabora-
tion with other agencies, They
were often launched hastily, with-
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out the carefiil sgpassment of the
needs and intéresty of adults with-
out ‘awukening piiblic interest op.sti.
mulating the désire to learn and
without adequate provision for the-
follow-up work in the absence of
which no lasting results could be
obtained. It is, therefore, not sur-
prising that they failed.“

I do not know whether the Govern-
ment have taken all this into consi-
deration. I have great faith in our
Education Minister and 1 would ex-
pect from him a Yold statement, g bold
step laying down the outline of new
education policy whereby we could
remove the blot from the bhody-poli-
tic of this country.

The other day, on the 17th March,
1978, 1 was addressing a conference of
retired teachers in Varanasi. They
adopted a resolution to the effect that
their services be utilised in the
scheme for removing illiteracy from
the country, Similar eflorts could be
made in this respect. This is because
I am aware of the money being wast-
ed. At least from my own experi-
ence, I know that in the University of
Calcutta, a particular organization to
which money was funnelled year
after year was not doing any work
in the direction of removing illiteracy.
They were making publications and
making profits. They have a big
building of their own and if you ask
them for an account in the fleld of re-
moval of illiteracy, they would be re-
peating the same figures year after
year. That need not be repeated and
caution must be taken so that this
experience is not repeated,

I would refer to certain other as-
pects of our academic life. Last year
our Education Minister mentioned that
of the 104 Universities and 9 insti-
tutes deemed to be Universities, there
were problems only in a few of the
Universities, But, in reality, it is not
s0. At any point of time, you may
see there are many universities which
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trenotwonkm. Evenutnenmth
. March, this year, you find that not a
single university in Bihar was ope-
rating. 56, everyday some of thé Unt-
versities in some parts of the country
a¥e reported to be In  an intolerable
situation,

I was connected with the University
of Calcutta for long 18 years with its
management. It has now been super-
seded by the Government of West
Bengal. I am not telling you anything
which you do not know, especially
how 1t functioned during the emer-
gency. We had a  Vice-Chancellor
who was trying to find out patrons
who could get him an extension and
in his effort to find out patrons, what
did he do” A Class I officer of the
Government of India, a Deputy Direc-
tor-General of the CBI applied for
the reduction of his age. It came be-
fore the Syndicate. I know what was
dons, On the day of his retirement
he reduced his age by 2 years and a
half. 38 vears after he passed the
Matriculation examination. The Union
Home Ministry has since then beer
inquiring. What is the report? The
report is not forthcoming. Even to-
day it is not forthcoming. I received
a lctter from the Union Home Minis-
ter, Mr. Charan Singh—which is the
Iatest and dated March 14, 1978:

“Please refer to your D.O. letter
of 8th Octnber, 1977 regarding the
alleged irregularities made by Dr.
§. N. Sen, Former Vice-Chancellor
of Calcutta University in the date
of hirth of Mr. A, B. Choudhary, an
erstwhile officer of CBI. Even prior
tu the receipt of your letter we had
requested the Calcutta University
to let us know the circumstances
under which the date of birth as
given in the Matriculation certifi-
cale had been altered nearly 38
years after the issue of the certifi-
cate. The report from the Cal-
cutta University is awaited. The
Government have mnot yet accepted
the change in the date of birth of
Mr. Choudhary.”

Dcptt of Culture

Thig is ‘datéd 14th- March, 1978. I
had been to thé ‘Chief Minister of
West Bengal. 1 had been to the pre--
sent State Minister on Higher Edu-
cation and wanted a thorough inquiry,
a high power inquiry into the affairs
of this particular’ university for the-
lust 10 years on academic, adminis-
trative and financial aspects of the
University Yecause this is not the one
instance, there are many. Only a few-
days ago in the West Bengal legisla-
ture the Minister for Higher Educa-
tion in order {o cover up his deficien-
cies—what are his deficiencies
I do not know and he hap-
pens to be a friend of mine—
mentioneq wrongly that on the basis
of a letter from me which is not a
fact, superseded the University of
Calcutta I never wrote a letter in
regard to supersession, He made a
wrong statement. Even till this date
it is still to be corrected. On the
contrary, I would urge upon the
Minister of Education to have a Com-
mission of Inquiry into the working
of all our Universities, not only the
Calcutta University because there is
a particular type of cancer in higher
education. ...

SHRI DHIRENDRA BASU (Kat-
wa): It is the same everywhere.

PROF. DILIP CHAKRAVARTY..
and partieularly into their activities
during the emergency. This is urgent.
Otherwise only talking of ideologies
is not going to solve our problem.

I would also request the Union
Education Minister to expedite the
Vishwa Bharati Act. While framing
it, T would like him to keep in mind
the teaching community and the new
law, I am sure, will give adequate
representation to the teachers and
will give precedence to elective prin-
ciples,

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Introduced in the Rajya
Sabha.
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PROF. DILIP CHAKRAVARTY: I
am not talking sbout the details.
There are many institutions which
are financed by the Government of
India, Union Ministry of Education,
One guch institution is the Indian

~Council of Historical Research, New

Delhi.

I will seek your permission for one
or two more minutes because I got a
~wrong reply last year.

For a new member the things never
come in the ballot. I never had an
-opportunity to ask a question on the
‘floor of the House.

The reply given to me was not true.
That is why 1 would like to make a
- statement.

It is now widely known that the
Indian Council of Historical Research
~—-which could have developed into a
premier research organisation in our
country--has not been able on the
‘whole to come up to the expectations
it originally raised.

Larger percentage of expenditure
is done on T.A, D.A, of the officers
who move round the country, not for
-publications or research. I would
like the Minister to please give a re-
port of the serioug publications made
-by the Indian Council of Historical
Research. Although at long last a
new Chairman (Professor A. R. Kul-
karni) has been appointed for the
Council and some betterment is anti.
cipated through the exertions of this
new Chairman, matters will not real-
ly improve if the game set of incom-
petent and unscrupulous persons—who
were brought into the Council through
irregular methods—are still retain-
ed or allowed to continue fo impair
the Council’s activities from vintage
positions. Shri B. R. Grover, who is
in fact a henchman of the clique that
-dominated the Council’'s proceedings
.and who has no claim over scholarly
:and administrative  abilities, was
brought to the Council in October,
1974, The position of Director, to
which Shri Grover was appomted was
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not advertised—contrary to the nor-
mal rules for such appointments.. Al.
though a selection committes was
formeq to render the irregular selec-
tion look regular and to consider the
only one candidate, Shri Grover did
not appear before it.

MR, DEPUTY-SPEAKER: Please
wind up in a minute.

PROF. DILIP CHAKRAVARTY: I
would like to draw the attention of
the Union Education Minister that
Shri Grover was registered in Delhi
University as a gcholar. He could not
complete his thesis,. Now as soon as
he was brought as Acting Director
of the Indian Council of Historical
Research, he becomes All.India expert
of repute in History, Through him
and with his assistance in Calcutta
University certain irregular appoint-
ments in History were made. Ang he
is publicised as a scholar of repute in
History.

I would like the hon. Minister to
know about it and assure us that
something more will have to be done
to put the historical research on a
proper keel.

SHRI MUKUNDA MANDAL (Ma-
thurapur): I am very happy to par-
ticipate in the discussion on the De-
mandg for Grants for the Ministry of
Education and Social Welfare.

For every country education is an
essential gubject for social change and
for humapn civilisation. Man cannot
live without food and clothing. At
the same time if education is not
there, the man cannot live with con-
fidence.

In every civilized country there is
a proper system of education. In
the socialist countries rmore emphasis
is given on educating the people,

After 30 years of independence we
see our developing country has no
education poliey by which our people:

can educate themselves. Our jllite-
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racy is 3 ptr ‘cent. This is the result
o so years of and the
rule of the Congress Government.
They talked about the welfare of the
women, They shed crocodile tears
for the welfare of women. Only 20
per cent of the women are illiterate
in the country. This is the position,
after 30 yearg of independence. It is
a very difficult question for the nation
to face. If the nation has to face a
problem like this, it looks véry bad
in the eyes of the other countries. We
are really backward in' this respect
and the other countries come to know
that education is not properly
treated here. They come to know
that education is not properly taken
up here. I would request the hon.
Minister to take the necessary steps
for formulating a proper educational
policy which will enable rapid expan-
sion of education, which will remove
illiteracy, The rights of women
shoulq be ensured properly. Aduit
education should be developed and in
this way there should be proper edu-
cation reform in all spheres.

In the Forty-second Amendment,
Education has been included in the
Concurrent List. It is g joint respon-
sibility but Sir, sometimes every-
body’s responsibility is nobody’s res-
ponsibility. Thig is the position. The
States should be given sufficient
powers, The responsibility of edu-

cating the people shoulq be with the
States and the financial responsibility
should be borne by the Central Gov-

ernment, In thig connection 1 want to
mention that the administrative power

is vested upon the Central Govern-
ment. If immediate action is requir-
ed to be taken the State Government
cannot take necessary steps against
any instituiton or enact any law or
any rule. The State Governments
have to walt for the assent of the
Pretident. What 'we should ensure is
that the State Governments should be
givan il the ‘authority -on (e subject.
352 L.8.—10

out any joba. Att«oomnaoutfrom
colleges and universities there is no
way out for them, they have to run
Yor jobs, they run about from one
office to another. This is the position.
Therefore, I want to emphasise that
Education should be job-oriented.
There should be a proper education
policy formulated to solve the prob-
lem of the outburst of students. Dur-
ing the pre-independence days also
there was outburst of students. They
fought for independence. Before in-
dependence and also after indepen-
dence whenever any injustice hag been
there, they have fought against it.
They have played an important role.
They form a very sensitive part of
the whole society. Whenever any in-
justice is there they always fight
against that. During the last 10
years, and particularly during the
emergency, we saw that the congress
took the advantage of this sensitive
section of society and goondaism was
introduced in sthools, colleges and
universitieg particularly in West Ben-
gal. They utilised the students for
their own purpose. And that is why
in Deoria, U.P. minority students
were assaulted angd their ~ belongings
were looted; their books etc, were
set on fire by the upper-class stu-
dents. This is a shameful fact.

I think the students’ attitude is go-
ing towards g path which is not ex-
pected to be a good one. During the
Janata regime if some politicians gre
involveq in all these activities why
we should blame this Government.
Let us try to have a policy by which
the problems of the students are sol-

Wea see students being found copy-
ing and demanding large-scale grac-
ing etc., ang they are indulging in
arson, loot, “ste, It - is not only
.hameful to the goclety but it is also
shameful to the whole of our ediica-~
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‘I fhiok sducational reform is re-
Quired. As regards this, my perty has
drculated a docyment en ‘Peo-

s plan for education’. That has
circulated by my party and dis-
pupe.i alsp and that has received the

lggsings of Jayaprekash Narayan. I
request the hap, istar to formulate
the educnﬂon policy. He could make
use of this document for the purpose.
At the time of formulsting the educa-
tippal reform priority should be given
to the following factors: first priority
should be for upiversal elementary
gducgtion. Whep we talk about yni-
yersal primary eduw,xon, what we
find bere is that after primary educa-
tion, most of the students are ngt in
3 position to proceed further in their
studies. When they can’t go to the
secandary stage there is no guestion
of their golpg to the college or uni-
versity education. My request is that
for the students of the age group of
11—14 there should be compulsory
education provided by the Govern-
ment. Steps jn that regard must be
taken by the Government.

Coming to adult education, litersey
percentage should go up in our eoun~
try. For that purpose, programme
should be undertaken. People living
in rural area do not bother about
Qdmm They do ngt know what

iy going on; they do not know much
nbontcuuum Thet is why 1 sus-

that & cyltural programme shpuld

the same time, agults should be given

an apportuinty to take part in sports
etc There should be non-formal edu-
cation to the youth. There isg frus-
tration, among the youth and so they
do not join the colleges or universi-
ties, They should be tréated proper-
1¥ by us so that they are not neglec-
ted by our Indian soclety. 8o, in this
reipect -mmﬁwfd be

cm md pc!uduled trike students but

my point iz that most of these s